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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 23, 1980/Pausa 2,
1902 Saka)

The Lok Sabha met at Eleven of
the Clock

IMR. DEPUTY-SPEAKER in the Chairl

OBITUARY REFERENCE
(Death of Shri Hoti Lal Agarawal)

MR. DEPUTY-SPEAKER: I have 1o
inform the House of the sad demise
of one’ of our former colleagues, Shri
Hoti Lal Agarawel, who passed away
on 13th September, 1980, at Kanpur
at the age of 79.

Shri Hoti Lal Agarwal was a
Member of the First Lok Sabha during
the years 1952-57.

He was a Mecinber of Uttar Pradesh
Legislative  Assembly during the
vears 1937-39. 1846-52 and also during
1962-67 and 1969-74. He also served
as Deputy Speaker of Uttar Pradesh
Legislative Assembly during the years
1062-67.

A freedom fighter, he took part in
ticn-cooperation movement and suf-
fered imprisonment. He was deeply
interested in rural uplift, agriculture
ard gdult education.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
‘to the bereaved family.

3089 LS—1.

The Hpuse muy stand in silence for
a short while to express its sorrow.

The Members then stood in silence
jor a shert while.

-

W wArm g (fe)
IqeAE WEred, st wreE al,
feax, W% qar firegare &< A @
g ok 5w & 1 AT azw W
@t & oL, (saEEE) ..

SHRI DHANIK LAL MANDAL
(Jhanjharpur): Sir, I am on a point
of order.

MR. DEPUTY-SPEAKER: There
is no point of vrder. Let me tell you
one thing. Now, every one of you are
getting up. Of course you have your
own grievances. I have the greatest
respect 1o the grievances which you
want to represent here or the prob-
lems of the people of vur country. But
the question is the way you are going
to mention them so that you may do
justice to the problems which you
want to mention her and I could also
hear what you want to say. If you
don’t mistake me, in a civilized man-
ner we can settle the problems. I will
call you one by one. Now, Mr. Mani
Ram Bagri.

St pow g (fawem) @ Svens
g, FEwr ¥ ww (wE) @
FHFaEl 9 At 9 g @ W
FTHY ANES adh & frga fear
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3 Obituary Ref.

MR. DEPUTY-SPEAKER: 1 will
also call you.
(Interruptions)

THE MINISTER OF INFORMA-
TION AND BKOADCASTING (SHRI
VASANT SATHE): Sir, you can allow
them after the Papers are laid, as
they have got to go to the otner
House also.

MR. DEPUTY-SPEAKER: There is
a request from the Government that
let the Papers be laid because theyv
have got to go to the other House
also.

SHRI MANI RAM BAGRI: Because
you have already announced my
name,

(Interruptions)

SHRI MAN1 RAM BAGRI: Are you
going back? You have called me.
Listen to me first.

MR. DEPUTY-SPEAKER: Accord-
ing to the agenda, Papers to be Laid
on the Table is the next item.

Here is a request. Please allow me
to permit the Ministers to place the
Papers on the Table of the House. I
can give you more time later.

PROF. MADHU DANDAVATE
(Rajapur): Omn a point of order.
Please see Speaker’s Direction No. 2.
There you will find that actually the
order in which the items should be
taken up has been mentioned. Those
who have given adjournment motions
and after that those who have given
privilege motions, always get prefe-
rence. After these items are dispos-
ed of then only laying of the papers
comes up. It is not as if we are beg-
ging for priority, it is according to the
Speaker’s direction that we are entitl-
ed to get priority. Therefore, we
should be permitted to make our
submigsions.

SHRI VASANT SATHE: I agree
with Prof. Dandavate that after the
Obituary Reference priority would be
to Questions, which is not here téday,

DECEMBER 23,1980

Papers Laid 4

and then leave to move an adjourn-
ment motion; if you have got a mo-
tion prevnously moved to which you
have ygiven consent, not otherwise,
then only it will get priority. Then
comes the guestion involving a breach
of privilege. That too, under rule 222,
unless consent is given by the Speaker
first, it cannot come before the House.
After that comes Papers to be Laid on
the Table of the House. So, if you
have these twp items to which con-
sent has teen given already, onl.v
then precedence can be given to théem.

PROF. MADHU DANDAVATE :
I am thankful ty the hon. Minister for
supporting my point of order.

SHR] VASANT SATHE: In the
name of raising an important point
under rule 377 or anything else, they
cannot get priority. Therefore let us
go according to the rules.

MR. DEPUTY-SPEAKER. Both
Prof. Madhu Dandavate and Shri
Sathe have referred to Direction No.
2. I want to know from Prof. Danda-
vate whether in the items they want
to raise there is any item for askiang
for leave of the House to move an
adjournment motion or any question
involving breach of privilege.

PROF. MADHU DANDAVATE: Yes

MR. DEPUTY-SPEAKER: We have
already informed the Members con-
cerned that no privilege motion has
been allowed. There is no question in-
volving a breach of privilege here.
Therefore, I allow the Papers to be
laid on the Table.

11.09 hrs
PAPERS LAID ON THE TABLE

STATEMENT RE. PURCHASE OF RESIDENCE
OF THE HeAaD oF MisstoN N HonNe

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. Nﬂ%
RAO): I beg to lay on the %
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statement (Hindi and English ver-
sions) regarding drawal of an advance
from the Contingency Fund of India
for the purchase of residence of the
Head of the Mission in Hong Kong.
[Placed in Library. See No. LT-1717/

80}.

ANNUAL REPORT OF AND REVIEW ON

Umvmsm oF DerLHI, RecioNaL ENcr-

NEERING COLLECE, SRINAGAR, KASHMIR,
ETC,

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): I beg to lay on the
Table: —

(1) (i) A copy of the Annual
Report of the University of Delhi,
for the year 1979—Volumes I to IIl.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Uai-
versity of Delhi, for the year 1979.

(2) A statement (Hindi and Eng.
lish versions) explaining reasons for
not laying simultaneously the Hindi
version of the Report mentioned at
(1) (i) above.

[Placed in Library. See No. LT-1718/
80].

(3) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the Aligarh Muslim Uni-
versity, Aligarh, for the year 1977-
78 along with Audit Report there-
on. [Placed in Library. See No, LT-
1719/80].

(4) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Regional Engineering Col-
lege, Srinagar, Kashmir, for the
year 1979-80.

(ii) A copy.of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Regional Engineering College, Sri-
nagar, Kashmir, for the year 1978-
80.

[Rlaced in Library. See No. LT—
mmm.

o
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(5) A copy of the Annual Report
(** Hindi version) of the Regivnal
Bngineering College, Tiruchirappali,
for the year 1979-80 along with
Annual Accounts and the Audit Re-
port thereon. [Placed in Library. See
No. LT—1721/80].

(6) (i) A copy of the Annual
Report (Hindj and English versions)
of the Regional Engineering College,
Calicut, for the year 1979-80.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Re-
gional Engineering College, Calicut,
for the year 1979-80,

[Placed in Library. See No. LT—
1722/80].

(7) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Motilal Nehru Regional En-
gineering College, Allahabad, for
the year 1979-80. [Placed in Library.
See No. LT-—1728/80].

(8) (i) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Central Tibetan Schools Ad-
minigization, New Delbi, for the
year 1978.79 along with Audit Re-
port thereon.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers men-
tioned at (8) (i) above,

[Pluced in Library. See No. LT—
1724/80).

(9) (i) A copy of the Annual Ac-
counts (Hindi and English versions)
of the School of Planning and Ar-
chitecture, New Delhi, for the year
1978-79 along with Audit Report
thereon.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tmed ot (9) (f) above.

-a;ngl,,hmummw laidonﬁéﬁbironthemnecem-
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(10) (i) A copy of the Annual
Report (Hindi and English versions)
of the School of Planning and
Architecture, New Delhi, for the
year 1879-80.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
School of Planning and Architec-
ture, New Delhi, for the year 1879-
80,

(11) A statement (Hindi and
English versions) explaining reasons
for not laying the Accounts along
with the report, mentioned at (10)
(i) above.
|Placed in Library. See No. LT—
See No. LT—1726/80].

(12) (i) A copy of the Annual
Report (Hindi and English versions)
of the National Institute of Found-
ry and Forge Technology, Ranchi,
for the year 1979-80,

(ii) A copy of the Review (Hindi
and Englisp versions) by the Gov-
ernment on the working of the Na-
tional Institute of Foundry and
Forge Technology, Ranchi, for the
year 1979-80.

(13) A statement (Hindi and
English versions) explaining rea-
sons for not laying the Accounts
along with the Report, mentioned at
(12) (i) above. [Placed in Lidbrary.
See No. LT—1726/801.

(14) (i) A copy of the Annual
Report (Hindi and Englisy versions)
of the National Institute for Train-
ing in Industria] Engineering, Bom-
bay. for the year 1979-80.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Na-
tional Institute for Training in In-
dustrial Engineering, Bombay, for
the year 1979-80,

(15) A statement (Hindi and
English versions) explaining rea-
sons for mot laying the Accounts
along with the Report. [Placed in
Library. See No. LT—1727/80).

DECEMBER 23, 1980
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(16) (i) A copy of the Annual
Report of the Indian Institute of
Technology, Kharagpur, for the year
1979-80.

(ii) A copy of the Review by
the Government of the working of
the Indian Institute of Technology,
Kharagpur, for the year 1979-80.

(17) A statement (Hindi and
English versions) explaining rea-
sons for not laying simultaneously
the Hind) version of the documents
mentioned at (16) above,

[Placed in Library. See No. LT-
1728/801.

(18) (i) A copy of the Annual
Report (Hindi  and Engdlish  ver-
sions) of the Regional Engineering
College, Silchar (Assam), for the
vear 1979-80.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Re-
gional Engineering College, Siichar
(Assam) for the year 1979-80.
|Placed in Library. See No. LT—
1729/80].

(19) A copy each of the follow-
ing Notifications under sub-section
(3) of section 59 of the Children
Act, 1960: —

(i) The rondicherry Children
(Amendment) Rules, 1980, publish-
ed in Notification No. G. O. Ms.
13380-HEW (SW) (GSR 7) in
Pondicherry Gazette dated the 22nd
July, 1980.

(ii) The Pondicherry Children
(Amendment) Rules, 1980, publish-



{Pluced in Library. See No, LT—
1730/80].

(iii) The Dadra and Nagar Haveli
Children (Amendment) Rules, 1980,
publLshed in Notification No. ADM/
LAW/242(26)/80 dated the 26th
July, 1980.

[Placed in Library. See No. LT—
1731/80].

(iv) The Andaman and Nicobar
Islands Children Rules, 1979, pub-
lished in Notification No. 48/38/77-
MHF in Aadaman and Nicobas
Gazette dated the 28th November,
1979.

(v) The Andaman and Nicobar
Islands Children {Management,
Functions and Responsibilities of
Special Schools, Children's Home
and observations Homes) Rules, 1979,
published in Notification No. 48/38/
77-MHF in Andaman and Nicobar
Gazette dated the 28th November,
1979,

(20) A statement (Hindi and
English versions) showing reasons
for delay in laying the above Noli-
fications and for not laying the
Hindi versions thereof. *

[Placed in Library. See No. LT—
1732/80].

(21) (i) A copy of the Suppres-
sicn of Immoral Traffic in Women
and Girls (A&N) Islands Rules,
1980, published in Notification No.
115/1980/21.1.76-80 Home in Anda-
man and Nicobar Gazette dated the
20th August, 1980, under sub-sec-
tion (4) of section 23 of the Sup-
pression of Immoral Traffic in Wo-
men and Girls Act, 1956.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above Noti-
fication and for not laying the Hindi
version thereof.

[Placed in Library. See No. LT—

1733/80].

(22) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956: —
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(i) Review by the Government
on the working of the Artificial
Limbs Manufacturing Corporation
of india, Kanpur, for the year 1978-
80.

(ii) Annual Report of the Artifi-
cial Limbs Manufacturing Corpora-
tion of India, Kanpur, for the year
1979-80 along with the Audited Ac-
counts and the commenis of the
Comptroller and Auditor General
thereon.

[Pluced in Library. See No. LT—

1734/801.

ANNUAL REPORTs AND ACCOUNTS OF
AND ReviEw oN ChHULDREN'S Fim
SociETY FOR 1979-80.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE) : I beg to lay on
the Table.—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Children’s Film Society, India,
Bombay, for the year 1979-80.

(2) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Children’s Film Society,
India, Bombay, for the year 1979.80
along with Audit Report thereon.

(3) A copy of the Review (Hind:
and English versions) by the Gov-
ernment on the working of the
Children’s Film Society, India,
Bombay, for the year 1979-80.

[Placed in Library. See No. LT—
1735/80].

REVIEW ON AND ANNUAL REPORT OF

HINDUSTAN PETROLEUM CORPORATION.

Lrp.,, BomBaY, FERTILIZER (PLANNING

AND DEVELOPMENT) INDIA LiTD., SINDRI,

NaTiONAL FERTILIZERS LTD., NEW DELHX
FOR 1979-80, erc.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI P. C. SETHI): I beg to lay on
the Table: N .

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

s (a) (i) Review by the Govern-
" ment on the working of the Hindus-
tan Petroleum Corporation Limited,
Bombay, for the year 1979-80.

(ii) Annual Report of the Hin-
dustan Fetroleum Corporation Limi~
ted, Bombay, for the year 1979-80
along with the Audited Accounts and
the comments of the Comptroller and
Auditor-General thereon.

[Placeqd in Library, See No. LT—
1736/80].

(b) (i) Review by the Govern-
ment on the working of the Ferti-
lizer (Planning and Development)
India Limited, Sindri, for the year
1979-80.

(ii) Annual Report of the Fer-
tilizer (Planning and Develop-
ment) India Limited, Sindri, for the
year 1979-80, along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor Gene-
ral thereon.

{Placed in Library. See No. LT-—
1737/80].

{c) (i) Review by the Govern-
ment on the working of the Na-
tional Fertilizers Limited, New
Delhi, for the year 1979-80.

(ii) Annua] Report of the Na-
tional Fertilizers Limited, New
Delhi, for the year 1979-80 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

Placed in Library. Sée No. LT—
1738/80].

(2) (1) A copy of the Annual Re-
port (Hindi and English versions)
of tha Oil Industry Development
‘Board, New Delhi, for the year 1979-

DECEMBER 23, 1980
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80 along with the Audited Ac«-
counts, under sub-section (4) of sec~
tion 20 of the Oil Industry (Deve-
lopment) Act, 1974,

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working ¢f the Qil
Industry Development Board, New
Delhi, for the year 1979-80.

[Placed in Library. See No. LT—
1739/801.

(3) A copy of the Petroleum and
Natural Gas (Amendment) Rules,
1979 (Hindi and English versions)
published in Notification No. GSR
1457 in Gazette of India dated the
8th December, 1979 together with
Corrigendum thereto published in
Notification No. GSR 1188 in Ga-
zette of India dated the 15th Nov-
ember, 1980, under section 10 of the
Oilfields (Regulation and Develop-
ment) Act, 1948.

[Placed in Library, See No. LT—1740/
807.

RepPORT ON GENERAL ELECTIONS TO THE

HouUseE oF THE PEOPLE AND LEVISLATIVE

ASSEMBLIES AND  VICE-PRESIDENTIAL
ELEcTION, 1979

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANAR): I beg to lay on the
Table & copy of the Report (Hindi
and English versions) on the General
Elections to the House of the People
and the Legislative Assemblies 1979-80
and Vice-Presidential Election, 1979—
Volumel (Narrative). B
[Placed in Library. See No. LT—1741

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1 CHANDU-
LAL CHANDRAKAR): I beg to lav
on the Table a copv of the Interna-
tional Airports Authority (Terms and
Conditions of Commencing Cadpital)
Rules, 1980 (Hindi and English ver-
sions) published in Notification No.
S.0. 895(e) in Gazette of India dated
the 17th November, 1980, under sub-
section (3) of section 36 of the Inter-
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national Airports Authority Act, 1971.
[Placed in Library. See No. LT—
1742/80].

NoriridatioN UNDER ESSENTIAL CoMm-
MODITIES ACT.

THE MINISTER OF AGRICUL-
'mf\z AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): ] beg to
lay on the Table a copy of Notifica-
tion No. GS.R. 656(E) (Hindi and
English versions) published in Ga-
zette of India dated the 18th Nov-
€ember, 1980 regalfding sale of fertili-
sers to the registered fertilizers deal-
ers in the States, Union territories
and ‘Commodity Gardens mentioned in
column 1 of the schedule thereunder,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library. See No. LT—
1743/80].

ANNUAL REPORT OF AND REVIEW ON
INSTITUTE OF APPLIED MANPOWER RE-
sEARc, NEw DerHi ror 1979-80

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
Institute of Applied Manpower Re-
-search, New Denru for the year 1979-
30 together with Audited Accounts.

(2) A copy of the Review (Hindi
and Enghsh versions) by the Gov-
-en'\ment on the working of the
Institute 6F Appﬁed “Mafipower Re-

search, New DelIu for the year
1979-80.

[Placed in Library. See No, LT-
1744/80].
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REVIEW ON AND ANNUAL REPORT OF
BHARAT LEATRER CORPORATION LiID,
AGRA FOR 1979-80, CxmMENT CORPORA-
TION OF INDIA FOR 1979-80, INSTRUMEN-
TATION LI.TD.,, KOTA AND NOTIFICATIONS
UNDER INDUSTRIES (DEVELOPMENT AND
REGULATION) ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL). 1 beg to lay
on the Table:_—

(1) A copy each of the following
papers (Hindi and English versions)
undey sub-section (1) of section
619A of the Companies Act, 1956: —

(a) (i) Statement regarding
Reviey by the Government on
the working of the Bharat Lea-
ther Corporation Limited, Agra,
{for the year 1979.80.

(ii) Annual Report of the Bha-
rat Leather Corporation Limited,
Agra, for the year 1979-80 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT—
1745/80).

(b) (i) Statement  regarding
Review by the Government on
the working of the Cement Cor-
poration of India Limited, New
Delhi, for the year 1979.80.

(i5) Annual Report of the Ce-
ment  Corporation of India
Limited, New Delhi, for the year
1979-80 along with the Audited
Accounts and the comménts of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT—
1746/80).

() (1) Statement regardmg
Reviéy by the Government on
the wt:riing of the Instrumenta-
tion Lififted Kota, for the year
1979.80.

(ii) Annual Report of the In-
strumentation Limited, Kota, for
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the year 1879-80 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT—
1747/80].

(2) A copy each of the following
Netifications (Hindi and English
versions) under proviso to sub-sec-
tion (2) of the Industries (Develop-
ment and Regulation) Act, 1951:—

(i) S.0. 749(E) published in
Gazette of India dated the 5th
September, 1980 extending the
period of take-over of the man-
agement of Messrs India Belting
and Cotton Mills Limited Seram-
pore.

(ii) S.0. 855(E) published in
Gazette of India dated the 23rd
October, 1980 extending the pe-
riod of take-over of thc manage-

ment of Messrs Carter Pooler and
Company Private Limited, Cal-
cutta.

. [Placed in Library. See No. LT—
1748/80].

(38) A copy cach of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 18BAA of the Industries
(Development and Regulation) Act,
1951: —

1]

(i) S.0. 603(E) published in
Gazette of India dated the 1st
August, 1980 regarding continu-
ance of management of Messis.
Engel Machine and Tools Limit-
ed, Calcutta by the Secretary,
Closed and Sick Industries De-
partment of the Government of
West Bengal.

(ii) S.O. 838(E) published in
Gazette of India dated the Tth
October, 1980 regarding continu-
ance of management of Messrs
Eastern Distilleries Private Limi-
ted, Calcutta by the Secretary,
Closed ang Sick Industries De-
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partment of the Government of
West Bengal. ’

[Placed in Library. See No. LT—
1749/80].

ANNUAL RePORT AND REVIEW ON KHUDA
BaxkHsH ORIENTAL PUBLIC LIBRARY,
PaTnaA FOR 1979.80

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRIMATI SHEILA KAUL): I beg
to lay on the ‘Table:

(1) A copy of the Annual Re-
port (Hindi and English versions)
of the Khuda Baksh Oriental Pub-
lic Library, Patna, for the year 1979~
80 along with the Audited Accounts.

(2) A copy of the Review (Hindi
and English versions) by Govern-
ment on the working of the Khuda
Baksh Oriental Public Library,
Patna, for the year 1979-80.

[Placed in Library. See No, LT—
1750/801.

ANNUAL REPORT AND REVIEwW ON THE
WORKING OrF ENGINEERING EXPORT PRO-
MotioN CouNcit, CALCUTTA FOR 1978.79

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
1 beg 1o lay on the Table:—

(1) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Engineering Export
Promotion Council, Calcutta, for the
year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Engineering Export Promotion
Council, Calcutta, for the year 1978-
79.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library. See No. LT—
1751/80].
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STATEMENT RE. REVIEW ON AND AN-
NUAL REPORT OF HINDUSTAN AERONAU-
TICsS LTD.,, BANGALORE FOR 1979-80.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): 1 beg to lay
on the Table a copy each of the fol-
lowing papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1956; —

(1) Statement regarding Review
by the Government on the work-
ing of the Hindustan Aeronautics
Limited, Bangalore, for the year
1979-80.

(2) Annual Report of the Hin-
dustan Aeronautics Limited, Ban-
galore, for the year 1979-80 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT~—
1752/80].

STATEMENT RE. REVIEW ON ’Np ANNUAL

REPORT OF NATIONAL RESEARCH DEVE-

LOPMENT CORPORATION OF INDIA, LTD,
New DELHI FOR 1979-80

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg
to lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1956 —

(1) Statement regarding Review
by the Government on the working
of the National Research Develop-
ment Corporation of India, New
Delhi, for the year 1979-80.

(2) Annua} Report of the Na-
tional Research Development Cor-
poration of India, New Delhi, for
the year 1979-80 along with the
Audited Accounts and the com-
ments of the Comptroller General
thereon.

{Placed in Library. See No. LT—
1753/80].
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ReEviEwWw ON AND ANNUAL REPORT OF

HinNDUSTAN FERTILISER CORPORATION
Ltp., NEwW DeLnr Fror 1979-80.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR DALBIR SINGH): I beg to lay
on the Table a copy each of the fol-
lowing papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of the Hindustan
Fertilizer Corporation Limited, New
Delhi, for the year 1979-80.

(2) Annua} Report of the Hin-
dustan Fertilizer Corporation Li-
mited, New Declhi, for the year 1879_
80 along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.

[Piaced in Library. See No. LT—
1754/80].

NoTirFicaTioNs UNDER REGIONAL RrRAL
Banks AcT, ANNUAL REPORT, ETC. OF
INDUSTRIAL DEVELOPMENT BANK OF
INDIA FOR YEAR ENDING JUNE 30, 1980
AND NOTIFICATION UNDER CENTRAL
ExcIises AND SALT AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): ] beg to lay
on the Table:

(1) A copy each of the following
Notifications (Hindi and English
versiong) under sub-section (1) of
section 29 of the Regional Rural
Banks Act, 1976:—

(iy The Ellaguai Dehati Bank
(Meetings of Board) Rules, 1980,
published in Notification No. S.0.
3132 in Gazette of India, dated the
15th November, 1980.

(ii) The Surguja Kshatriya
Gramin Bank (Meetings of Board)
Rules, 1980, published in Notifica~

tion No, S.0. 3133 in Gazette of



19

Papers Laid

India, dated the 15th November,
1980,

(iii) The Sree Anantha Gra-
meena Bank (Meetings of Board)
Rules, 1980, published in Notifica-
‘fon No. S.0. 3134 in Gazette of
India, dated the 15th November,
1980,

(ilv) The Bastar Kshetriya
Gramin Bank (Méetings of Board)
Rules, 1980, publisheg in Notifica-
tion No. S.0. 3135 in Gazette of
h;aisoa, dated the 15th November,

(v) The Xanpur Kshetriya
Gramin Bank (Meetings of Board)
Rules, 1880, publihed in Notifica-
tion No. S.0. 31368 in Gazette of
India dated the 15th November,
1980.

(vi) The Sravasthi Gramin
Bank (Meetings of Board) Rules,
1880, published in Notification No.
S.0. 3137 in Gazette of India,
dateg the 15th November, 1980.

(vii) The Mithila Kshetriya
Gramin Bank (Meetings of Board)
Rules, 1980, publisheqd in Natifica-
tion No. 5.0. 8138 in Gazette of
India, dated the 15th November,
1980.

- (vill) The Durg-Rajnandgaon
‘QBramin Bank (Meetings of Board)
Rules, 1980, published in Notifica-
tion No. S.0. 3139 in Gazette of
India, dated the 15th November,
1980.

(nt) 1% Eln:wah Ks}Bxggnrga

ank (Meetings of )

Rules, 1980, published in Notifica-

tion No. S.0. 83140 in Gézette of

India, ‘dated the 15th November,
"1980.

(x) The §amnshpur "Rshetriya
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(xi) The Palamiau Kshetriya
Gramin Bark (Meetings of Board)
Rules, 1980, published in Notifica-
tion No, S.0. 3142 in Gazette of
¥ndia, dated the 15th November,
1980.

(xii) The Kisan Gramin Bank
(Meetings of Board) Rules, 1980,
publisheq in Notification No. SO
3143 in Gazette of India, dated the
15th November, 1980.

(xiii) 'The Kshetriya Kisan
Gramin Bank (Meetings of Board)
Rules, 1080, published in Notifica-
tion No. S.O. 3744 in Gazette of
India, dated the 15th November,
1980.

(xiv) The Kalahondi Anchalika
Gramya Bank (Meetmgs of Board)
Rules, 1980, publxshed in Notitica-
tion No. S.0. 3145 in Gazette of
India, dated the 15th November,
1980.

(xv) The Jhabua Dhar Kahe-
triya Gramin Bank (Meetings of
Board) Rules, 1980, published in
Notification No. S.0. 3146 in
Gazette of India, dated the 15th
November 1980.

~(xvi) The Ranchi Kshetriya

Gramin Bank (Meetings ot Board)
Rules, 1980, published in Notifica-
tion No. S.0. 3147 in Gazette of
Irgldia, dated the 15th November,
1980.

(xvii) The DRBaitrzani Gramya
Bank (Meetmgs of Board) Rules,
1980, pubhshed in Notification No.
S.O. 3148 in Gazette of India
dated the 15th November, 1980.

(xviii) The Kashi Gramin Bank
(Meetings of Board) Rules, 1080,

.published in. Nohﬁmtxon No. §,0.

3149 in Gizette of Ipdia, dated the
15th November, 1880.

(xix) The Lakhimi Gaonlla
Bank (H'eehngs of Board) Rﬂ?;.
1880, published ip. Notifica
S.O. in Gazbtte o Indi?o%ﬁd
the 15th November, 1980.
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(xx) The Basti Gramin Bank
(Meetings of Board) Rules, 1990,
phblisied in Notification No. S.O.
3151 in Gazette of India, dated the
15th November, 1980.

. (xxi) ,The Balasore Gramya
Bank (meﬁngc of Board) Rules,
1980, _pubhshed in Notification No.
S.0. 3152 in Gazetle of India, dated
the 15th November, 1980.

(xxii) The Allahabad Kshetriya
Gramin Bark (Meetings ot Boird)
ftules, 1980, published in Notifica-
tion No. S.O. 3153 in Gazetie of
India, dated the 15th November,
1980.

(xxiif) The Pratepgarh Kshe-
triya Gramin Bank (Meetings of
Board) Rules, 1980, published in
Notification No. S.0O. 3154 in
CGazette of Indla, dated the 15th
November, 1080,

(xxiv) The Nadia Gramin Bank
(Meetings of Board) Rules, 1980,
pubblished in Notification No. S.0.
3155 in Gazette of India, dated the
15th November, 1980.

(xxv) The Faizabad Kshetriya
Gramin Rank (Meetmgs of Board)
Rules, 1980, published in Notifica-
tion No. S.O. 3156 in Gazette of
India, dated the 15th November,
198(

(‘tx"vn) The Fafehpur Kshetriya

B

k (Meetings of Board)
pubiished in Notifica~

31%7 in Gagzefte of
cfated the 18th November,

A The Sigar Gramin
gs of Bgard) Rules,
apgh tn Notification, No.
S%&?etteot dia, dated

the 15th Woveniber, 1850.

(xxviii) The Bareilly Kchetriva
Gramin Bank (Meetmgs of Board)
Rules, 1980, Priblishéa f ‘Wotifica-
tion No. S.O. 3159 ‘in Gazette of
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India, dated the 15th November,
1980.

{Placed in Library.
1755/80]).

(2) A copy of the Annual Report
(Hindi and English versions) of the
Industrial Development Bank of
India together with the Audited
Accounts of the General Fund and
Development Assistarice Fund for
the year ended the 30th June, 1980,
under sub-section (5) of gection 18
and sub-section (5) of section 23 of
the Industrial Development Bank of
India Act, 1964. [Placed in Library.
See No. LT-1756/80].

{3) A ¢opy of the Central Excise
(Seventeenth Amendment) Rules,
1980 (Hindi ang English versions)
published in Notification No. G.S.R.
1282 in Gazette of India, datéd the
13th December, 1980, under section
38 of the Central Excises and Salt
Act, 1944. [Placed in Library. See
No. LT-1737/80].

OreNn LiNES (Ramwavys IN INDTA)
GENERAL (Auzmamm'r) RuLes, 1980

'I'HE DEPUTY M.INISTER IN THE
MiNISTRY OF RAILWAYS AND IN
THE ,DEPARIMENT OF . PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): I beg to Iay on the Table
a copy of the Opsn Lines (Railways
in India) General {(Amendment)
Rules, 1980 (Hindi and English ver-
sions) pubhshad in Notification No.
G.SR. 1303 in Gazette. of Iudxa dated
the 20th December,. 1980. _[Placed in
Library. See No. LT-1758/80].

ANNUAL ACCOUNTS ETC. OF COOPERATIVE
SToRe Lap, (SUPER = BAzAR), Dersr,
1976.77

THE DEPUTY MINISTER N THE
MINISTRY OF CIViL SUPPLIES
(SHRr BRAJAMOHAN MOHANTY):

I beg to lay on the Table:

See No. LT-

(1) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the Coopéfative Store
Limited, (Super Bazar) Delhi, for
the year 1976-77 &lonig with Audit
Report thereon.
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(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the above
Accounts. [Pluced in Library. See
No. LT-1759/801.

11.12 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following message received
from the Secretary-General of Rajya
Sabha: —

“I am direclted to inform the Lok
Sabha tha; the Rajya Sabha at its
sitting held on Monday, the 15th
December, 1980, adopted the follow-
ing motion in regard to the Joint
Committee on Offices of Profit: —

“That this House concurs in the
recommendation of the Lok Sabha
that a Joint Committee of the
Houses to be called the Joint Com-
mittee op Offices of Profit
be constituted for the pur-
poses seb out in the motion adoptad
by the Lok Sabha at its sitting
helg on the 25th November, 1980
and communicated to this House,
and resolves that this House do
joln in the said Joint Committee
and proceed to elect, in accordance
with the gystem of proportional
representation by means of the
single transferable vote, five mem-
bers from among the members of
the House to serve on the said
Joint Committece.”

2. T am further to inform the Lok
Sabha that in pursuance of the above
motiot, the following members of the
Rajya Sabha have keen duly elected
to the said Joint Caommittee:—

1. Shri Robin Kakati

2, Shri Dinesh Goswami
3. Shri Syed Rahmat Ali
4. Prof. N. M. Kamble
5. Shri Lakhan Singh.”

11.14 hrs,

PUBLIC ACCOUNTS COMMITTER
Seconp, FourtH, FIFTEENTH ANMD
TWENTY-TMIRD REPORTS

SHRI V. N. GADGIL (Pune): Ibeg
to present the following Reports
(Hindi and English versions) of the
Public Accounts Committee: —

(1) Second Report on Action
Taken by Government on the recom-
mendations contained in the Hundr-
ed and thirty-fifth Report (Sixth
Lok Sabha) on D.C. Electric
Tractions.

(2) Fourth Report on Action
Taken by Government on the re-
commendations contained in the
Hundred and twenty-fiftth Report
(Sixth Lok Sabha) on Restoration
and construction of Railway Lines.

(3) Fifteenth Report on Action
Taken by Government on the re-
commendations contained in the
Ninety-first Report (Sixth Lok
Sabha) on collaboration agreement
for manufacture of diesel engines
for shunters,

(4) Twenty-third Report oh
Action taken by Government on the
recommendations contained in the
Seventy-fifth Report (Sixth Lok
Sabha) on import of wheel sets.

PROF. MADHU DANDAVATE
(Rajapur): I am on a point of order.

I had raised a point of order, You
bave given a ruling. What we propose
to do is perfectly within the jurisdic-
tion of your ruling. You ruied that
according to the Speaker’s direction
adjournment motion, privilege, etc.,
they get priroity. T had pot given a
notice for Privilege Motion. I had
given notice for Adjournment Motion.

MR. DEPUTY-SPEAKER: I have
already said about Adjournment
Motion.

(Interruptions)
SOME HON. MEMBERS: No,
(Interruptions)
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PROF. MADHU DANDAVATE: My
point of order was regarding the
priorities to be given to various items.
You are saying that you have already
informed. Let me tell you that yester-
day the hon. Speaker of this House
gave every one a few seconds to all
of those who had given Adjournment
Motion. Everyone put forward before
the House what was the subject matter
of Adjournment Motion. To each one
of them he said that on such and such
grounds he was disallowing. All that
1 am saying is that certain develop-
ments have taken place. Within the
jurisdiction of your ruling I am only
raising an point that CR.P.F. has
indulged in firing in Asam. Many
people huve died and in Maharashtra
an hon. Member of this House Shri
Ravindra Verma has been arrested.
A new repressive policy is being
followed. As a result of this 1 protest.
I have given Adjournment Motion,

MR. DEPUY-SPEAKER: There is
no point of order. What I have said
is under rule—that the first priority
will be given to the Papers to be Leid.

PROF. MADHU DANDAVATE:
How can that be done?
(Interruptions)

SHR] DHANIK LAL MANDAL
(Jhanjharpur): You do not listen to
our point of order. (Interuption).
‘Why do vou not listen to us?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Subject to the
provisions of these rules, a motion for
an adjournment of the business of the
House for the purpose of discussing a
deflnite matter of urgent public im-
portance may be made with the con-
sent of the Speaker. ‘Consent of the
Speaker’-—this is very important. You
bave already informed that the
Speaker has not given his consent.
So, legally, there is, therefore, no
adjournment motion either by Prof.
Maghu Dandavate or by anybody
before you. How can this matter get
priority? (Interruptions).
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MR. DEPUTY-SPEAKER: Prof.
Dandavate, on your point of order I
have aleady expressed my view,

SHRI DHANIK LAL MANDAL: I
have to say something on this very
point.

MR. DEPUTY-SPEAKER:
sit down.

SHRI DHANIK LAL MANDAL:
Please listen to me.

MR. DEPUTY-SPEAKER: When I
am on my legs, you please sit down.
All of you have to sit down. You have
got to sit down when I am on my legs.
Nobody can stand up. I will not
permit.

Plase

I have told Prof. Dandavate that
after obituary reference there should
be questions. But there are no ques-
tiong to-day. Then comeg leave to
move Motion for Adjournment of the
Business. No leave has been given.
Certain Adjournment Motions have
been disallowed. Then comes guestion
allowing a breach of privilege. There
is nothing like that. Therefore, 1 went
to another item. Let this item be
over, I shall come to you. (Interrup-
tions). You will be given a chance.
Let me complete this.

11.17 hrs,
COMMITTEE ON PUBLIC UNDER-
TAKINGS
F1rTH REPORT

SHRI NIREN GHOSH (Dum Dum):
I beg to present the Fifth Report
(Hindi and English versions) of the
Committee on Public Undertakings on
Action Taken by Government on the
recommendations contained in the
Forty-Fifth Report of the Committee
on Public Undertakings (Sixth Lok
Sabha) on Tea Trading Corporation of
India Ltd —Export  Performance
(Minjstry of Commerce—Department
of Commerce).

(Interruptions)**

**Not recorded.
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MR. DEPUTY-SPEAKER: When
the Papers are being laid on the
Table, no other remark or no other
speech shall go on record

1118 hra.

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND 3CHE-
DULED TRIBES

Fmar, THIRD AND STUDY ToUR ReporRrTS

SHRI R R. BHOLE (Bombay
South-Central): 1 beg to present the
following Reporis (Hindi and English
versions) of the Committee on the
Welfare of Scheduled Casteg and
Scheduled Tribes:—

(1) First Report: Action Taken
by Government on the recommen-
dations contained in the Twenty-
First Report of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes (Sixth Lok Sabha)
on the Ministry of Railways (Rail-
way BQard)—Reservahons for, and
employment of, Scheduled Castes
and Scheduled 'I.‘ribes in Northern
Railway and Award of Petty Con-
tracts to Scheduled Castes and
Scheduled Tribes in Northern Rail-
way.

(2) Third Report-Actxcm Taken
by Government on the recommenda-
tions contained in the Thirty-eighth
Report of the Committee on the
Welfare of Scheduled Castes and
Scheduleg Tribes (Sixth Lok Sabha)
on the Ministry of Petroleum,
Chemicals and Fertilizers (Depart-
ment of Petroloum)—Reservations
for, and employment of, Scheduled
Castes and Scheduled Tribes in
Indian Oit Corporation Limited
(Ma.rkm‘mg Dunsion) '

(8): Report of Study Tour of
Study Group I of the Committee on
its visit to Madras, Pondighérry,
Rameshwaram.. Madurai, Tirunel-
veli, Kanyakumari and Trivandrum
during October, 1980.
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(4) Report of Study Tour of
Study Group II of the Committee on
itg visit to Calcutta, Puri, Paradip,
Visakhapatnam and Hydersbad
during October, 1980.

(5) Report of Study Tour of Study
Group III of the Committee on its
visit to Bangalore, Mysore, Coorg,
Manipal, Mangalore, Goa and Bom-
bay, during October, 1980.

MR. DEPUTY-SPEAKER: Many
hon. Members stood up. After this
item on the agenda is over, I shall
allow one or two minutes to each of
the Member who wants it.

" SHRI DHANIK LAL MANDAL:
I rise on a point of order.

MR. DEPUTY-SPEAKER: Under
what rule? The former Home Minis-
ter is on his legs.

SHRI DHANIK LAL MANDAL:
Under ‘rule 60. When Mr. Dandavate
raiseéd a point of order, you pointed
out certain priodities and how the
agenda will be followed.

MR. DEPUTY-SPEAKER:
ruled that out of order.

1 have

SHRI DHANIK LAL MANDAL:
Mr. Sathe also pointeq out certain
rules. He said, adjournment motion
has certainly priority and you also
agreed that adjournment metion has
priority over the laying of papers on
the Table of the House

THE MINISTER OF INPORMATION
AND BROADCASTING (SHRI
VASANT SATHE): Provided con-
sent was given by the Speaker.

SHRI DHANIK LAL MANDAL:
You do not listen to others. We are

listening to you.
MR. DEPUTY-SPEAKER: Why
can’t you do that with a smile?

(Interruptions)

. THR-MINISTER OF STATE IN THE
MINISTRY OF HOME:AFFATRS: AND
'DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (§Els R VEN-
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EATASUBBAIAH): He shouly nol
Jook at the Press Gallery all the time.

SHRI DHANIK LAL MANDAL.
Sir, you agree that adjournment
motion has pnonty Now what Mr.
Sathe has argueq in this House is that
because the Speaker has not given his
consent to certain motions given notice
of by hon. members of this House,
therefore, the question does not arise.
He was on rule 56. I am on rule 60.
I have got the Hindi version of the
rules. Rule 60 says:

# 7w 60 T ITF 9T @ E:

g ag W f& oafe wew
gaq Ifeafas ams 5«1 7 9o
Jeqt § WAAX T & A1 A TUAS

geafa 3X 4T T FE & T

Iq gEATd ¥ GAAT FT 93 FT Ay
gawr WY wafgg A& wR / ar
geeq & aedi 9v wfaw  fagow
|7 FFAT WX IEF ATT gEAE F
THFR F@E & arg 7 w9 fqora
29T 4

What does Mr. Shakdher say in his
interpretation? 1 have not got the
book with me just now. Mr. Shakdher
says, whep, it is a border line case and
the Speaker thinks it is on the border
line, whether it is admissible or not,
the hon. Speaker will listen to the
members first ang then give his ruling.
1 have given notice of an adjournment
motion on Assam situation and also
violence on the farmers’ agitation.
(Interruptions). Mr. Sathe, you are
not the Speaker. You cannot decide
it.

MR. DEPUTY-SPEAKER: You
address the Chair.

SHR] DHANIK LAL MANDAL:
My submission to you is, this is a
border line issue. You will say that
the Assam situation is not the respon-
sibility' of the Central Government.
We have pointed out that the CRP and
ofher central forces have been sent
- $heds to 'sill and abet. .

4
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MR. DEPUTY-SPEAKER: On
your point of order, let me give the
ruling. “Once a member is informed
of the Speaker’s decision with holding
his consent, no discussion or point
shall pe permitted to be reiged in the
House exther on the subject-matter of
the notice or the reasons for dis-
allowance thereof.”

SHRI DHANIK LAL MANDAL:
We have not been informed.

(Interruptions).

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): On a point of order,
Sir. It is very important. It is under
rule 353.

SHRI K. LAKKAPPA (Tumkur):
They are repeating the sama thing.

SHR] BAPUSAHEB PARULEKAR:
Sir, I am not in the habit of repeating.
This is not concerning what the
Minister for Information and Broad-
casting said; T wil] come to it sub-
sequently. Unfortunately, we heard
a remark from the Chair which is
defamatory to all the hon. members
of the opposition. You have said at
the commencement of the sitting that,
‘if you members of the opposition
behave in a civilsed manner, 1 will
hear one by one.” You see the record,
Sir. 1 will request you to expunge
that remark of yours. (Interruptions).

MR. DEPUTY-SPEAKER: I want
to correct you and put the record
straight. I said, “If we can conduct
the affairs of the House in a civilised
manner. ..... », That is what 1 said.
The proceedings are there., If any~
thing defamatory has been said, I will
myself expunge it. Don’t worry.
(Interruvotions). If anything defama-
tory or derogatory against any mem-
ber has been said, 1 shall expunge it
myself.

SHRI BAPUSAHEB PARULEKAR:
You said, to the members, “You
speak’in g civilised manner.” That is
:ptthewayotadd:gssmgthemqn-

ers.
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MR. DEPUTY-SPEAKER: I have
not said like that. (Interruptions).
“Civiliseq manner” is parliamentary.
1 have already given a ruling like that
in the last session, What | said and
what I requested the members is fully
varliamentary and therefore, there is
no question of anything being unpar-
liamentary in what I said.

If you are interested in giving im-
portance to the problemg of the people,
beecause this is the last day of the
session, 1 would request you to men-
tion your points one by one. 1 will
give two minutes to each. 1 will call
everyone, this side and that side.

SHRI SATYASADAN CHAKRA-
BORTY (Calcutta South): You said
that “civilised manner” is parliamen-
tary and you are entitled to say it.
Are we also entitled to say that the
Chair should also behave in a civilised
manner?

MR. DEPUTY-SPEAKER: There is
no harm. I hagd ruled that “civilised
manner” is parliamentary. It is ap-
plicable to the entire House, including
‘the Chair.

- DR. SUBRAMANIAM SWAMY

(Bombay North East): I will say one
word in your defence. When you said
“civilised” I remember you lookeq en
that side. Therefore, we have no
objection.

MR. DEPUTY-SPEAKER: 1 have
never said “uncivilised behaviour” in
regard ¢0 any member, nor have I
said that any member behaved in an
uncivilised way. ] have said “let us
conduct the affairs of this House in &
civilized manner”. This is parliamen=-
tary. I also said that I should not be
misunderstood.

qN AW s ()
fegdt tw T argm, & wifamied WK
#7- qrifvqRed wse & TR wg
Tg § fr wex &Y awmr arfeareed
- et ag Jwr T & v few
e W e fem @ fer w
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g 1 ‘mn” wm W ofaanied
gror A R F oo F
wF mr ar’, @ Renfamded
wex JE & wmawt “‘fafamrese” W
TS 9T | WIYE! TG FgAr Aifge
qr | & &7 =g § 5 ag v faw
wzg,arﬁsmma‘m‘”h

i1
3
i
H
3
o &
&,

& AQE 4g AAFTA ARAT §
f& 99 =T 1 FE AANT qFIH
fregame & 9, ®R IERr @«%
wgari # WY #r 9@, a1 A I
geT g & W & arr =g
mag’rlﬁmwsﬁam | 2,
A @ TR ¥ ux USHHE |
fear & f weroee ¥ foramr &< amar
AR gamg F M s @y T t,
St W e & s §, faac fed
T, §fFT 999 g3 ¥ IqFT gfoAr
2 7 | FI9EY gH A A SEFwT A7
arfge | @ wv firewardr & gfaan
AT =ifge |« F zAUT AGET € e
qrET g | WO ;o owew g ?
R 3T AN Tl AW faw qme ?

MR. DEPUTY-SPEAKER: Every-
thing will be done under the rules.

PROF. MADHU DANDAVATE: I
may draw your attention to the fact
that yesterday when we raised the
question of the arrest of Shri Y. B.
Chavan, at that time it was pointed out
that if certain irregularities are there,
they should also be a part of the state.
ment that should be read out by the
Chair. Only the arrest and the release
wag actually mentioned, but the judge-
ment of the Judicial Magistrate...=
(Interruptions).
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Again we find that in the Long
March of the Peasants another Mem-
ber of this House, Shri Ravindra Var-
ma, who is the Chief Whip of the
Janata Party, has been arrested along
with others only to foil the march.
At the same time, repressive policies
continued throughout the country. In
Assam, it is not the State Police but
the CRP that has beea responsible for
killing men. At the same time, the
former Chief Minister of Assam, Shri
Bolap Borgora, has been arrested «nd
lakhs of people are staging satya-
graha in protest. I have actually given
notice of an adjournment motion. You
may or may not grant me permission
to move the motion but, after all, it
is my duty as the representative of
the people to do it because what hap-
pens outside in anger and hunger of
the people must get reflected in this
House. Therefore, I have raised it.

SHRI K. LAKKAPPA (Tumkur): *

*

MR. DEPUTY-SPEAKER: This will
not go on record. Because, it is against
another Member. It is an allegation. I
am sorry.

SHRI RATANSINH RAJDA (Bum-
bay South): My only submission is
that the proceedings of this House are
watched by the entire country. What-
ever we speak, or you speak from the
high pedestal, is of great significance.
The moment you say “let us conduct
the affairs in a civilizeq manner,
means you pre-suppose something and
there are certain implications. That
is why I would very humbly submit
that you ought not to have used those
words because all the members—I do
not say this side or that sidle—we are
all supposeq to behave with dignity
and decorum in this House; ang when
1 say “we” 1 am including you also.
You are the custodian of our dignity
and decorum; so, I do not spare you.
It is a question of the dignity ond de-
corum of the entire House. Therefore,
I would like to submit that the moment
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you say “let us behave in a civilized
manner” the impression that would go
out of this House is that many of our
members, or some of the members, of
this House ig that many of our rem-
bers, or some of the members, of this
House, may be on this side or that side,
are behaving in gn uncivilized man-
ner.

MR. DEPUTY-SPEAKER: I never
said that.

SHRI RATANSINH RAJDA: But
there wag no necessity to utter those
words.

MR. DEPUTY-SPEAKER: 1 also said
that this should not be misunderstood.
No misunderstanding,

SHRI RATANSINH RAJDA: What
I submit is that you should not pass
such remarks. Coming as it does from
the Chair....

MR. DEPUTY-SPEAKER: I have

given my ruling. “Civilized” is a

parliamentary word.

SHRI RATANSINH RAJDA: It is a
parilimentary word, but somtimes we
have to take precautions before using
such words, because there are impli-
cations. By implication you may im.
pute some motives, which should not
be done. So, these remarks should be
expunged.

SHRI C. T. DHANDAPAN]I (Polla-~
chi): T gave notice of an odjournment
motion on the atrocities commitied on
harijans in Tamil Nadu. I gave notice
of the adjournment motion because on
many occasions my Calling Attention
Notices have not been admitted. Three

**Not recorded.
3099 LS—2
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{Shri C. T. Dhandapani)

harijans were burnt to death in Tamil
Nadu in Tanjore district by Marxis!
Communist Party members. Fire was
set on the houses of harijans belong-
ing to a particular party by the CPM
members, The CPM members were
standing around the house so that the
ladieg and children coulq not escape
through the backdoor. They were burnt
to death.. .

(Interruptions)

We have to face the realities. . .. (In-
terruptions)

Then, one IAS officer....(Interrup-
tions)

MR. DEPUTY-SPEAKER: No, this
will not go on record.

SHR] C. T. DHANDAPANI: **

MR, DEPUTY-SPEAKER: I am not
permitting. Nothing will go on re-
cord. **(Interruptions)

wt Ty yaTe Fag (fedemes) ¢

JuTeRer #Eea, & faw 60 ® Wi
AT FT N IS AGAT F )T
fagw & [T doure ¥ S feer
¢ so W g7 Sifoe | (sawEw)
oIS 9§ AT 3T "R
s @} W, afwe ATy w7
Jax weW ¥ feamil &r wRed
T & W 3 23 Ao Swd
qEE F1 oA § ¥R dMm &
frarr 32 @2 gC § | = F0-
o e faar &) a ww aeg
& v A & @ fow w s
¢ 5 um, R sE-fm e far
2 I A W W g |

\
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ar wdt ot & o & # fe
. ... (Wwwra)

MR. DEPUTY SPEAKER: It says:—

“Once a member js informed of
the Speaker's decision withholding
his consent, no discussion or point
shall be permitted to be raised in
the House either on the subject-
matter of the notice or the reasons
for disallowance thereof.”

(Interruptions) **

SHRI V. S. VIJAYARAGHAVAN
(Palghat):*

MR. DEPUTY-SPEAKER: This will
not go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: Piease sit
down. Hon. Members, you are all
aware that today is the last day of
this Session. Therefore, I would very
much request you, in whatever manner
you want me to request I am prepared
to request. Are not the problems of
thig country more important than these
things? I could allow one by one, but
if there is not going to be any order,
then I will go to the next item.

(Interruptions)

MR. DEPUTY-SPEAKER: Now, 1

am going to the next item in the agen-

da. Calling Attention. Mr. Jalil Abba-
si.

MR, DEPUTY-SPEAKER: Nothing
else will go on record. I have gone to
Calling Attention. I am not permitt-
ing anybody now. Mr. Jalil Abbasi.
Nothing else will go on record.

(Interruptions) **

**Not recorded.
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CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE.

REPORTED SCARCITY OF DIESEL IN U.P.
AND OTHER PARTS OF TEE COUNTRY

st w1 S s (gafam)
IeRw Agew, § wfewad Siw-
g 3 frafafen fasg & W
Rfgw, W 9k 9w w6y &
H fawar § Wik smA wwn § 6
W IR Y o ey ¥

‘I T_W WR FN F W WA
# o Y F0, foew  afommasy
framt & fag wir @% I &
™ g g

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): Sir. Honour-
able Shri Jalil Abbasi and four other
Memberg have drawn attention re+
garding the reported scarcity of die-
sel in U.P. and other parts of the
country resulting in a serious crisis
for the farmers. The position is in-
dicateq below:

The system of monthly allocations of
High Speed Diesel (HSD) to different
States and Union Territories wasg first
introduced from October, 1979. This
worked satisfactorily and during the
monsoon months in this year the State
Governmentg withdrew the regulatory
measures due to adequate availability
of the product and a slum in demand.

During the last week of Septmeber
this year, there was a sudden spurt
in demand largely due to panic buying
following the outbreak of Iran-Iraq
war. In order to effectively control the
situation the State Governments were
asked in October to regulate the dis-
tribution of diesel once again giving
the highest priority to agriculture.

The allocations of diesel for the
months of October to December 1980
have been made at a level 5 per cent
higher than original allocations of the
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product in the corresponding months
of the previous year. Ad-hoc extra
allocations were also made from time
to time to different States as per their
requirements. Thus, the allocations of
HSD for October and November, 1980,
were increased from 684,000 tonnes
and 736,000 tonnes by 14,000 tonnes
and 40,000 tonnes respectively. The ori-
ginal allocation for the month of Dece-
mber, 1980, was 757,000 tonnes which
has been further increased by 52,000
tonnes to the needy States.

In order to ensure availability of
the product, requireq imports have
been made and with constant li-
aison with the Railways sufficient
movement of the product has been
maintained for all the States. Road
movement, where necessary, has also
been augmented.

As regards Uttar Pradesh, the ori-
ginal allocation of 78.800 tonnes of
HSD for October, 1980 was raised by
3,200 tonnes. The November and De-
cember allocations haVe been main-
tained at very high levels of 94,000
tonnes and 92,000 tonnes respectively.

The sgituation of all the States is
monitored on day-to-day basis and
where necessary further product is
provided.

I would like to assure the Hon ble
Members that there is no shortage of
the product in the country. We have
sufficient stocks and, if required, fur-
ther importg woulq be made. I may
once again stress that the distribution
of HSD within the States is done by
the State Governments who have been
repeatedly impressed upon to give the
first priority in the allocation of HBD
for agriculture and to ensure that agri-
cultural requirements do not suffer on
account of any other constraints. The
State Govermnments have also assured
us in the meetings recently taken with
the Secretaries of the State Govern-
ments that there is no problem of
supplies for agriculture, as requisite
allocations have been made for that
sector.
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MR. DEPUTY-SPEAKER: Mr, Kazi
Jalil Abbasi..,.

(Interruptions)

SHRI DHANIK LAL MANDAL: As
a protest against your behaviour, I
walk out, Sir.

Shri Dhanik Lal Mandal and some
other hon, Members then left the
House.

MR. DEPUTY SPEAKER: Mr. Kazi
Jalil Abbasi. You please put your
questions. ...

(Interruptions)’

DR, SUBRAMANIAM SWAMY
(Bombay North-East): On a point of
order, Sir. Rule 360 says:

{ *The Speaker may himself, or
on a point being raised or on a re-
quest made by a member, address
the House at any time on a matter
under consideration in the House
with a view to aig members in
their deliberations, and such 2xpre-
ssion of views shall not be taken to
be in the nature of a decision.”

SHRI K. LAKKRPPA (Tumkur):
Sir, how do you allow a point of or-
der during Call Attention? It is a con-
vention in the House fhat during call
attention no points of order are
allowed. When we raise from this
side, you do not allow. How do you
allow him to raise, Sir?"

MR, Deputy-Speaker: Does jt Te-
late to the call attention, Dr. Sub-
ramanjum Swamy?

DR, SUBRAMIAM SWAMY: It re-
lates to the business before the House.

MR. DEPUTY-SPEAKER: No, no.
This is Call Attention. It hag nothing
to do with it,

Mr. Kazi Jali] Abbasi.

DR. SUBRAMANIAM SWAMY: Sir,
as a protest I walk out, Sir,
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Dr. Subramaniam Swemy then left
the House,

SHRI K, MAYATHEVAR: (Dindi-
8ul): Mr. Deputy Speaker, Sir, yester-
day I was also present on the atroctiy
of....**

SHRI K. MAYATHEVAR: (Dandi-
not go on record,

Mr. Kazi Jalil Abbasi.

SHRI NIREN GHOSH (Dum Dum):
1 have walked out gnd come back.

SHRI K. MAYATHEVAR: **

MR. DEPUTY-SPEAKER: It will not
g0 On record,

! WA AAVS WA : IUTEqE
S, ag W &Y emrawEw wee o
g 9 F Sa@ A Y S ¥ A Qv

“I may once again stress that the
distribution of HSD within the States
is done by the State Governments who
have been repeatedly impressed iipon
to give first priority in the allocation
of HSD for agriculture.”

% ag gemr wwgar § R o9 wmod
uF IR Ig wg faar a1 s gitseae
%Y AmafTE € STt AR AR O 9
F #1¥ FAT 99 &, A W\WA F W=
S T T §, T F BT FH @A
fae wr & | ST FT S FRT AW T
® § ¥ wgd § & W
I & surer ¥ fauar wmar @ 1 faaar
TElzHT T &, q@ a9 WEl &+
ST & SR AT F wer agw 4
ggwar & | = 5 [l ) o @
TEA AT A& § W TG T A&
RN N g I @ W AW
I fow far o @ &, 5§ W =iy
¥ RO AR qgr @l ¥ W &

**Not recorded.
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uw €9 Wi sz v g fe
Tt & 8 FAWT ¥ wEATA ¥ qE
fper et

‘Black-market in Diesel in Bombay.'
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fas % whg T, Afew A1 oAR-
grarfw 4 A1 ere fzar wam WK
fim 790 A 90 gaX AeT T
qF T 9T, SAHT qARHAT F7 f7m@m v
el Ay wfsor §
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[ gfedw were] AT 9 @ § 1§ wwiwar
% fadw ¥ o@ feamt & ARwEw AN W AR FON W oA
@ g 3 qfew & v W st UFo o @Yo # Hiy ? wv
St 3 2 - % 4§ & wfafom sarer &
feart #Y R F'ﬁé{*ﬁ* feen W ? @ AW @EATAY W @AW
foq wEAWE FIW Tz, AW A qET A1fgT | ATER { T @ S v
qizr 5k S« §F a7 FOT W t oae A fer or W 0 R®
wrE I g A s o 3w ¥ a9 @%e §, IWT WeW ¥ WK
W@ T

W g 19X dm & - - . - -
Wg-mg AR WY W 9T @ g, ‘.IT"E.W“ F W faww w7 |
WA & WO AT @ & W FAmr feart & S 1 wmT @6 g
w R} @t & sgm fs fed we dar

wraT g2 I SR ¥ W - T & 9B E I T oWw w R

g7 § TEge A qeest # I=7 ¥ WK Ta fF |\ g9 R_w
F1 TFET FET WAE FG& 7

ot 5 “R19E” gra AW aw @ W owAFw T ASY ;- IATEAN
af & A W ¥ wrew w1 o g e, AW ¥ W g & e
FFT F GO ¥ W AT@Aw ¥ AT F:;
e “wNE g T R WX g g W

d gew ¥ afg & wo ww T g f& w2 uoFlfas @@ § AR
W o & @ § @ FA Affaat ¥ feraml &1 WP A 97T
WMRE? WD AN A O IRT ofp @i § ww e e w1 Ow
g f& ‘g " gra AW g A A e T E o
w€ gfg & ;oW w1 A g &

s WAt § R o gww wdw st gfoRm | wgIT : v A
WrgeAreEt  fag W) 9T ox o whmy

& ? T wEmw 97 ¥ST AN omiwEy
AEY, & faNw A wWEew ¥ FamT & 7 f99 ;T T i 9
o ¥

WE;F?EQE.*EPT“F‘3f it R WE R TR
. W & W e D q ¥ HFGET A ) faar a1 99 AAEWL
fo @t gemn o1 @ @ W A . _

FeaE & 7 wWo ST o wifeT wT ¥ sgrar g Afew T ¥ o fa
sT o &7 age & Wi A7y q7 99 femc A W agar § 1 37
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it § e w @ safed & ag
# w1 aerdedt v feor qar At
;N ol g | wWR A e R
a WA FI& IF! g9 HW@IH K wfaw
2 wifgr |« AQ wrder § oW
A FHAIN  TF T F QY A9 Big &
foq ¥ w==AT w1 AT T WA
A FT # W F FH ST |
A THFRA @ & AN {AAT G
@ R feami ¥ g9 weT ¥ ¢
g1 SuwA g s AR | Q-
@ 7S F qIX ¥ a qg FgT I@T §
f& zwwr 0 fotr Sioa & fa=man
arar @ AfFr draw & NN A oA
e T T VEFw L fE
w5 FrE oF wre G v gk &) e
TR TEUF @A FT A 8 |
T &EFT N A9 J9 F127 8™
F aa wg ¢ §¥ 27 SgraT § AR
W W IR HTEAEEAT gl At SEEt
qQET AT qFAT & | qA T § O
¥ g1 & f5 S 7 Frf w0 framy
#F fag 7l @9 & sl AR wR
IqFT W wiuF wAT FEAT 97 aY
ag W fewr smom 1 WERETT
o< & 10 ¥ AT F T A9 Hifwaw
T Fog a5 JERsy adEd
' wEgaT dATG |

AF ¥ F9d agrd &, g w0
| ¥ ¥ A Jsar § 1 I WA
Fifgr Tdma ¥ A AW § —

Wt gficen agge : AT A TR
g1

o wEw wE ¥ 0 wrAfmEe
T ¥ A A W@Er § ? W
q I "WIRAT €
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Yo YUPRW T : W THA-
A ¥ Rt ¥ 7 W ¥y aawErd

T AR TN

¥ gww wT WS : W9 AW
FTA W E 1 wWE AL qw W
S TG Y

g % 34 A wElAET ) gAY
N HATT § A G AT T A F A
AT g 1 Afew SEF AR § &7 ac-
g & AR ag o fodr g am
I mAm Ao aw
& fau fadwr swafwat & ga
wnifag fear @ 1 swnfawrd &
67 W ¥ 34-35 wHWfag ®1 WE
fare fear &« 7 & agw e
g o & g dnw dfwm ek
arforreT kg€ & 1 oY g W oW
IR FE W AT TEAHT A G g
W & g Fg qfeww dfE fE
#feviw o 9 &= gm0 AT
ot U S | % s gfear F fau
W1 FTE ®TH § AT IAH FH R AT
FA W A MU @ g AT R
T FT AW T2 Y 3N F A« ¥ @A
AT F T I § 57 FH(AE WY
grfaa fear @ &

SHRI NIREN GHOSH (Dum Dum):
Sir, the policy of the Government on
Oil has been a disastroug policy for
our country. Would the hon. Mini-
ster tell us that there has been a scar-
ty of diesel or scarcity of petrol pro-
ducts? A huge amount of foreign ex-
change hag already been spent and
more will be spent in the coming
months for importing Oil and petro-
leum products. Why have you given
up the idea of coal based industries?
Many industries have been converted
info diesel base industries in order to
give Indian money on a platter to the
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foreign multi-nationals. Now, would
you reverse this policy so that the
precioug foreign exchange can be
kept in reserve? 1 know for cer-
tain that many industrial concerns
would get whatever quantity of diesel
‘they want from the depots, for the
petrol pumping stations at a premi-
um of 25 per cent more price. So, this
is sold in black-market. I want {o
know whether the hon, Minister is

"~ aware of this fact or not. That is
low diesel is being distributed. Would
you kindly make a surprise check of
those depots and pumping stations
where Dblackmarketing is being done?
This practice is going on throughout
the country. Now, there is a big rise
in petrol price and over and above
that a good percentage of excise duty
is algo added. The Government should
cut the excise duty so that the price
of diesel is within the reasonable limit
and the common man and the agri-
cultrists are able to purchase these
products. They are now forced to pay
such high prices. The Government
must make serious effortg to do away
with the blackmarketing in diesel. 1
would like to know whether for this
purpose you would introduce rationing
system for diesel throughout the
country with proper book-keeping
and proper check-up. So, that diesel or
petrol cannot be sold in the black mar-
ket as it is being done nqw. This would
also ensure adequate supply to ‘he
consumers.

Further, ig it also a fact that you
have allotteg different guantities of
diesel to different Stateg jna discrmi-
natory manner? Whereas some States
have got one lakh tonnes of diesel
per month, some States get as less as
‘34,000 tonnes. For example, though the
demand for diesel in West Bengal is
85,000 tonnes per month minimum, ang
they were getting 65,000 tonnes, now,
you are giving them only 55,000 tonneg
per month. I have myself seen with
my own eyes very long queues at the
diesel retail outlets of trucks and lor-
ries. Sometimes these lorries do mnot
‘ply for two or three days for want of
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diese]l, These gueues are very very
long . It this is what has happened in
West Bengal, obviously, it would be
the case in other parts of the country
also. You have made a mess of the
whole distribution system of diesel
and petrol.

1 do not know why you have en-
gaged 34 foreign countries for oil ex-
ploration in the country. The ccuntry
has been divided in them. A very
little work hag been left for thc ONGC,

Will you give an assurance that
though there is a hike in the OPEC
prices of oil. the price of diesel will
not be raised further so that it remains
within the limit of purchase by com-
mon people? Whereas the Stateg are
complaining of diesel shortage, on the
contrary you are saying that vou have
supplied them the sufficient quatitics.
It is an untrue statement.

Ag I said, in order to ensure pro-
per and adequate distribution of diesel
would you introduce rationing of di-
esel and would you give up dieselizat-
jon on a vast scale? Will vou keep
on to coal, whrever you can?

SHRI P. C. SETHI: I may draw the
atention of the hon. Member to the
fact that whereas West Bengal got the
allocation of 43,746 tonnes of diesel in
the month of November, 1979, we gave
them 45,900 of diesel jn November
1980. Therefore, to say that 5 per
cent growth rate formula has not been
applied to West Bengal ig not correct.

I woulgq also like to inform his that
whepn the Chief Minister of West Ben-
ga! saw me in this conaection and I
made the allocation from 45,000 to
50,000 tonnes, he was more than satis-
fied. Then came a further request and
I raised it from 50,000 to 54,000
and now the Chief Minister is absolut-
ly satisfied anq if there is a com-
munication gap between you and him,
1 cannot help.

SHRI NIREN BHOSH: The State
Transport Minister told me a few
days ago that they were getting a
supply of 65,000 tonnes; that has
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been reduced to 55,000 tonnes and it
is very difficult to manage with that.

SHRI P. C, SETHI: The Chief Min-
ister was more than satisfied with the
allocation which I have made to him
and with the surplus quota svhich I
have given. But, if there is any diffi-
culty, if the Benga] Government comes
forward with any further request of
any ad hoc allotment, we shall defi-
nitely consider it.

Sir, as far ag the question of ra-
tioning is concerned, 1 have said it
more than once that we are not in
favour of any rationing. It creates
more problems. ]It creates a scare,
The panic buying starts and the black-
market also starts, Therefore. as far
as possible, as far as we can try to
tide over the difficulty, we would not
intrcduce rctioning in this item.

Sir, as far as the distribution 1o the
various areas is concerned, I fully
agree with the Hon. Member that the
dieselisation of the various units and
even of the Railways, should be consi-
dered from the point of view of the
national requirement. The only ans-
‘wer to change of dieselisation i not
going back to coal because that would
lessen the speed of the trains, The only
answer to the removal of dieselisation
is the electrification of the track and
that can alone help.

But, as far as the industries are con-
cerned, I would like to remind the
Hon, Member that we are trying to
cut the fuel oil which is required by
the industry and requesting them to
use coal wherever they can but, on
account of transport bottlenecks, many
of the industries are not in a position
to get coal in time and, therefore, for
€xample, the Dhuvaran Power gtations
at Gujarat, has not been able to switch
over only because coal cannot reach
them. However, the situation js im-
broving and we are trying our best
1o replace fuel oil, wherever we can.

Sir, as far as these companies are
concerneq, I would again like to Te-
quest Mr. Ghosh that he has to see
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the whole problem from a very broad
perspective because the consumption
of petroleum and crude today is in the
vicinity of about 33 to 34 million ton.
nes but, at the speed at which we are
increasing our demand and the growth-
rate js coming up, by the year 2000,
we would be in the vicinity of about
93 million tonnes and, therefore, our
problem is that we will be completely
exhausteq and drained if we do not
produce oil resources and it is not only
the question of producing oil resour-
ces, but producing it in time so that
we can mee! the requirement of the
country, It does not necessarily mean
that we should not try to conserve and
check the growth-rate which is increa-
sing at a fast pace, but the same time
research for oil is absolutely essential.
There may be difference of opinion.
There may be difference of outlook.
But, the Government has taken a deci-
sion that these companies must be in-
vited and we should increase the
search for oil in a big way.

Sir, as far as the price-hike is con-
cerned, the question of any assurance
or any declaration whether price rise
is coming or any assurance that price
rise would never come, is not possible,
because it does not revise because of
the calling attention notice.

Mo aw ¥ oz (ev7 ) @ T
e WY, ug a1 A & e g
% I3 ¥ v gA Wl wew R
SR 1T aR T @ Y wmgfy
T T G AT A TAem Fear
AR THfag § gz ¥ ar &, Sfe
% wim & & e mee s
Tg § 5 20~ Fw @wem
afafa & do5 N wrw § g, v
Q9T w1 74T a7 v fagre wAw & B2
R A €Y W e oy ¥ v
M osor g T o o
TR & § A9 oY aga s § oK
framt & :IK v &) e
A S w6 WA ¥ faw # wiy
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[%Yo atz 37 fag]

¥ § foqg feal & faw i@
wrar & aff faer i, oW ST ag
e ag & foom qrfgsrd Y f5
AT INIY o 1 fauewm §,
qg WEEA & faw § 1 @R
¥ A 9T GHS qgA a@qr gwr
g2 e WY ow froT o &
fau aarg & o a1 @ faex 9+
faaar & fom@ w9 w=@aT & 0
&  quwweEh  gfafa & o ey
#gea & wwg foar ar f& Saer &
S At agfic srar g &Y, aw &
qv ag T smaear o &% owmre
92W FIHTT ¥ qEHUFTA FE AT
F@ § @A ITR fFuaw @
T UF O wEeAq w9, foy
w1 & Hefl AR FT A WFL FT
ATRAT § | WIS q19 &9 99T &%
TEuE A §, o1 ag O sgaewr
w1 fa femet o 9 S famr o <@
‘§ SH¥ I WV Y gF )

§ gww = &S ;. IuTEEe
#gEy, fage ST w1 W Frer @y
® s fear mar @ wEgEe ¥
fagre 1 30,280 #Wifews == S
ST gWT 4T | AFFEC ¥ 37,000
fifes =7 faar o vk fegm= &
IART TG FT 41,000 WfEF = *<

W IEA TIE UTHIT F gHA &)
VR T O § e g
o, @ g T TR ¥ 9
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IawT  favim v A wifow #8{
A 88 ¥ U9 9O & wig-
wifal oo g9 wzas fed a@ A
freaa MY | g HEET AY S T
FEHTT ¥ g9 & ISHT AT |

12.27 hrs.

ATIGARH MUSLIM UNIVERSITY
(SECOND AMENDMENT) BILL

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): sir, I beg to move for
leave to withdraw a Bill further to
amend the Aligarh Muslim University
Act, 1920.

MR. DEPUTY-SPEAKER: Motion
moved :

“That leave be granted to with-
draw a Bill further to amend the
Aligarh  Muslim University Act,
1920.”

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Sir, I beg to
leave of the House to oppose the with-
drawal of the Bill. I will explain. The
Aligarh Muslim University is a very
important institution. It is an institu-
tion of pnational importance, and we
would like to see it flourish. When the
Janata Government was in power, we
brought in a Bill which was, in effect.
to satisfy the aspirations of the stu-
dents of that University and, in parti-
cular, the community of Muslims who
regard this as a very important centre
for them. Earlier on, when the pre-
vious Indira Gandhi Government was
there, some amendments were brought
in, which made them very unhappy,
And, therefore, in order to remove that
unhappiness, we brought in a  Bill.
Then the House wag dissolved, and
the whole thing lapsed.

Now, this Government has already
brought two Bills. It brought in one
Bill, withdraw it and brought in an-
other, Now, they are withdrawing it.
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and want to bring in yet another. Are
they confused? 1Is the House going to
be taken in like this? What should
have been done is that they should
have made up their mind as to what
the aspirations of the Muslim commu-
nity are, which is what they are
speaking about in the gtatement of
Objectg and Reasons, Instead of com-
ing in with a Bill finding its reac-
tiong and giving a little more, and
finding reactions, it would have been
much better to allow this to stay; and
accept the amendments coming from
the Opposition in the discussions and
incorporate the amendments and then
pass the Bill, There is no material
Treason, except grosg incompetence on
the part of the Government, and gross
lack of sensitivity to the problems of
the Aligarh Muslim University—which
is making them go through this pro-
cess. And therefore, I oppose the
withdrawal of this Bill, in order to
censure this Government.

SHRI RASHEED MASOOD (Saha-
ranpur): rose

DR. SUBRAMANIAM SWAMY:
Sir, Mr. Rasheeq Masood has also a
very important point, I am sure you
will give him also an opportunity to
speak, In view of the fact that this
Government is taking Parliament in
a very casual manner, is taking the
problems of Muslim community in a
casual manner and is bringing this Bill
on the last day, I strongly oppose the
withdrawa] of this Bill as a protest
against this lackadaisical attitude of
the Government.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): I do not think that the
hon. Member should have said the
things that he haq said just now. This
Bill is withdrawn but another Bill is
going tp be introduced, The whole
exercise was to have the statutes also
with the original Bill. When the Bill
was introduced by Janata Govern-
ment, and then by the Government in
March—July, 1980, it wag done in a
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particular way. When the Janata Gov-
ernment introduced the Bil], it was
just one-line Bill wherein they wanted
to change the gefinition of the Univer-
sity ang give it the minority character.
Thereafter, two Bills were introduced.
In those Bills also there was no pro-
vision, for amendments of the statutes,
that was the position when this Bill
was introduced in August, 1980, There-
after we received a large number of
representations wherein they brought
to our notice that according to 1972
Aligarh Muslim University Act, the
Court was just a deliberative body and
they gid not have powers to pass sta-
tuteg it wag necessary that statutes
also should be introduceq with the
Bill, There is no inconsistency in this.
We have made up our mind and we
know the ming of the people who
would like to have this Bill passed.
There is no confusion gnd I do not
think any more clarification is neces-
sary.

DR. SUBRAMANIAM SWAMY:
Mr, Rasheeq Masood wantg clarifica-
tion.

MR, DEPUTY-SPEAKER: He should
have given notice.

DR. SUBRAMANIAM SWAMY:
Why did this point not occur to them
in March in July, 1980? Why is it
occurring now?

MR. DEPUTY-SPEAKER: Why did
this point not occur to you when you
made your first submission?

SHRI.S. BB CHAVAN: We were
under the impression that the Execu-
tive Council of the Aligarh Muslim
University woulg be able to pass sta-
tutes. Later on, we saw that the exe~
cutive council gets dissolved with the
creation of the Court and we would
not like to do that, That is why this
Bill; 1 have explained it earlier also.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to with-
draw a Bill further to amend the
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Aligarh Muslim University Act,
1920”

The motion was adopted.

SHRI §. B. CHAVAN.
the Bill.

I withdraw

12.33 hrs.

ALIGARH MUSLIM UNIVERSITY
(THIRD AMENDMENT) BILL*

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): 1 beg to move for Jeave t0
introduce a Bill further to amend the
Aligarh Muslim University Act, 1920.

DR. SUBRAMANIAM SWAMY
{Bombay North-East}: I am not oppos-
ing it,

MR. DEPUTY-SPEAKER:. You can-
not; you have not given any notice.
The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Aligarh Muslim University Act.

1920."

The motion was adopted.

SHRI §. B. CHAVAN: I introduce
the Bill.

—_—

12.35 hrs,
MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: We take
up matterg under 377.

SHRI RAMAVATAR SHASTRI
(Patna): On a point of order. ...

MR. DEPUTY-SPEAKER: There
cannot be any point of order on mat-
ters under 377, Please come and meet
me in the Chamber if you have got
anything to say....(Interruptions)
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SHRI RAMAVATAR SHASTRL:...
L 1

MR. DEPUTY-SPEAKER: Thisg w!::ll
not go on record. You can come &
see fne in the Chamber. Shri Mani
Ram Bagri under rule 377, Other
things wil] not go on record. You have
a misunderstanding, So, you come and
see me in my Chamber. The problem
cannot be solved in this House. So, 1
request you to see me in the chamber.

SHRI RAMAVATAR SHASTRI: **

MR. DEPUTY-SPEAKER: _Nobody
is being permitted, Mr. Bagri.

SHRIMATI PRAMILA DANDAVATE
(Bombay North-Central): rose—

MR. DEPUTY-SPEAKER: If there
is anything with regard to any matter,
please come o My chamber,

(Interruptions) **

MR. DEPUTY-SPEAKER:" Do not
record anything.
(Interruptions) **

MR. DEPUTY-SPEAKER: [ am not
allowing anybody, I have calleg Mr.
Bagri,

I am asking them to sit down. .They
do not sit down. You go on reading.
‘(Interruptions) **

VIR. DEPUTY-SPEAKER: I will not
hear you, You have not taken my

permission,
(Interruptions) **

MR. DEPUTY-SPEAKER: Shri Siva-
prakasam.

Nothing but what Shri Sivaprakasam
says will go on record,

(i) HOLDING OF ELECTIONS OF LOCAL
BopIES IN TAMmIL Naou

*Published jn Gazette of India Extraordinary, Part II, section 2,

dated 238-12-80,
. **Not recorded.
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SHRI D. S. A. SIVAPRAKASAM
(Tirunelveli): Under Rule 377, I am
making a statement,

According to subsection (iv) of arti-
cle 40 of the Constitution of India.
every state shall take steps to organise
village Panchayats. This article 3nd
part IV are contained in Directive
principles of state policy. According to
article 37, though provisions contained
in this part are not enforceable by any
court of law, the principles therein
laid down are fundamental in the go-
vernance of the country. It shall ye the
duty of the State to apply these prin-
ciples in making laws,

It is a matter of great regret that in
a large nuimber of the States in India
this democratic form of Government
is not functioning. For instance in
Tamil Nadu. no election has been held
for the local self-Government institu-
tions for more than ten years. 1 un-
derstand that the situation in  other
States is also the same. India is a
democratic Republic. The democratic
form of Government should function
not only in the legislature but also ip
the cities, towns and villages. In many
States elections to the Cooperative
institutions are not held. Many state
Governments postpone election to the
village Panchayats, Municipalities ang
co-operative institutions on one excuse
or another. 1 think that due to the
fear of another political party getting
majority in these institutions, the
elections are not held. The Honourable
Minister take the oath of office that
they have faith and owe allegiance to
the Constitution of India. Therefore,
it is my opinion that the central Go-
vernment has responsibility to have
early elections for the local bodies.

I request that the Central Govern-
ment should give suitable instructions
or directions to the State Government
to activate the defunct local body ins-
titutions. If there is no such provision
in the Constitution of India, I request
the Government to bring suitable
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amendments to the constitution in such
a way that the state Governments
carry out the directions regarding con-
ducting elections to local bodies.

MR. DEPUTY-SPEAKER: Shri
Jatiya.
(Interruptions)**

MR. DEPUTY-SPEAKER: All of
you may please take your seats.

(Interruptions) **

MR. DEPUTY-SPEAKER: | have
called Shri Jatiya. I have not called
you. All these things will not go on
record. I request all of you to please
take your seats. Nothing will go on
record.

(Interruptions)®

Don't challenge the Chair.®
(Interruptions) *

No point of order when matters
under rule 377 are being raised. Let
this be over. Then, he can raise his
point of order.

(Interruptions) *

Mr. Ram Avtar Shastri, 1 have told
you to come to my chamber,

SHRI RAMAVATAR SHASTRI:*

MR. DEPUTY-SPEAKER: I am not
permitting; don’t record. I have asked
you to come to the Chamber. (Inter-
ruptions) ..., ‘¥l

PROF. MADHU DANDAVATE
(Rajapur): One submission: let me try
to solve the problem.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I want to make a
submission. The Members cannot
threaten the Presiding Officer and can-
not hold the entire House to ransom.
There are rules and regulations accor-
ding to which you are conducting the
business of the House. Mr, Harikesh
Bahadur was all the time on his legs
and would not sit down he thinks that
the entire House is to be run according -

**Not reco-;ded.

**Not recorded,
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to his wishes. It is not proper. You are
the Presiding Officer. You have to con-
duct the House. We are prepared to
give all co-operation to you, Sir.

PROF. MADHU DANDAVATE: We
want to give full cooperation. They
are interested only in raising issues
of public importance. His contention is
that, yesterday, you said, I will allow
You to raise the jssue tomorrow”. He
wants to know, even if you do not
want to allow, the reason for the in-
admissibility of that particular issue.
In that case, the problem can be solved
by telling the hon. Member why...

MR. DEPUTY-SPEAKER: Now that
you have raised it, I will reply. Mr.
Ramavatar Shasiri came late yester-
day. As Soon as he entered the House,
he came to me saying. “It seems my
name was called; would you call me
again?”. 1 said, ‘If your name had
been called, definitely 1 would try to
help you’. (Interruptions) Please
listen. As soon as he entered the House
he came tomy seat and said that his
name was called and because his train
came late, he could not be present in
the House. I told him, ‘If your name
has been called, definitely, you please
give it in writing; I will include it
either today or toimmmorrow . Then he
gave it in writing. It was here. I
referred to the record and found
that he was not actually called yester-
day. Then he wanted to be called to-
day. We have considered. We have
decided this for all parties, because
today is the last day of this Session.
There were about 38; and we have
allowed, as a special case, today 18.

To his Party also we have allowed...

(Interruptions)

If under Rule 377 any Member is
not allowed, this is not the method. I
tell him to come to the Chamber.

SHRI RAMAVATAR SHASTRI:
Was | not promised by you?

SHRI INDRAJIT GUPTA (Basirhat):
May 1 make a suggestion? We have
Theard just now what took place yester-
day. I am not aware of that and &ny
<onversation which might have taken
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place between Mr. Shastri and you in
the Chair will not be on the record.

The Member has got a certain im-
pression rightly or wrongly that his
377 notice would be admitted to-day
and when you do not allow him, he is
very much agitated. Sir. there is one
377 submission in my name for to-day
and I am willing to withdraw that and
you can allow him in that place.

MR. DEPUTY-SPEAKER: His 377
notice is not according to the rules.
That is why I ask him to see me in
the Chamber.

SHRI RAMAVATAR SHASTRI: It
is a question of the National Library.
How can you say that jt is not admis-
sible?

MR. DEPUTY-SPEAKER: Mr. Gupta,
you may also see it. I will place that
and you tell me. There is a lot of mis-~
understanding.

SHRI INDRAJIT GUPTA: You
could have told him straightaway....
Sir, 1f some individual’'s name is
mentioned, he js willing to omit it.

MR. DEPUTY-SPEAKER: You, as
party leader, come and see. It is an
individual grievance, it is not a matter
of pubic importance.... (Interruptions)
Whatever a Member gives under Rule
377, should I admit it?... (Interrup-
tions) Mr. Subramaniam Swamy, it is
all over, please help me.

DR. SUBRAMANIAM SWAMY: You
saig that 377 notices are allowed on
the basis of parties. It is against the
rules,

MR. DEPUTY-SPEAKER: When
there are 38 notices, what can we do?
We wanted to give equal opportunities.

DR. SUBRAMANIAM SWAMY 2
This should not go on record that you
allow 377 matters to be raised on the
basis of party strength.

MR. DEPUTY-SPEAKER: Whatever
has been decided I told you. It can go
on record.

DR. SUBRAMANIAM SWAMY:
Under rule 360, you please have a look
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at it. You do not give this direction
because it is a dangeroux direction.

MR. DEPUTY-SPEAKER: We will
look into it.

Mr. Shastri, now please sit down.
You meet me in the Chamber. Should
you net respect it?

SHRI RAMAVATAR SHASTRI: No.
no. I am mot going to sit down.

MR. DEPUTY-SPEAKER: What
should be dene, Mr. Gupta?

DR. SUBRAMANIAM SWAMY : 1
objeet to this treating it as a  parly
affair.

MR. DEPUTY-SPEAKER: He says
he will not resume his seat.

DR. SUBRAMANIAM SWAMY: You
throw him out then.

MR. DEPUTY-SPEAKER: That I
will never do. I will request him, I
very humbly request him. But I will
not do that which you want me to do.

Now, Mr. Maniram Bagri.

(ii) DEATHsS DUE TO CONSUMPTION OF
SpuRroUs LIqQuor N Narwarma (HAr-
YANA)
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MR. DEPUTY-SPEAKER: Now, the
House stands adjourned to meet at
14.05 hours.

11.05 hrs.

The Lok Sabke adjourmed for Lunch
till five minutes past Fourteen of the
Clock.

The Lok Sabhg rteassen.bled after
Lunch at ten minutes past Fourteen of
the Clock.

[SHRr GuULSHER AHMED in the Chair]

MR. CHAIRMAN: Hon. Members,
according to the Agenda, Mr. N. D.
Tiwari has to make a statement.

If you permit il. he can make =a
statement first. Then we can carry on
with our business,

SOME HON MEMBERS: Yes.

SHRI INDRAJIT GUPTA (Basir-
hat): I request the hon. Minister to
read out the Statement—not just to
lay it on the Table.

MR. CHAIRMAN: Yes, he is reading
the statement.

DR. SUBRAMANIAM SWAMY
(Bombay—North-East): You may also
please allow a few questions of a
clarificatory nature.

MR. CHAIRMAN: Mr. N. D. Tiwari.
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STATEMENT RE. GOVERNMENTS
DECISION ON THE RECOMMENDA-
TIONS OF TRIBUNALS FOR WORK-
ING JOURNALIST ANpD NON-JOUR-
NALIST NEWSPAPER EMPLOYEES

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DUTT TIWARI): In reply to g Calling
Attention Notice the Minister of State
for Labour had made a Statement in
the Rajya Sabha on 21st November,
1980, regarding the recommendations
of the Tribunals for Working Journa-
lists and non-Journalist Newspaper
Employees. During the discussion
that followed I had assured that House
that the decisions of Government on
the recommendations would be taken
and announced in the Parliament
within the current Session. 1 am
glaa to inform the House that Gov-
ernment have since taken a decision
in that regard.

The House is aware of the circums-
tances under which the Tribunals
were set up. As already reported to
the House the final recommendations
of the Tribunals were received by
Government on 13th August, 1980. The
Tribunals had earlier in February,
1980, published certain tentative pro-
posals. In their final report the Tribu-
nals have made changes over the ten-
tative proposals which led to
some  contoversy. Somg of the
changes maae appeared to deny
the workers even the protection of the
existing benefits to which they are
entitled under the Act. Governmcnt
Mave, therefore, found it necessary to
make Ssome modifications in the
recommendations.

In the fitment rules the Tribunals
have stated that their recommenda-
tions would not affect the terms and
conditions on which adaitional emo-
luments were granted and that addi-
tional allowances should be treated
as personal pay fo be absorbed in
future increments ot the revised pay
scales. The additional emoluments
are those granted by newspaper estab-
lishment as g result of collective bar-
gaining in the form of adaitional

Govt.’s decision on yecommendations of 68

Tribunals for working
! journaliste etc. (St.)

basic wage, dearness allowance or it
terim relief. Additional allowances
are the monthly payments nof relat-
ed to any specific purpose which are
not to be adjustea against any revi-
sion of pay or dearnesg allowance.
Government do not see any justifica-
tion for making 5 distinction between
additional emoluments ana additional
allowances. The employees have ob-
jected to the additional allowances
being treated as personal pay to be
absorbea ip future increments. It has.
therefore, been decided to modify the
recommendations to the eflect thal
existing rights in respect of adaditional
allowances should be protected. This
modification ig intended to give effect
to the protection conferrea by Section
16 of the Act which safeguards more
favourable conditions of service,

The Tribunal have recommended
that where an employee is fitted into a
scale in accordance with the fitment
rules as on the relevant date he shall
be entitled to increments as from that
date. The employees have represent-
ed that all future increments be paid
on the same dates on which they
are payable !at present. It has been
decided to modify the recommenda-
tiong accordingly and to provide that
all future increments would be paid
on the same Gates on which they are
payable at present.

The Tribunals have recommended
House Rent Allowance at rateg rang-
ing from 3 per cent {0 8 per ceni to
the employees of Classes II and higher
establishments. In the case of estab-
lishments who gre exempted frem pay-
ment of House Rent Allowance it has
been recommendea that employees who
are already drawing allowance would
continue to draw the same and further
that the recommendations would not
affect the rates of house rent allow-
ance if the same are bigher than those
recommended. There is however, gn
ambiguity in the report ag to whether
the protection of the existing rights
in respect of house rent allow'anee is
applicable to employees of the news
agencies. It has, therefore, been
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deciCed to clarify that the existing
quanta of benefits of the employees
of the news agencies in this regard
would also be protected as they are
entitled tp the same under Section 16
of the Act.

The Tribunals have recommended
that the new variable dearness al-
lowance will vary with every rise or
fall of six points in the Consumer
Price Index Numbers (1960=100) half
yearly at rates ranging from Rs. 5/-
to Rs. 11/- depending on wage slubs.
In this connection it may be notea
that the Tribunals in their tentative
proposals had proposea higher D.A.
rates. It has, been proposed to modi-
fy the recommendations regarding the
qearness allowance S0 3zs to provide
for a uniform rate of Rs 1.30 per
point shift in the Consumer Price
Index, variable quarterly. This modi-
fication would seek to raise the rates
in respect of the lower wage slabs
and make them more equitable.

According to Section 12 of the
Working Journalists and Othey News
paper Employees (Conditions of Ser-
vice) and Miscellaneous Provisicns
Act, 1955, the Central Government
shall, a5 soon as may be, after receipt
of the recommendations from the Tri-
bunals, make an order in terms of the
recommendations or subject tp ;uch
modifications as it thinks fit. If the
Central Government wish to make
modifications which effect “important
alterations in the character of the re-
commendations” the persons likelv to
be affectea thereby are to be giten
notice and the representations which
they may make in writing should be
taken into account or the recommen-
dations have tg be referred back 1o
the Tribunals.

In the opinion of Government ihe
modifications except the one relating
to D.A. formula will not affect “im-
portant alterations in the character of
the recommedations”. The changs
Proposed in the D.A. formula may be
construed as a major moqification.
It is, therefore, proposed to give notice
to the persons concerned of the pro-
Posed modification giving them time

Tribunals for workiny
journalists ete. (St)

of 30 days to submit pepresentations
should they wish to o so. The deci-
sion of Government regarding the
D.A. formula will be announced after
examining the representations_ if any.

The Tribunal have recommended
that every part-time correspondent
should be paid not less than 1/3 of
the basic wage plus D.A. applicable to
a full time correspondent. In addi-
tion, the Tribunal have recommena-
ed payment on column basis to part-
time corresponaents of newspapets.
Apprehensions have been expressed
that if the recommendations relating
to part-time correspondents are ac-
cepted it may nesult dn large scale
retrenchment. Government have,
however, decided to accept the re-
commendations in full. Government
trust that the apprehensions referred
to above would prove to be unjustified
and that there woula be no retrench-
ment consequent on the acceptance of
this recommendation. Should this con-
tingency arise, the Governmenti woula
have to consider as to what steps are
necessary to avert this consequence.

All other recommendations of the
Tribunals have been accepted as they
are.

Government orders as required
under Section 12(3) of the Workng
Journalists and other Newspapst
Employees (Conditions of Service)
and Miscellaneous Provisions A-i.
1955, to give effect to the decisions ot
the Government will he issued very

soon.

Considering the fact that revision of
wage structure of employeds of the
newspaper industry has heen long
overdue and it has been aelayed for
various reasons, it is hoped that the
decisions of Government will be duly
accepted by all parties concerned anu
implemented without further delay.

DR. SUBRAMANIAM SWAMY
(Bombgay North East): Sir. I have to
ask a question of a clarificatory
nature. Please refer to Rule 355. 1
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would Hke to knmow from fBe hon
Minister, when the representations
come, whether he himself woul@ look
into themm and negotiate with the
Union. I am not making it 5 als-
cussion. [ am only asking g question.
Under rule 355, thig has been allowed
in the past. The other day, in the Rajya
Sabha when the Prime Minister made
a statement, a discussion wag aflower,
I want fo know whether the level of
negoatiations will be at the Minister’s
level

MR. CHAIRMAN: Rule 355 says:

“When, for the purposes of expla-
nation during discussion or for 'any
other sufficient reason, any member
hag oecasion to ask a question of
another member on any matter
then under the consideration of the
House, he ghall ask the question
through the Speaker.”

Now, this is not 5 discussion. 1}
am sorry there is no sufficient reason
. (Interruptions)

DR, SUBRAMANIAM SWAMY: Ear-
licr vital mattters of this kind had
been discussea. ' Thig is the last day
of the session. I cannot bring up this
matter in any other manner. We are
only asking what is due to us.

MR. CHAIRMAN:.: In m) opinion_ it
is not due, it may be'due in your
opinion. I am sorry.

14.20 hrs.
MATTERS UNDER RULES 377 —
Contd.

(iii) NEED TO INCREASE NUMBER OF RAIL
SERVICES IN UJJAIN AND INDORE DIVI-
SION OF WESTERN RAILWAY.
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{iv) NEED FOR FINANCIAL ASSISTANCE
10 STATE GOVERNMENT OF WEST BENGAL
TOR THE PURCHASE OF PADDY.

SHRIMATI GEETA MUKHERJEE
(Panskure): Mr. Chairman, in West
Bengal distress sale of paddy has be.
gun. In gome surplus pockets, medium
paddy is being sold at Rs. 80
to Rs. 100 5 quintal. The State uov-
ernment has planned to buy the padd:
and has just started buying. But.
there is greal unrest among the pro-
ducer peasants zbout the totally un-
remunerative price of paday fixed by
the Central Government at which the
State Government is buying. They
are naturally denranaing remunera-
tive price of Rs. 125 to Rs. 139 per
quintal. In view of the fact that the
Central Government is also consider-
ing raising the minium price of
paddy, 1 urge the Central Government
o help the State Government finan-
cially so that the Stete Government
and the FCI can purchase the paddy
at Rs. 125 to Rs. 130 per quntal

(V) NON-IMPLEMENTATION OF ASSU-

RANTES GIVEN TO JAWANS OF THE CEN-

TRAL INDUSTRIAL SECURITY FORCE, IN
1978

SHRI INDRAJIT GUPTA (Basirhat):
Mr. Chairman, Sir, as a result of
widespread agitation in 1979 by the
Jawans of the Centraj Industrial Secu-
Tity Force (CISF) for improvement in
their service conditions and for the
right to form their own staff associa-
lion for representation of grievances,
the then Central Government had
taken action in the form of large
scale aismissals, transfers and arrests
pending prosecution. Later on, the
then Minigter of Home Affairs and the
Inspector General, CISF, hag given
assurances that all these cases of
distiplinary action would be sym-
pathetically reviewed and staff asso-
disciplinary gction would be sym-
€0 provided they are only af unit
{evel and were duly electea by the
jawans.

Itisamatterotdeepregret that
despite the lepse of over one year,
during which 3 new Centra] Govern-
ment hag taken office, nothing has
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been done to fwifil the assurances.
given to the men. About 350 jawans
are stil ouwt of eervice. one hundred
are umder suspemsion, and hune
dreds more have been arbitrerilly
transferred. They include a number
of members and office-bearers of the
local, unit-level staff associations
which were permitted to be fortmed by
the 1.G. Recently. the CISF battalion
posted at Ranchi has been singled out
for deliberate provocation by the ofi-
cers wha are still maintaining the
obnoxious private ‘orderly’ syswm
which was one of the main grievan-
ces of the 1979 agitation, and which
was supposed to have been abolished.
Any protest, however peaceful, by
the men has sought to be savagely
suppressed at Ranchi where the bat-
talion was even made to surrender its
arms on the demand of the Bihar
Government which has mo guch
authority, this being a centrally
administered security force.

The entire situation may move to-
wards another conflagration if this
repressive policy is persisted with
The only complaint of the Jawans is
non-implementation of assurances
given. They must be treated as hu-
man beings if they are expected to
discharge onerous security duties.
The sooney the Mimistry of Home
Affairs looks intg their legitimale
grievances, the better it will be.

(vi) WORKING of COMMERCIAL SERVICES
OF ALL INTIA RADIO, DELHT STATION

SHRI RASHEED MASOOD (Saharn-
pur): The working of the Commerciai
Services of All India Radio, Delh:
Station have worsened. The new ac-
vertisers find it very difficult to get
air time for their products. When-
ever, an advertiser gpproaches fthe
service for booking time, he is told
that allotiment is done gtrictly accord-
ing to the first-come-first-served basig
and hig name is put on the waiting
list. But time is not allotted,

Products of certain producers are
given air time repeatedaly and con-
tmuousiy.‘ The advertisements booked
by certain agencies are given priority.
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Since 20 per cent of the total air time
ig allotted by the Delhi Station, it is
imperative that the gervice should be
run on sound commercia]l principles.

Small and medium proaucers should
be given preference in booking the
advertisements. The air time for a
producer ghould be booked for a
limited period and there should ie
a break, before time is again allotted
to him.

The staff should be rotated to
obviate the possibility of their col-
lusion with big and influential pro-
ducers.

A certain percentage of the total
time ‘available should be earmarked
for new advertisers or for casual
insertions.

(vii) Crosure oF KAILASH MiILLs OF
KANPUR

SHRI A. K. ROY (Dhanbad): M;js.
J. K., Manufacturers Lta. Kanpur,
commonly known as Kailash Mill is
lying closed for more than three years
throwing out of employment its 2500
workers now starving. This mill is a
cotton textile manufacturing unit of
the J K Organisation with an install-
ed capacity of 25,000 spindles and 180
looms, besides a full-fledged waste
plant and a Dyeing Department. The
main productg of the mill were canvas
manufactured to meet the require-
ments of the Defence Department, and
yarn supplied to self-employed wea-
vers of the country. The mill was
closed on 1-10-76 even without declar-
ing an officia] closure as the State
Labour Department of U.P. refused to
grant permission to the management
to close the mill. The management
maintained the fiction that there was
1.0 closure but only suspension of pro-
duction to circumvent legal provisions.

This Organisation owns dozens of
exterprises all over the country like
J K Rayon, Kanpur; a Cement and
plastic factory in Rajasthan and has
been following a deliberate and plan-
ned policy of de-investment of its tra-
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ditional industries, dismantling its
machines and diverting its resources
elsewhere. It may be pointea out that
this organisation comes within top
ten monopolists of the country now
leading the Indian Chambers of Com-
merce and advocating dismantling of
public sector in the country and
handing over its units to the private
capitalists,

The workers demand immediate
taking over of the Kailash Mill along
with other profiting units of the Orga-
nisation under I.D.R.A. and deterrent
penal action against the employer for
not treating the workers properly
and flouting the law of the land.

(viii) NEED TO MAINTAIN THE STATE
HiguwAy ¥rom HALDIA BY REPAIRING
ITS DAMAGED BRIDGES

SHRI SATYAGOPAL MISRA (Ta-
mulk): Sir, under rule 377, I wish
to raise the following matter.

With the rapid extension of the
Haldia industrial complex the traffic
on the existing Macheda-Haldia State
Highway has also increased to a large
extent and this is causing serious im-
pairment on the said road.

The Haldia industrial complex is
expanding at a considerable speed.
Large number of industrial establish-
ments both in public and private sec-
tor are coming up. All these industrial
establishments are naturally inviting
more and more traffic to the Haldia
industrial complex, and at present
about 1500 vehicles ply over the State
Highway daily. It is too much for
the old State highway to sustain, and
as a result, serious damages have
been caused; and three bridges at
Mahisadal, Radhaballavpur and Na-
rayanpur have already been serious-
ly damaged. These bridges, along with
a large part of the road itself, need
immediate repair.

The Government of India, after
a careful consideration, has kindly
sanctioned 2 new road, namely the
National Highway 41, between NH 6
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and Haldia and the coastruction
work has already begun. But the
entire pressure of vehicular traffic is
still on the existing State highway.
Considering all these, Government of
West Bengal is trying hard to main-
tain the running condition of the
road, but ig working under a serious
constraint, due to the dearth of its
financial resources. They have al-
readly written to the Government of
India asking for financial assistance.
Therefore, it is my humble submis-
sion to the Central Government that
it should come forward with all
financial help that it may render and
stand by the State Government in
an effort to maintain the State high-
way, by repairing its impaired parts
and the damaged bridges, for the
heavy vehicular traffic on and from
Haldia, and help the industrial com-
plex to mature for the furtherance
of public welfare.

(ix) NEED TO ENUMERATE THE EX-
CRIMINAL TRIBES AND THE NOMADIE,
TRIEES IN MAHARASHTRA ON THE BASIS
OF THEIR DIALECTS DURING 1981 CENMSUS.

SHRI UTTAM RATHOD (Hingoli):
Sir, under rule 377, 1 wish to raise
the following matter:

The Backward Classes Commis-
sion appointed by Home Minister to
study the conditions of weaker sec-
tions all over India, is to submit a
report classifying the socio-economic
backwardness of the Castes and Tri-
bes all over India. The report is
being submitted this month.

The 1981 Census operations are be-
ing started now. It is most important
to enumerate the ex-criminal tribes
and nomadic tribes on the basis of
their dialects, during this Census.
This will facilitate the Government
to earmark proper amounts for these
people in future.

Government of Maharashtra has
already requested the Registrar of
Census Operations, to enumerate the
ex-criminal tribes and nomadic tri-
bes in Maharashtra, on the basis of
.‘their dialects. This has been turned
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down. Since Census operations are
held every ten years, it will be diffi-
cult for the Government to earmark
proper funds for the socie-economic
benefit of these tribes. As such, Gov-
ernment in the Home  Department
should immediately ask the Registrar,
Census Operations to enumerate on
the basis of their dialects.

(x) PROBLEMs OF WORKERS OF BORDER
ROAD ORCANISATION

SHRI M. M. LAWRENCE (Idukki):
Sir, under rule 377, I wish to raise
the following: :

For the purpose of building
roads, bridges, culverts etc., the
Border Roads Organisation was set
up nearly 20 years back with funds
provided by Shipping and Transport
Ministry. This organization later on
took up other construction work, not
only in other parts of the country
like Kudremukh, Dhanbad, but also
in foreign countries like Iran, Iraq
etc. The workers of this organization,
for all purposes, are civilians but they
are treated differently. The workers
being industrial workerg are covered
under 1.L.O. Convention No. 1(1919).
They have formed their Association
for the purpose of collective bargain-
ing. This is a fundamental right
guaranteed under our Constitution
and the High Court of Gauhati, in a
judgement delivered on 19th May
1980, upheld this right. I urge upon
the Government to declare all work-
ers under Border Roads Organisation
as civilian workers.

(xi) Stums IN BOMBAY

DR. SUBRAMANIAM SWAMY
(Bombay North East): The slums in
Bombay called zopadpattis are in an
appalling state. But the worst slums
are on the land owned by the Central
Government, such as of Railways, De-
fence, Air India, etc. Slumg on state
government land have been provided
with minimum amenities such as
water tapg, latrines, ete. It js shock-
ing that in an advanced city like
Bombay, the Zopadpattis on Central
Government land do not even have
water taps, latrines, electricity. The
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{Dr. Svvvemanism Sweamy]
Reailwuys and Air India are the worst
offenders. The Stute Government has
minimised the dablitution by ecreat-
ing a Stum Boeard. [ demand the crea-
tion of a Wational Slum Improvement
Board 10 provide basic amenities for
poor people of the city of Bombay
and other Sowns.

{xii) SuepLy OF CEMENT AND COAL FOR
RaJasTiian CaANAL PROJECT
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fom qor WX TeweE W) W F feu
*qa wiw ¥ 50 sfawy daw fas
1 freoag @ A g0 €,
W & far ®9 a9 aguar w_,
™ W Jox  wiesw & R #
g § gEr wiw s g
qg TT WL T AEH LA W
WATF T T ENT I F W S aga
o wafr & e A e
(xili) BcONOMIC CONBITION  FOR

WEAVERS

st gicdm e (Ege):
Twely weee, § fw 377 € wwi
g w3 S i I
T & wiees fefa v T @
w€ ¥ wwT e & fawe &
% g =mw & 5 Rar s
foa ¥ fe uoar ™% g ®T ¥ FT
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w1 g W e A W ¥
Y Tl T afes dw @A
ar oy ¢ fae ¥ guwowr JWAT S fasw
w R s s g W@
FYEE @ T ERO v &
TR FTONWT & qpw & sTowed
AT YA T ATy I W
o ST § M| 3¢ fdw 3 wige
f& avighes &9 & FREN W
SRR TRy gma g &
%, A @ SEvfaw e xenEr
& Wrerw ¥ TE A q@ oW R
M IIEH FAY TG W IF @i
v fear W ofE & aFT STOA
WY T ¥ 9T 9% | 9 9w
¥ ¥wi w1 Ny fadw aew fad IR
wfge 1

(xiv) UNDERSTAFFING OF TELEGRAPH
OFFICES

SHR1 N. SELVARAJU (Tiruchira-
pafli): I would draw the attention
of the House to the understaffimg of
Telegram offices throughout India in
general, and Thruchirapalli division
in particular. Thea shortage of staff
in the telegraphist cadre is so alarm-
ing that meny circuits/working sta-
tions are being kept umnanmed for a
very long time, causing beavy delay
in transmitting important telegrams
and consequently telling upon the
efficiency of the service.

For example, Tiruchirappalli office
has at present a sanctioned strength
of 59 telegraphists. If the recornmen-
dations of the staff inspection unit, ap-
pointed by the government in 197¢ is
given effect to, then this strength has
to be increased to 69. Shortage of 10
telegraphists accounts to 10x€.7-
€7 manhours is not at all compensat-
ed by recruitment of additional staff.
Apart from this there is understaf-
fing due to shortage, and inadequate
leave reserve and impractical stan-
dards Yor calculation of staff sanction.

I demand samction of staff on a
more rational and pravtical basis.
Staff should be sanctioned on circuit
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pasis, on the basis of warking hewrs of
an office and on the besis of actual
number of telegramg handled. This
will not only relieve the mental and
physical strain on the workers due
to over-working but will alse increase
and maintain the efficiency of the
efficiency of the telegraph serwvice in
transmitting telegrams, both express
and ordinary, in time.

{xv) REPATRIATES FROM Su1 LaNKa.

SHRI ERA ANBARASU (Chengal-
pattu): I wish to bring to the no-
tice of this august House the pathetic
condition of, and the poor treatment
accordeqj to, Srj Lanka repatriates in
., owr countiry, especially those who set-
tled in Tamil Nadu, Karnataka, Ke-
rala, Andhra Pradesh and Uttar Pra-
desh.

As per the agreement between the
Government of Sri Lanka and the
Govermment of India in the year
1970 the repetriates are being sent to
India year by year for psettlement
and rehabilitation in India. In the
year 1970, 170 families were settled
at Asthinapur in the State of Uttar
Pradesh. Some of them were provided
with employment in Madhan Indus-
tries Ltd., at Asthinapur. Nearly 3,000
families were settled at Guntakksl,
Nellore, Rajamandri, Seerla, Vishaka-
patnam and Karimnagar in the State
of Andhra Pradesh. Nearly 15000
families were settled in various pla-
ces in Kerala, Tamil Nadu and Kar-
nataka.

Employment opportunities are
give to one  person in the
family even if the family

consists of 10 to 15 members. The
wages paid to them are only Rs. 3.05
per day. The wages are paid only
on working days. Housing, water and
medical Sacilities provided to them
are very poor. They are made to live
in small hlrts in remote corners of
towns and cities. In spite of  their
repeated appeals, the conterned au-
thorities have not chosen to take any
wteps %  Dmprove thefr condition.
Tlence, mnany familfes had fto suffer
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due to starvatiom, imadeguacy of
water and medical aid, It is reported
that every day one person or the
other i1s dying of starvation and lack
of medical facilities. It was brought
to my notice that so far nearly, 5,000
people have died of starvation and
lack of medical facilities.

When the repatriates brought their
pitiable condition to the notice of
Siri B. R. K. Shastri, 1LA.S, Sub-
Commissioner for Rehabilitation and
Ex-officio Principal Secretary to the
Govzrnment, Revenue (Rehabilita-
tion) Department, Hyderabad, instead
of considering their demand sympa-
theticallv. he issued a circular No.
EOPS 20 80 dated 25-10480 to the
various collectors of Andhra Pradesh
with some directions not to give any
financial or other assistance to the Sri
Lanka repatriates.

It appears he was so cruel and un-
kind as to instruct the concerned per-
sons not to give many financial assis-
tance even if there weas any personal
misfortune, death etec. It is worth
mentioning here some of the aver-
ments in the circular:

“If there is any personal misfor-
tune, the management should ar-
range for cremation or burial and
should net give more than Rs. 10
for sundry expenses. If it is for me-
dical assistance, they should pur-
chase and arrange for transport
like purchase of ticket etc. Under
no circumstances a repatriate should
be given more than Rs. 10 in cash
for any purpose whatsoever.”

Copies of this circular were alsc
circulated to all the mill-owners, fac-
tory owners, farm owners etc.. where-
ver these repatriates were employed.
This resulted in inhumane treatment
and harassment by the employers.

1 understand that the Government
of India has sanctioned Rs. 15,000
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for each family towards rehabilita-
tion and Rs. 6,000 for housing and
medical facilities. It is brought to my
notice that a sum of Rs. 190,060,000
wag granted till now towards the re-
patriate rehabilitation grant. It ap-
pears that, in order to get the grants
from the Government, many employ-
ers come forward to offer employ-
ment to the repatriates, but after
getting the grants, they fai]l to pro-
vide proper wages, medical and water
facilities as per the directions of the
Government of India. The wage of
Rs. 3.05 paid per day to a repatriate
is very meagre and it is below the
minimum wage prescribed by the
Government of India. The sum of
Rs. 200 which is paid for the construc-
tion of a tenement for the repatriate
is also very meagre. Even a small hut
cannot be constructed by spending
Rs. 200.

Further, the policy of providing
employment to one person in a fa-
mily even if the family consists of 10
to 15 persons is erroneous and it has
go to be revised forthwith. The wages
paid to them should also be revised
and all the able-bodied persons
should be provided with jobs, as it is
done by the Government of Andaman
and Nicobar Islands.

If the repatriates .make further de-
mands, it appears that some of them
are being beaten by the goondas en-
gaged by the management, and they
are made to run away. Many shatter-
ed families went to Tamil Nadu for
employment and peaceful settlement.
At present T understand that some of
them are fasting in front of the office
of the Collector at Madras demanding
employment, but the Government of
Tamil Nadu has refused to provide
them any employment, and they were
advised to seek a remedy only with
the Government of India. Many fa-
milies are left in the streets starv-
ing.

Hence it i a matter of urgent im-
portance to bring this to the notice

DECEMBER 23, 1960

Rule %77 8¢

of the hon. Minister of Supply and
Rehabilitation for immediate action
to save the lives of the unfortunate
repatriates.

(xvi) DIFFICULTIES OF SEASON TICKET |
TIOLDERS TRAVELLING FROM MATHURA
RAILWAY STATION To DELmx.

SHRI BHIKU RAM JAIN (Chandn;
Chowk): Under Rule 377, I am mak.
ing a statement:

The season ticket holderg travelling
from Mathura to Delhi are allowed op,
one of the two trains leaving Mathura
in the morning. The Paschim/Deluxe
Express and Qutab Express trains
leave Mathura at 7.39 and 8.01 am.
but the Qutab Express runs inordi-
nately late almost daily. The season
ticket holders are allowed on the
Qutab Express only with the result
that the commuters reach here very
much late daily. They stand at
Mathura station helplessly watching
the Deluxe Pashim Express going
away at right time. The Paschim:
Delux Express trains run almost punc-
tually daily.

Hence, to alleviate their suffering.
the season ticket holders may kindly
be allowed on Paschim|Deluxe and
G. T. Expresses, both ways.

(xvii) PrOBLEMS oOF M.E.S. CIviLIAN
EMPLOYEES IN PORT BLAIR

EMp.OYEES IN PORT BLAIR

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands):
Under Rule 377, I am making a state-
ment:

M.ES. Civijlian Employees Union,
Port Blair hag represented time and
again about their various problemg to
the Government of India through the
concerned authorities for redressal
but nobody in the Defence Ministry
took it seriously and the matter re-
mained pending for quite long time.
Unfortunately no action was taken
evep on my letters. On behalf of the
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M.ES. Civilian Employees Union,
Port Blajr, two employees are on in-
definite hunger strike with, effect from
12th December, 1980. I have received
a commmunication from Port Blair that
both the persons’ condjtion js serious
and any time something may happen
to them. 1 would like to appeal to
the Government of India particulerly
the Defence Minister to kindly in-
tervene jn the matter and accept the
genuine grievances of the M.E.S. Em.
ployeeg stationed at Port Blair jn the
Andaman angq Nicobar Islands imme-
diately and to save the lives of two
hunger strikers.

(xviii) ACQUISITION OF LAND FOR
SALEM STEEL PLANT.

*SHRI C, PALANIAPPAN (Salem):
In 1964, a Notification under the Land
Acquisition Act was issued for the
acquisjtion of 24,000 acreg of land in
50 villages of Sankagiri and Omalur
Taluks of Salem District in Tamil
Nadu ang in 1967 it was announced
that these landg would be used for the
Salem Stee] Plant. In October, 1970
in Karisjpattj village of Salem District
50 more acres were acquired. During
the period 1972 to 1976, about 4000
acres had been acquired in 25 villages.
In 1972, 7000 acres of land were re-
moved from the purview of the said
Notification. An area of 13,000 acres
of land should either have been taken
out of the purview of the notification
or the Jang should have been acquireq
and the compensation pajd to the far-
mers. Neither of these things has
Yet been- done. For the past 16 yearg
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no development could be undertaken
on this land because of the suspended
animation and thousands of famijlies
of farmers have becoma destitutes.
Already 3000 famijlies of farmers
whose 4000 acreg of land had been
acquired have not got any benefit for
the Steel project, The injustice be-
ing perpetrated on the hapless farmersg
should not be allowed to continue. I
demand that justice be done to the
farmers who are in suspense for 16
years about their lJand. 1 appea]l to
the Central Government to take firm
decision about the Salem Stee} Plant
and remove this suspense,

MR. CHAIRMAN: Only the ap-
proved Statement will go on record.
Sometimes, it so happeng that the hon.
Members may deviate from thsat.

14.5¢ hrs.
CHIT FUNDS BILL

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir,
1 beg to move:

“That the Bill to provide for the
regulation of chit funds and for
matters connected therewith, be re-
ferred to g Select Committee con-
sisting of 21 members, namely: —

(1) Shri Era Anbarasu
(2) Dr. A. U Azmi
(3) Shrj Maganbhai Barot

(4) Shri Subarao Chowdary
Chitturi

*The original speech wags delivered in Tamil.
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{Shri R. Venkataraman)
{5) Shri R. Y. Ghorpade
(8) Shri Krishna Kumar Goye)

(7) Shrj P. K. Kodiyap
(8) Prof. P. J. Kurien

(9) Shri Sunil Maitra
{10) Shri Ramjibhaj Mavani
(11) Shri Nityananda Misrg

(12) Shri Cumbum N. Nata-
rajan

(13) Shri Bhola Raut

(14) Shri T, R. Shamanna

(15) Shri Shantaram Potdukhe
(16) Shri Pratap Bhanu Sharma
(17) Shri Shiv Shankar

(18) Shri Rana Vir Singh

(19) Shri Bhausahebp Thorat

{(20) Shri Girdhari Lal Vyas;
and

(21) Shrij R. Venkatarman

with instructions to report by the
last day of the first week of the
Sixth Session.”

SHRI R. L. P. VERMA (Kodarma):
Sir, I beg to move: ¢

“That the Bjll be circulated for
the purpose of eliciting opinion
thereon by the 20th February,
1981.”7 (1). A

MR CHAIRMAN: Shri Moo} Chand
Daga—-he js not here.

Now, I put Amendment No. 1
moved by Shri R. L. P. Verma to the

voie of the House.

Amendment No. 1 was put and
negatjved,

DECEMDER 13, 1000 Ohit Fewle Bill »

MR. CHAIRMAN: The question is:

“That the Bill to provide far the
regulation of chit funds ang for
matters comnecteq therewith, be re-
ferred to a Select Committee
consisting of 21 members, namely: —

(1) Shrij Era Anbarasu
(2) Dr. A. U, Azmj
(3) Shri Maganbhaj Barot

{4) Shrij Subberao Chowdary
Chitturi

(8) Shri R. Y. Ghorpade

(6) Shrj Krishna Kumar Goyal
(7) Shri P. K, Kodiyap

(8) Prof. P. J. Kurien

(9) Shri Sunil Maitra

(10) Shri Ramjibhai Mavanj
(11) Shrj Nityananda Misrg

(12) Shri Cumbum N. Nata-
rajan

(13) Shri Bhola Rant

(14) Siri T. R. Shamanna

(15) Shri Shantaram Potdukhe
(16) Shri Pratap Bhanu Sharma
(17) Shri Shiv Shankay

(18) Shri Rana Vir Singh

(19) Shri Bhausaheb Thorat

(20) Shri Girdharj Lal Vyas;
and

(21) Shri R, Venkataramap

with instructions to report by the
Tast day of the first week of the
Sixth Session.”

The motion was adopted.
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1454 hra
VISVA-BHARAT] (AMENDMENT)
BILL

THE -MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRIMAT] SHEILA KAUL): Sir,
om behalf of Shri S. B. Chavan, I beg
te move:

“That this House do concur jn
the recommendation of Rajya Sabhg
that the House do join in the Joint
Committee of the Houses on the
Bil} further to amend the Visva-
Bharati{ Act, 1051, made in the mo-
tion adopted by Rajya Sabha at jts
sitting held on the 20th November,
1980 and communicated to this
House on the 24th November, 1980
and do resolve that the following
22 memberg vf Lok Sabha be nomi-
nated to serve: on the saig Joint
Committee, namely: —

(1) Shri A. E. T. Barrow

(2) Shri Narayan Choubey
(3) Shri Christopher Ekka
(4) Shri Chhittubhaj Gamit
(5) Smt. Sheila Kaul

(6) Shri R. P, Mahala

(7) Shri Ram Kumar Meena
(8) Shrj T. Nagaratnam

(9) Shrij A. A. Rahim
(10) Shri Uttam Rathod

(11) Shri G, S. Reddi

(12) Dr. saradjsh Roy
(13) Smt, Krishng Sahi

(14) Shrij Chandra Pal Shailani

(15) Shri Rajnath Sonkar
Shastri

(16) Shri Shivkumar Singh

(17) Shri Dharam Bir Sinha

(18) Prof. Satya Deo Sinha

(19) Shri Satyendra  Narain
Sinha

(20) Shri Jagdish Tytler

(21) Shri Atal Behari Vajpayee

(22) Shrj S. B. Chavan.”

MR. CHAIRMAN: The question js.

‘“That this House do concur jn
the recommendation of Rajya Sabhg
that the House do join in the Joint
Committee of the Houses on the
Bill further 10 amend the Visva-
Bharat; Act, 1951, nade in the mo-
tion adopted by Rajya Sabha at jts
sitting held on the 20th November,
1980 and communiceted to this
House on the 24th November, 1980
ang do reselve that the following
22 membery of Lok Sabha be nomi-
nated to serve on the said Jojat
Committee, namely: —

(b Shr;i A. B, T. Barrow
(2) Shrj Narayan Choubey
(3) Shr; Christopher Ekka
(4) Shri Chhittubhaj Gamit
(5) Smi. sheila Kaul

(6) Snri R. P. Mahal,

(7) Shr; Ram Kumar Meena
(8) Shri T. Nagaratnam

(9) Shrj A. A. Rahim

(10) Shri Uttam Rathod

(11 Shri G, S. Reddi

(12) Dr. Saradish Roy

(13) Smt, Krishna Sahi

(14) Shr; Chandra Pal Shailani

(15) Shri Rajnath Sonkar
Shastr;

(16) Shri Shivkumar Singh
(17) Shri Dharam Bir Sinha
(18) Prot. Satya Deo Sinha

(19) Shri  Satyendra Narain
Sinha

(20) Shri Jagdish Tytler

(21) Shri Ata] Behari Vajpayee
(22) Shri S. B, Chavan.”

The motion was adopted.




9; DECEMBER 23, 1960 Criminal Law (Amdt) Bill g2

14.57 hrs.

CRIMINAL LAW (AMENDMENT)
- BILL

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir,
{ beg to move:

“That the Bill further tp amend

‘ "the Indian Pena) Code, the Code of

“*‘Criminal Procedure, 1973 angq the

““fndjan Evidence Act, 1872, be re-

ferred to a Joint Committee of the

Houses consjsting of 33 members,
22 from this House, namely: —

(1) Shri K. Arjunan
(2) Shri Rasa Behari Behra

(3) Smt. Gurbrinder Kaur
Brar

(4) Shrimatj Vidyavatj Chatur.
vedi

(5) Shrimatj Suseela Gopalan
(6) Shrimatj Geeta Mukherjee
(7) Shrimatj Mohsina Kidwai
(8) Shrimatj Madhuri Singh
(9) Shri R, K. Mhalgi

(10) Shri D, K. .Naikar

(11) Shri K. S. Narayana

(12) Shri Ram Pyare Panjka
(13) Shri Bapushaheb Parulekar
(14) Shri Amrit Patel

(15) Shri Qazi Saleem

(16) Prof. Nirmala
Shaktawat

(17) Shri S, Singaravadivel

(18) Shri V. Kishore Chandra
S. Deo

(19) Shri Trilok Chand
(20} Shri P. Venkatasubbaiah

Kumari

(21) Shrj V. S. Vijayaghavan
(22) Shri R. S. Sparrow.

and 11 from Rajya Sabha;,

that in order to constitute a sjtting of
the Joint Committee, the quorum
shal] be one-third of the total number
of members of the Joint Committee;

that the Commijttee shall make a re-
port to this House by the last day of
the first week of the next session:

that, in orther respects, the Ruleg of

Procedure of this House relating to
Parliamentary Committees shall apply -

with such variationg and modificationg
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the nameg
of 11 members to be appointed by
Rajya Sabha to the joint Committee.”

MR. CHAIRMAN: Mrs. Pramila
Dandavate has given notice of an
amendment. She js not here.

The question js:

“That the Bil} further to amend
the Indian Penal Coude, the Coude of
Criminal Procedure, 1973 and the
Indian Evidence Act, 1872, be re-
ferred to a Joint Committee of the
Houses consisting of 33 members, 22
from this House, namely:—

(1) Shri K. Arjunan
(2) Shrij Rasa Behari Behra
Kaur

(3) Smt. Gurbrinder

Brar

(4) Shrimati Vidyavatj Chatur.
vedi

{5) Shrimati Suseela Gopalan
(6) Shrimat; Geeta Mukherjee
(7) Shrimatj Mohsina Kidwai
{8) Shrimatj Madhurj Singh

!
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(9) Shrj R K. Mbalgi

(10) Shri D, K. Naikar

(11) Shri K. S. Narayana

(12) Shri Ram Pyare Panjka
(13) Shri Bapusaheb Parulekar
* (14) Shri Amrit Patel

(15) Shri Qazi Saleem

(16) Prof. Nirmala
Shaktawat

(17) Shri S. Singarvadive}

(18) Shrj V. Kishore Chandra
. S. Deo

(19) Shri Trilok Changd
(20) Shri P. Venkatasubbaiah
(21) Shri V,  S. Vijayraghavan
(22) Shri R. S, Sparrow.
und 11 from Rajya Sabha:

Kumari

that jn order to constitute a sitting

of the Joint Committee, the quorum

. shall be one-third of the total num-

ber of memberg of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the last day
of the first week of the next session;

that in other respects, the Rules
of Procedure of this House relating
to Parliamentary Committees shall
apply with gsuch variations and
modificationg as the Speaker may
make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
nameg of 11 members to be appoint.
ed by Rajya Sabha to the Joint
Comnmittee.”

The motion was adopted,

SHRI BAPUSAHEB PARULEKAR
» (Ratnagiri): Sir, may I have your
Permission to make a mention in this
connection?
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Last Friday, the Private Member's
Bill was withdrawn by Mrs. Pramila
Dandvate because the hon. Law
Minister moved a motion that it
should be referred to a Select Com-
mittee, and the Resolution mentions
that the report of the Commitee
should be placed before the House by
the last day of the first week of the
next Session. Today js the last day
of this Session qnd the Committee hag
not yet been appointed. j would like
to know from the hon. Mijnister of
Parliamentary Affajrs where the mat-
ter stands because the Report is ex-
pected by the last day of the first
week, but the Committee has not yet
been appointed.

It i on that understanding that the
B:ll was withdrawn. That is an assur-
ance given by the hon. Law Minister
on the floor of the House, I would like
1o know why thig particular Select
Committee is not appointed,

15 hrs.

THE MINISTER OfF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH,. The hon. Speaker is to nomi-
nate. Thay is the motion.

MR. CHAIRMAN:
the next jtem.

We now go to

SHRI R. K. MHALG] (Thane)
What is the clarification on behalf of
the government on this point?

MR. CHAIRMAN -
whatever he could.

He has replied

Now, shri Bhishma Narain Singh.
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AIR (PREVENTION AND CONTROL
OF POLLUTION) BILL

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): It is a matter of great ples
SMTe to me to pilot the Air (Prevention
and Control of Pollution) Bill, 1980.

I am sure all the Members will
agreg with me that the problem of air
pollution in the country, though pot so
serious as that of water pollution,
should not be neglected as some of
our cities like Delbi, Caicutta, Bom-
bay, Kanpur, etc. are already feeling
the effects of air pollution. It has,
therefore, become necessary to bring
in legislation to control air pollution
ag prevention is alwayg better * and
cheaper than cure and this is especial-
1y so in environmental pollution con-
trol matters.

Before bringing in this legislation.
an exercise wag made in my Ministry
whether the existing legislations could
be suitably modifieq to deal with this
problem. Though there are certain
provisions in the Factories Act, Crimi-
nal Procedure Code and in legislations
like Some Nuisance Act, thev have
been found to be inadequate, Hence
the need for a comprehensive legisla-
tion to deal with all aspects of air pol-
lution was felt. An Expert Committee
appointed for the purpose recommend-
ed a Central Act and suggested a draft
Bill also. This draft wwas dulv examin-
ed and eventually a Bill to provide for
the prevention ang control of air pol-
lution was introduced in the last Lok
Sabha on the 17th April, 1978. The
BN was referred to a Joint Committee
of the two Houss: under the Chair-
manship of Dr, Karan Singh. The
Committee considered the Bill in de-
taii and presented its report to the
IL.ok Sabha on the 18th May, 1979. Thte
Bill, however, lapsed with the dissolu-
tion of the Lok Sabha. All the recom-
mendationg of the Joint Committee of
the Houses have been incorporated in
the present Bill.

poliution) Bill

In the UN. Conference on Human
Environment held at Stockholm in
1972 in which India also participated.
decisions were made to take appropri-
ate steps for the preservation of natu-
ral resqusceg of the earth which, am-
ong other things, included preservation
of the quality of air and eomtrel of air
pollution, The Bill seeks to implement
the decision relating to the preserva-
tion of the Quality of air and control
of air pollution

The present thinking in environmen-
ta] pollutien comtrol matiers is to have
an integrated approach. To give effeci
to this approach it has been provided
in the Bill that the Water Pollution
Control Boards established under the
Water (Prevention and Control of Pol-
lution) Act, 1974 will, in addition to
their normal work, perform the func-
tions of air pollution control also as
per the provisions of this. Bill. This
wil] not gnly facilitate co-ordination
but also will result in economy. The
Bill wil] be enacted by virtue of Arti-
cle 253 of the Constitution of India.

Sir. a few more words about the
salient features of the Bill This Bill
will apply to the whole of India, The
Centra] Board for the Prevention and
Cantrol of Water Pollution established
under the Water (Prevention and Con-
trol of Pollution) Act, 1974, will not
act as the Central Board for the Pre-
vention and Control of Air Pollutinn
also. The State Boards for the Prevena-
tion and Contro; of Water Poliution
established by State Governments who
have adopted the Water (Prevention
and Control of Pollution) Act, 1974
will perform the functiong of the State
Air Pollution Control Beards also. In
the States which have not yet adopted
the 1974 Act. the new Air Polluticn
Control Boards will be set up. How
ever, we are reguesting those States
also to adopt the 1974 Act and consti-
tut the State Boards so that there
will be uniformity all over the country.’

The State Governments wilj first de”
clare the air pollution controj areas
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In such areas, industries specified in
the Schedule to the Bill will have to
obtain consent from the respective
State Boards for discharging emissions
from their factories. The State Boards
will lay down the specifications for
emission discharge and the particulars
of the control equipment that should
be put up to abate air pollution. Fail-
ure to comply with the consent condi-
tions wil] rendey the industrial units
liable to prosecution. However, rea-
sonable time will be given for existing
industrial units to instal the control
equipment.

The State Governments will also
jssue necessary instructions to ensure
that the automobile exhausts do not
exceeq the specifications laid down by
the respective State Boards, This Bill
will, however, not apply to ships and
aircrafts,

With these
move.*

words, Sir, I beg to

“That the Bill to provide for the
prevention, control and abatement
of gir pollution, for the establish-
ment, with a view to carrying out
the aforesaid purposes, of Boards,
for conferring on and assigning to
such Boards, powers and functions
relating thereto and for matters
connected therewith be taken into
consideration.”

MR. DEPUTY-SPEAKER . Mr. Daga.
You have given notice of an amend-
ment, Are you moving?

SHRI MOOL CHAND DAGA: No,
Sir.

MR. CHAIRMAN: AIll right. Motion
moved -

“That the Bill to provide for the
prevention, control and abatement
of air pollution, for the establish-
ment, with a view to carrying out
the aforesaid purposes, of Boards,
for conferring on and assigning to
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such Boards, powers and functions
relating thereto anq for matters

connected therewith be taken jinto
consideration.”

Shri Narayan Choubey.

SHRI NARAYAN CHOUBEY (Mid-
napore): Sir, when the entire political
atmosphere of this country ig being
polluted with the pollutants like the
National Security Act, abetted and aid-
ed by the capitalist part of the deve-
lopment, by the ruling party, the Bill
hag been brought forward by the hon,
Minister, to support this Bill But, Sir,
I beg to submit whether the Govern-
ment will be able to put into action
this provisions contained in this Bill, I
have got my own doubts about it. Why
I say this is because of this. The U.N.
Conference on Human Environment
held a conference in 1972, To this
India was a party. We brought g Bill
and enacteqd that into law known as
Water Pollution Prevention and Con-
trol Act in 1974—it took two years to
bring forward this Bill in the year
1980, Though it is a good Bill, I do not
know as to what I should say. You
are empowering the same Central
Board for Prevention and Control of
Water Pollution to exercise the power
under this Bill. It should be done, I
do not object to this. Looking to the
entire environment it should be done,
1 beg to submit as to what has been
the performance of this Water Pollu-
tion Prevention and Control Boards?
As the phrase goes, the proof of the
pudding is in the eating. A doubt now
ariseg that although thig Bill has been
brought forward, look at the Hindu of
Madras, November 20, 1980 as to what
it says, In the whole of Calcutta City,
Hooghly is polluted. You also know
that in Delhi, even the Yamuna water
is polluted. This is what the paper
says:

“You see in the metropolitan areas,
Such conditions are there even to~
day, For example, the Cooum, the

Buckingham Canal and Adyar river

"Mo'ved wxﬂ: the reconmendaﬂqn of the WQ_'
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in Madras City, for all practical pur-

poses, have so much of water wastes;
they are unfit for traditional water

use such as bathing, fishing and re”
creation.”

So, thig is the way how the Board has
functioned,

Now, I come to air pollution. Ac-
tually thig Bil] should have been
brought much  earlier and action
should have been taken much earlier.
Sir, if you go through the pages of
Business Standard dated 23rd Febru-
ary, 1980 you will find how horrible
the situation in and around Calcutta is
because of lakhg of small ovens burn-
ing coal and thus polluting the atmos-
phere, It is mentioned that autos cause
40 per cent air pollution. This is what

is happening,

Sir, although we support this Bill
yet we are afraig how far the govern-
ment wil] be able to do justice. It can
be done provided there is will. Will to
bring a Bill and will to implement the
provisions of the Bill are two different
things, Sir, my impression is that the
government has brought this Bill only
to show to the internationa]l world that
India is also a party to all such good
things. I have my doubts about the
implementation. If you yeally intend
to save water, air and atmosphere from
pollution then you have to contro] the
big tycoons. But you dare not touch
them. 1 hope that you will actually be
bold enough to implement the provi-
sions of the Bili which are really good.
If you fail in the implementation part
of it then you will have to face the
criticism in the House. With these
words I conclude,

Bt fragwre fog svye (e )
warafr wgew, TR A WA A o
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SHR]I KRISHNA CHANDRA HAL-
DER (Durgapur): Mr, Chairman, Sir,
I would like to support the object of
The Air (Prevention and control of
Pollution) Bill, 1980. The National
Environmental Engineering Research
Institute. Nagpur, has confirmed that
cities like Calcutta, Bombay and Delhi
are facing the problem of pollutxon
There are vast mdmum aread in and
around AN eities:  In these citisa
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water and air are polluted due to the
establishment of a large number of
industries in these areas. Many of the
industries do not observe the necessi-
ty of purifying the effluent discharged
by them and also they do not take
necessary steps for preventing poliu-
iion of air in these areas. Sir, already
the Central Board for the Prevention
and Control of Water Pollution nas
been consittuted at the Centre and in
seven States there are State Boards
for the Prevention and Control of
Water Pollution yvet to be constituted.
I want to know why these Boards
have not been constituted in seven
States, 1 would also like to know the
names of the seven States where
these Boards have not yet been cons-
tituted. Sir, I understand that the
Board for Prevention ang Control of
Air and Water Pollution will be en-
trusted with sfficient powers so that
they can take stringent measures in
order to prevent pollution of air and
water. Sir, those States which have
constituted this Board may be facing
pollution problem in one part ur the
other of their State. But in my State,
that is, West Bengal there is pollution
of both water and air in Calcutta and
Howrah regions and there is also pol-
lution of water in the river Ganges
and Bhagirati, There is a long indus-
trial belt extending to Durgapur &area
and there is a newly developed area
around Durgapur where cluster of in-
dustries have sprung up and these
@area are also polluted. The Asansol-
Raniganj industrial belts are also
polluting the water of the river Da-
modar; they are also polluting the
air, In Durgapur there is one indus-
try named Philips Carbons. The car-
bon generated by this factory is pol-
luting the air at Durgapur. It is creat-
ing health hazardg not only for the
adults but for the women folk and
for the children. Similar things are
happening everywhere; in Bombay,
Calcutta, Delhi etc.

It is very important to constitute
theseBonrdsxnalltheShtes. In
West Bengal not only it shoulé be
constituteq in Calcutta, but another
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Board should alsp be constituted Lc
sypervise the water and air pollution
in and around Durgapur, Asaasol
Raniganj industrial belit,

In this connection. I would like to
snention that about three years back,
the polluted water discharged from
the fertilizer factory at Durgapur
damaged about more than 5.000 acres
of paddy crop of fifteen villages in
and arowad village Bapnabera. I tried
my best with Shri Patil, the then
Minister concerned, now he has shift-
«d to another Ministry; in fact, I have
‘been trying for the last three vcars
for the villages to get crop compensa-
tion, but I have not yet succeeded.
‘Whether it is in the private sector or
the pyblic sector, all the industries
‘which do not observe the rules and
.create water or air pollution, should
‘be penalised for not following the pro-
visions of the Act. Not only this
legislation shoulgd be passed, but the
‘Government should be very vigilant
and see that this Act is properly ‘in-
‘plemented and for thig there swould
‘be perfect cooperation and coordina-
tion between the Centre and the State
‘Boards. Unless there is such ccordi-
nation, it cannot be implemented pro-
perly. I would suggest that in nrder
to oversee whether these Boards are
functioning properly or not, there
:shoyld be a parliamentary committee
for the Central Board and similarly
‘a committee of the State legislature
concerned to supervise the working
of the Boards in the States. TLis is
a very important point. I hope, the
‘Minister will accept my constructive
ssuggestion.

‘On account of the water and air
‘pollution, lakhs of people are dying
‘in different industrial areas. About
*70 per cent of our people are living
‘below the poverty line and they do
not have square meals twice a day.
1t ig impossible for them to go ‘o the
doctors for their treatment, and
actually though Mr. Shankaranand is
there, but owr ‘Public Health Organi-
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sation is not up to the mark so that
it can cover all the industrial Lelts
and the rural areas alsq. So, I would
say, Sir, that there must be a ’arlia-
mentary Committee to supervise the
functioning of the Central Board and
a Committee of Legislature to super-
vise the functioning of the State
Boards and if we can do this, I :hink,
that the purpose of this Act would
be served properly and it can
be implementeg properly. With these
words, Sir, I support the objects of
the Bill.

SHRI XAVIER ARKAL (Ernaku-
lam): I also support this very imp-
ortant Bill, Sir, and I am happy tnat
a Bill of this sort is brought forward
at the tag end of thig Session and, I
am sure, that will be a real gift to the
nation. Going through the statement
of objects and reasons, we find that
there are various kinds of pollutions
in our country, but this is clearly sta-
ted with regard to air pollution alune.
My main objection with regard {o this
Bill is that it has not included the
noise pollution of our area.

AN HON. MEMBER: Which 1s
there in the house?

SHRI XAVIER ARAKAL: Cerlain-
ly. That also should be taken into
consideration. That is a matter which
also deserves the attention of this
House. Sir, the time has come ihat
this House ought to look into these
health hazards in a proper manner.
Therefore, I request the Hon. Minis-
ter to bring forward a Bill in the mnext
session to control and oprevent the
noise pollution as well.

I am happy to refer to definition ‘j
in the Definition Clause, Sir, wherein
it is stated “omission meang any solid
or liquid or gaseoug substance com-
ing out of any chimney, duet or flue
or any other outlet”. Any other out-
let, should be interpreted in a wide
way. Thereby we can take the heavy
vehicles going around on the roads.
Those who drive will know and ex-
perience the fumes omitted by these
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cars, lorries which do not have any
safety valves or safety control sys-
tem. I hope this definition will be
taken into consideration in controliing
thig very dangerous substance coming
from these cars and other things.

Sir, another point which 1 like to
bring to the notice of the Hon. Minis-
ter is that under Clauses 3 and 4, the
State Water Boarq will be given the
power. Sir, this is a matter which
ought to be looked into properly. At
present, the Water Board is not func-
tioning properly. Are they able to
control the water pollution? I have
seen some of the reports. Very dep-
lorable. How can we entrust this
work to the Water Boards? With the
same staff and same facilities?

I shall take yp the financial Memo-
randum later. This is a serious mat-
ter. My submission is that this Board
ought to have been an independent
Board, distinct and separate from the
Water Board. Therefore, Clauses 3
and 4 ought to be re-considered if you
sincerely intend to implement it.

Sir, another point is the Clause 15
which is about delegation of powers.
I have consistently objected to this.
Whenever a draft Bill is brought for-
ward in this House, the' draft ruples
should also be brought in, so that the
Hoygse will have the opportunity to
examine and criticize them here, be-
cause it is now democracy vs. bureau-
cracy. If we seriously intend to cur~
tain bureaucratic control over this, the
rules also should be brought in here.

Another point: I am not questioning
the sincerity of the Government in
bringing this; but going through the
Financial Memorandum, I am sure
many Members will accept what I say.
At page 32, it is said:

¢, ...the State Board constituted
under this BIll will stand dissolved
and the liability of the Central Gov-
ernment to meet the expenditure
will also cease.”
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It the liability of the Central Govern—
ment ceases, once the State Board is
constituted, who is going to meet the
expenditure? How are they going to-
meet the expenses? If you go through
the Financial Memorandum, you wiil
see that once this Bill is passed, it is
not going to be implemented proper-
ly—just like the Water Board. Now.
the notes on Clause 32 say that the
Central Government have to make
contributions to the State Boards to
perform their functions under this
Bill. However, this is covered by a.
proviso: “Nothing under in this Sec-
tion shall apply to any State Board..”
etc. ete.

They are interesteq only in :inoney.
what do they expect? 1 shall take the
House to Clause 32, Unlesg sufficient
funds are given, how can the Board
function? How can they examine these-
things? How can they declare an
area as air-polluted? How can the
laboratories work? I canmnot "under-
stand. Clayse 32 at page 16 says:

“The Central Government may,.
after due appropriation made by
Parliament by law in this behalf,
make jn each financial year such
contribution to the State Boards as
it may think necessary to enable the
State Boards to perform their fun-
ctions under this Act.”

Thig is very ambiguous. Suppose the
State Board is not willing to imple-
ment it, there, this clause comes in.
Suppose the State Government wants
to implement it, and is not in a posi-
tion to implement it, there again this
clause comes intp operation. I am
sure the hon. Minister has under-
stood the meaning of this clayse and
will explain to this House how this
fund is going to be given. Who will
have the ultimate control over it?
How will it be examined? This is a
serious matter,

In paragraph 7, at page 33, it is said
that Rs. 20 lakhs will be given for
such a vital and important work. This
Board ig not going to function. As
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a matter of fact, it will be a defunct
Board. I have serious critjcismg

against the Water Board. The Erna- 3
kulam district in Kerala ig one of the i

biggest air polluted districts in India.
There is nobody to control it. If a
scheme is given, there is nobody to
implement it. We have aired this
objection quite often. But there is
nobody to control and supervise it. 1
suggest that this Board should be at
the Central level, as a Central Board.
Because it is a national heatth prob-
lem, it should not be given tp the
state government. A reluctant, ynwil-
ling, incompetent state government
will not be able to implement it. I
hope the hon. Minister will consider
my suggestion. Other hon. Members
said that a committee if pecessary
should go into this and examine the
functions of the water boarg correla-
ted to this board. With these words
I support this,

SHRI H K L. BHAGAT (East
Delhi): The Bill is very welcome
Bill and I ¢ompliment the hon. Minis-
ter for bringing it before the House.
It has come belatedly; it has been
pending for a long time ang it was
expected to bring some kind of inte-
grated approach between prevention
of air and pollution and prevention
of water pollution ang that ig why in
this Bill almost the same machinery,
same arrangements have been pro-
vided, the same that exist for preven_
tion ang control of water pollution.
In many stateg boards have been cons-
tituted; where they have been cons-
tituted, they will perform both the
functions, It is a good thing that it
has been done. Having remained in
this Ministry and having some little
knowledge of these things, I appre-
ciate the feelings expressed by hon.
Members about implementation. I do
not blame the Boards at all. It is a
question of approach, it is a question
of will on the part of central as well

- as state governments to see that it is
implemented. There are problems and
difficulties. Even some public sector
undertakings are ‘sometimes not res-
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ponsive. Right now, behind Mr. Bhish-
ma Narain Singh is sitting 3hri
Vikram Mahajan. In Delhi DESU is
creating pollution; then there is the
DTC. A number of public undertak-
ings are doing this; of course a large
number of private industries pollute
air and water. If they have to take
preventive measures, they may have
to spend a lot of money; it means
strain on finances of those companies
and therefore it becomes a gquestion
of going slow. If we go glow, things
will become worse; they are becoming
worse every day. Much more firmnes
is required on the part of government
to see that the provisions are impie-
mented. There have been certain re-
ports that water tests carried out in-
dicateq an alarming situation in cer-
tain places. Not much could be done.
My feeling is that a lot of very en-
thusiastic support by the government
will be required to help those hoardg
My hon. friend was correct; they
have no funds; funds should be pro-
vided by the central government, We
cannot determine here how much
funds will be given but I should ap-
peal to the hon. Minister who is very
sympathetic and sensitive to this
problem that the Government should
provide them with large sums of
money. It has been put on low prio-~
rity. What is required is to bring
this matter to high priority. Today it
may not look important; to my mind
it has to be lookeq on as something
very important. It says here that the
state can appoint either a wholetime
chairman or a part-time chairman;
again it seems to be financial cons-
traints involved in it Personally
speaking, I would not like a part-lime
Chairman, for an important matter
like this. When yoy are going to

have a technical, competent man for
this, to ask for a part-time Chairman
is something which does not appeal
to me at all. Delhi, Caleutta and
Madras, in fact all the principal cities
of the country are affected by this
problem. Water and air pollution go
side by side.
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Talking of Delhi itself, the capital
city of India, varioug nalas :arrying
sullege etc., pollute the Janwuna
water. Some preventive measyres
have been taken. and that has, ¢{>
some extent, saved the water supply
in Delhi from the Wazirabad water-
works, but it is not a question f
saving one waterworks alone, but it
is an all round problem. Apart from
that, there are industries which dis-
charge chemicals into the river. More
than half of the popuiation of Delhi—
I am not meking any revelation—
does not have flush latrines, only dry
latrines are there, A jot of sullage
end chemicaly are discharged into the
water, awd a lot uf smoke is discharg-
ed into the air by wvarfous factories
ineluding public undertakings. The
Jumna has been polluted very oadiy.

Some measures were taken, and I
would reguest the hon. Minister, who
ig sympathetic to our problems, to go
into this matter. 1 do not want to
bring in polities into and affect this
Bill with politicial pollution. What is
required is a very firm handling of
the whole matter, giving it priority.
and presisting with a will against peo-
ple. When you take it up, hundreds
of industries will have to be served
with notices, ang lots of people will
start running to you. I was also pres-
surised, but Iappeal to you jo be firm,
give power to these Boards. This is
in the interests of the country. in the
interests of our people.

I very much welcome this Bill. :
hope both in regard to water and poi-
lution, you will take measures. The
Sewerage system of Dethi ig totally
inadequate. There are schemes which
have been sanctioned, but tiot imple-
mented. 1 hope you will look into al]
these things for a proper and intege-
grated functiohing of the prevention of
air and water pollution.

‘With \hese words I support the
Bill

SHRI N. SELVARAJU (Tiruchira-
palli): I support the Bill dbelong dis-
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cussed on the floor of this august
House. Hon. Shri Bhishma Narain
Singh has done a signal service to the
nation and also to the generations to
come.

We have been talking about social
evils and other problems tha! beset
the country. There are many legisla-
tions to tackle the economic ills that
plague the nation. There are a num-
ber of organisations at all levels of
the Central and the State Govern-
ments, and also many voluntary ovodieg
to analyse, assess ang advise op the
steps to be taken for finding out solu-
tions. But so far we have not paid
adequate attention to the prevention
of air pollution,

Ajr pollution is an inevitable .on-
tequence Of industrialisation. That
does not mean that industrialisation
should be stopped just because of air
pollution. Air pollution not - oniy
harmg the present generation, but
also the future. For example, the
therma]l power stations in the country
pour out thousands ang thousands of
tonnes of ash content into the air. The
belching chimneys of factories blow
out the pure air from the atmosphere.
Natyre’s bounty is being held t, ran-
som by the machines created by man.
We may not be able t, subserve
nature, but we try to submerge it by
our creations, little realising that we
wil] be submerging ourselves.

To jllustrate the point, our rivers
like the Kaveri Vaigai etc as also he
beautiful beach of Madras, are pollut_
2d with industrial waste gnd human
filth. 1In the rural areag where there
is no drinking water supply, people
drink the polluted river water which
causes damage to their heallh. If
their health is impaired, food prodyc-
tion will dwindle, which will harm
the entire nation

A few meaths back an atticle ap-
peared in "the Readers’ Digest pub-
lished in India which detsils Elabora-
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tely the extent of air pollution in
India.

We do not neeg an Atom Bomb
or Hydrogen Bomb to destroy wursel-
ves. The effect of air pollution and
water pollution is worse than the
dozens of hydrogen bombs, The hydro-
gen bomb instantly kills but poliu-
tion poisons the people and resulis in
slow death of the nation g a whole,
It seems we gre not content with
polluting the peoples life. We are
now polluting the Eighth Wonde: of
the World—Taj Mahal with our
Mathura Refinery. For the past many
years we are talking about preveative
steps but we have not taken any con-
crete steps, I hope this Bill ensures
effective steps for preventing air pol-
lution in the country.

With these words I conclude my
speech aad express my thanks for
giving me an opportunity to speak.

o Ay T () avafa o,
1972 ¥ ®EgW & wveX UF wifar
FE W 1980 ¥ 7 fa=r v ) 1974
F WO AR GegEH & JEE |
fegea™ & o& wdt A 9y §6 e agw
sy feam 9t 6 3 71 A w5 gafa
g @ aFar | wE wesy gar R
¥g 9 W frey qow fear & 0w
[rey Afemr 1R a F FOT A Y
< E W TR A g @
@ @ 9% § | N gefeaw ofan
e JF fear & 9as oo g
FIRFTT AN G T 7gET @ 17 §,
I W TF WO FE A g |
g e ol 1 W A
AT R TR | GIT NewT faa
T JAWA 1.9 FY W9 T3 A TR g
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& = ¥vmw ¥ O Wowrtofi-dro w7
§99 133 WATST W=AT § Wifs IEH
ofeer® EE F g WA F &
#fode Sa®T % @Far § Y W 97
HT QI 1 919 w57 & e ofr femmeae
fem smom W 9z dRw A |’
TN R Y [ AR [T I
oY wfawrd Y W w9 WK TG
IEET WA HTT | G IqE aTE
T Wt WA § e fart e
g | welt Sff oW AT W wg ot ¥
wWE W e N o fagar @ &
AT TNdWE Ay B w@r o
AN F AW F qX A qUTOA
A A fod T E s s R
Vardharajan Committee Report was
studied to adlvise the Government on
the environmental impact on the Ma-
thura Refinery, oa the monuments in
Agra region. The Committee were
informed that representative of the
Argheological Survey of India was
also invited to participate in the deli-
berations and that hé had made it
clear that they would not like ihe
refinery to be located at WMathura
from the archeological point of view.
The authorities further stateq that
under the present Act the Archeolo-
gical sites and Archeological Refinery
Act 1958they did not possess the po-

wer to stop any industry being set
up.

FT AUFT qZ OFR ST fierzAd F
TR StewA g, IF A w g ?
FAN, TSEAT qATH1 T GG &Y Fgr a1
fF g ¥ foesaY §Y wq amey,
TR ¥ 50 AT, ¥ g ¥ godio
o & sren fggeaw & ofagfaw
SIY QTS &7 gT § T n O seT ST
¢ e e e ) oo fadr mrd
I T YW & ? § wev oy A s
wrear £ fo ot apiorame oY fod sy
AN agy §, wuwr shiRwe $Y e ?

0 g 7y § e Ged
& A Y ST e
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[#Y q& w*z wrT]

wre g9 WA wifgy, afsw oaw
¥ @ o ¥ 3o Agl ¢ 1 AT wg
feay fs Bwr 3 fefore w1 o) af) v
wfgd, W9 FTE T AIT AT A
{RWwARN A @ ¢
muﬁ'{mtﬂ?{ma‘?amam
W Ay TR A !

Tl T A 7 e S 'T?
¥ firqr §, g aga AT & 1 F I ST
g § f W e ¥ @y A
e 18 FA, s gy W Fer
Wt Rew ¥ are e A¥ & T,
& un T ®1 5 2ew A
T A | § ag S e g §
W gt AR e A
g F-F W @ afedqi ¥ awy e s
= { T WX F A4 g e 7
wy wrf ? MO § 1974 H A @R
g f6ar SEHT A 6 |l A ;1 - §
Haww gwT, Wl WERA, 5, 7 S A
IUR q@d | Q9T Avar & o wy Sy fawr
a1 @ & I AT g A w0
] guwar g f& sod o & g
I ¥ 99 A F Ay O T
fear § fo 7o oY w19 7 § /9T )
a® wmm g fe W W R A oas
T ¥ ¥ FEAE F6

DR. SUBRAMANIAM SWAMY
{(Bombay North East): Mr. Chairman,
Sir, this is a Bill which originally the
Janata Government had initiated. As
Mr, Daga Dointed out, from 1972 to
1977, nothing was done. Then, the
Janata Government brought this Bill,
had it referred to a Select Commifttee
and selected Dr. Karan Singh as the
Chairman of the Select Committee
which held several meetings and 5 8ill
was prepared. Unfortunately, because
of their great ability to perform cons-
piracy, our Government failed ana we
lost the elections. It jg our foolish-
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ness but their cleverness. I say ‘our
foolishness and your cleverness’. You
can admit your ‘cleverness’ If you
do not want to do that, let me say
‘our clevernesgs and your foolishness’.

16 hrs.

The Bill, therefore, had to be
brought by the new Government, ana
that is what hags come. Anyway, I
will congratulate the hon, Minister.
This is very necessary; the Bill should
have come much earlier, but, I sup-
pose, he is not responsible for that
because he was not in the Govern-
ment before; he has come only now.

I have a special intemest in this
subject because the most polluted area
in the whole country is Bombay, and
in Bombay, my constituency. There
are six constituencies in Bombay, the
most healthy constituency is that o¢
Mr. Ratansinh Rajda., and the worst
area, the most polluted area, the
poorest area the area where all the
slum workers and slum people live,
is my area, where you have the fertili-
ser, Tata Electric, and all kinds of
industries. Therefore, anybody will
tell you about this area. The area of
Chembur, which is a part of my
constituency, is known popularly all
over the world as ‘Gas Chembur'—
not Gas Chamber. Therefore, I have
a special interest in this Bill.

It is quite clear that the two main
contributors to air pollution are indus-
try and motor-vehicles. I have read
this Bill. I see hardly anything about
motor-vehicles. There is something,
but not enough. I will come to the
details of the Bil] very soon. Also
what is there about industry is also
very weak. In fact, this Bill will have
very limited effectiveness. I would
say, first of all, that we must know
what pollution is, how to measure it,
and what is the kind of research that
is necessary. There js the National
Environmental Engineering Research
Institute in Nagpur. But this Re-
search Institute is starved of funds,
it does mot have even enough people,
there is no motivation, it is in the
wrong place it is in Nagpur; it should
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be where there ig pollution like Bom-
bay or Calcutta or Madras. Madras
is catching up with pollution with
people like—Mr. Dhandapani is not
here; Mr. Maya Thevar js here—Mr.
Maya Thevar around; the pollution is
growing in Tamil Nadu,

The question i{s whether we have
the knowvhow. The answer is that
nobody really knows how to measure
pollution. Because those who are pol-
luting say, “Look at the indices, there ig
no pollution”; and those who say that

can feel the pollution, they smell
it and they lose their health, are not
able to effectively answer that.

Coming to the Bill, this be like
another Monopolies Restrictive and
Trade Practices Bill. Thig Bill, came
in 1969 ang after that, the assests of
the monopoly houses gtarted accele-
rating. In the same manner, pollution
will only grow after this Bill. Please
see the provisions of the Bill. This
Bill has been drafted with a great deal
of haste. Take for example, Clause
17(2). Clause 17(2) deals with State
Boards. It reads:

“(2) A State Board may establish
or recognise a laboratory or labo-
ratories to enable the State Board
to perform its functions under this
section efficiently.”

In the same Bill, there is another
Clause, Clause 28, which says:

“The State Government may, by
notification in the Official Gazette—

(a) establish one or more State
Air Laboratories, or

(b) Specify one or more Labora-
torieg or institutes as State Air
Laboratories to carry out the func-
tions entrusted to the State Air
Laboratory under this Act.”

Why this duplication? What is the
point in having Clauses 17(2) and
28(1) when they amount to the same
thing? Why is this Bill' so badly
drafted? You do not have any single
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answer, which will be able to provide
the scope for these Boards.

Similarly, take Clause 37 oh punish-
ment, that js the must important
Clause because punishment ultimately
gives an jdea of your intention. What
is the intention? It says that who-
ever fails to comply will be subject
to such and such imprisonment for 3
months or fine which may extend to
Rs. 10,000 or with both, and in case
the failure continues, with an aadi-
tional fine which may “éxtend to
Rs, 100 for every day during which
such failure continues. Sir, this is a
terribly small punishment for such a
big crime. You note, this is the maxi-
mum, this is the ceiling. I am not
saying that this ig the minimum. In
this, I would like to have some catego-
rical gssurance from the Minister that
he will bring forward amendmentg in
the future.

Then, what about offending units in
the public sector? What punishment
will be inflict onp the public sector?
Sir, you will be surprised to know
that the Fertiliser Corporation wunit
which is there in my area is polluting
the whole area of Chembur in a very
big way affecting the health of the
people in that area. Now Sir, you
will be surprised, Sir, the Rashtriva
Chemicals of the FCI which is public
sector organisation which is operating
there has not taken any permission
from the Murnfeipal Corporation of
Bombay which has an anti-pollution
law, for expanding its unit and the
Municipal Corporation of Bombay has
not given its permission for them.
They have violated the law and they
said, ‘Hell with the Municipal Corpo-
ration Act’ and have gone on cons-
tructing their unit. I have brought it
to the notice of the government say-
ing, ‘Here is a public sector organisa-
tion which is not obeying the munici-
pal laws of Bombay.” Sir, that i3 why
I have brought an amendment which
I will bave an opportunity to move
later on—where I have asked for very
strict anq stringent action against
offending public sector units because
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1 would like to say that to-day the
principal agency for pollution in the
country is the public sector and to 2
legser extent, the private sactor. The
private sector’'s quantum is much less
ana the public sector is the biggest
offender and the public sector is
breaking laws with impunity and
without caring for the laws of the
land. What is the punishment for
them? Ig he going to prosecute the
government? There is no provision
here that something like that is going
to be done. If you fine the public
sector unit Rs. 10,009, that is going
1o come out of our own pocket. That
is not enough. There should be
punishment of the management. That
is not there in this Bill......

SHRI H. K. L. BHAGAT: But that
is not barred.

DR, SUBRAMANIAM SWAMY: For
public sector offenders there is noth-
ing here. I would like these things to
‘be spelt out. I would not like it to be
so vaguely worded like your MISA.
National Security Act, etec.

Then, Sir, another most important
thing that has not been included here
is the power of the citizen to register
complaints. In certain countries the
citizens are given powers even to
make arrests—what are' called, citi-
zen’s arrests. Suppose a public sec-
tor organisation like the Fertiliser Cor-
‘poratipn is making pollution. why 18
going to check? Who is going to
ingpect and arrest for pollution? 1f a
citiven puts in a petition to that effect,
it should be possible to register a cri-
minal case against the offending
authority. That provison is also not
here. If it had been there, it would
be a much better Bill.

In conclusion I would say that
there are big vested interests who are
working to see that the aati-pollution
provisions are not vegy striet. You
know how powerful the ear manufae-
turers are in the United States in the
mitter of preventing stéicter anti-
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pollution laws being enactea. I am
quite sure that the vested interests
will work overtime to see that this
Bill remains a Bill on paper only. I
would like to have an assurance from
the Minister that he will go on streng-
thening and expanding the scone of
this law till we get a fuller, compre-
hensive and g very strict anti-polu-
tion law in the country.

SHRI RATANSINH RAJDA (Bom-
bay South): Mr. Swamy has taken my
name and my constituency. Sin, on
a point of personal explanation......

MR. CHAIRMAN: Yoy want to say
that your constituency is also poilut-
ed? He has praised your constituen-
cy.

SHRI RATANSINH RAJDA: That
is not a fact, Sir. Please permit me
two minutes. ...

MR. CHAIRMAN: No, please, you
have given the information that you
are also polluted. He s2ys you are
not polluted.

SHRI RATANSINH RAJDA: Perso-
nally, Sir, I am highly pure, as pure
as a crystal, It jsa question of cons-
tituency....

MR. CHAIRMAN: That is all right.
Mr. Digvijay Sinh.

SHRI DIGVIJAY SINH (Surendra-
nagar): We all know Sir, that the
natural environment is the house in
which we live which comprises of the
air, the soil, the water, flora and
fauna and the whole eco-system.

And within thig eco-system, the air
component plays a very cardinal role
and therefore how we manage our at-
mosphere is very important. For
instanee, the term homo supiens in
the globe is for life jtself. So, when I
see the Bill being intreduced and
passed to-day. it is to me, a sense of
great personal satisfaction. I distinct-
ly remember having been a delegate
in 19%2 Stockhelm Conference when
the whole momentum for the concemn
for environment really grew and am
awareness gpread throughout our
sbelety that it "bécame -evidémt Fodia
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also irrespective of its level of indus-
trialisation, will have to consider
taking care of its environment.

16.11 hrs,
[SHRI HARINATHA MISRA in the Chair]

Soon after that, ip 1974, we promul-
gated the Water Pollution and Control
Bill and, the Air Pollution Control
Bill was introduced, I agree, as Mr.
Swamy said, during the Janata
regime, But, Sir, it is erroneous to
say that it was originated by the
Janata regime. I, as 3 Member of
the National Committee in Environ-
ment Planning ana Coordination
since the jnception had been drafting
this Bill—since 1974, when the Air
Pollution Bill was introduced. It was
on the anvil since 1974 and it ulti-
mately got the shape of being sent o
the Select Committee which went
round the country to see how effec-
txvely this Bill would be impilementea
and T algso followed this Committee.
Unfortunately, Dr. Karan Singp is not
here to substantiate what I say. The
Select Committee went aroutd and,
I think, prepared an excellent report.
It is all easy to find flaws ana holes
but, looking at the Bill comprehen-
sively, it has been an excellent on-
dedavour. I would like to clarify cer-
tain points raised by many other
Members. 1 fully concur in the pro-
posal given by Prof. Swamy that the
citizens action committee should ke
supported. And even some sort of
authority should be given tp them
whereby they can execute it. Their
action can be taken cognisance of
even in the Criminal Procedure Code.
There, Lie has my full support. But,
Mr. Halder talked about having sepa-
rate State legislation. I ap not see
any need to have it. The separate
Board suggested by my friend Shri
Arakal alsp may be considered. Buf,
in the initial stage we have to see that
the water and air pollution control
board is strengthened. Let us at least
strengthen one board before we try to
have several separate boards. [ would
like o make one serious suggestion
wiich, I am sure, . the hen, Minister
Wik consider. - Ultimately] the moni-
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toring of this Bill will be in the hands
of the Ministry of Works, Housini
and Supply.

Now, the Ministry of Works, Hous-
ing and Supply is the culprit whiia

pollutes.

DR. SUBRAMANIAM SWAMY:
That is right.

SHRI1 DIGVIJAY SINH: Therefore,
the whole system of air and water
pollution shoulé be withdrawn from
the precincts and the aministrative
control of the Ministry of Works,
Housing and Supply and allocated (o
the pewly formed full-fledgeg Depart.
ment of Environment which was
created last month by the hon. Prime
Minister after a lot of effort through-
out the year.

Sir, we talked about punlitive mea-
sures. 1 do really concur with the
suggestiong made about having aitte-
rent set of standards for different
types of poliutions. For example the
municipal pollution which is a biologi-
gical pollution may have 5 different
set of standards of punitive measures,
industrial pollution may be g diffe-
rent set of standards, vehicles which
emit carbon monoxide coula have a
difterent set of standards and power
stations which emit Ash could have
a different get of standards. All these
are different types of pollutions which
have different effects on the living .
system of living beings and some
greater details should be gone into in
evaluating the quantum and the type
of pollution. This ig the suggestion
which I do make.

Air pollution in its legislative form
is nothing new to us. There was even
in the earlier days The Smoke.
Nuisance Aect but it was not as com-
prehensive gnd it had a different con-
notation. Buf to what 1 would like
to draw the gttention of the House is
hat no matter how we legislate, the
actual implementation matters and 2 .

legislation which regulates and conm- | -

trols activity can only be effectively
implemented if there is some sort oL.
public support, public publig concern-,
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and a rapport between the legislators
and the gociety in general.

8ir, awareness has not yet reachea
the stage-except in affluent cities like
Delhi and Bombay—where peon'e
themselves could come forward and
form pressure groups in seeing that
such environmental degradation does
not take place. When it comes to in-
dustry the very natural reaction of
the industry is to try and wriggle out
-of following the law whereby they
could be industrially and commerci-
ally effective. So, the Board will have
to be very vigilant. In affluent coun-
1riegs like USA and others where they
have very strong Boards to monitor
the laws like the EPI in USA and simi-
lar legislation in Northern Euro-
pean countries they have reached
a stage of evaluating how much loss
the industry incurs because of imple-
mentation of both water and air pollu-
tion laws gnd subvention and tax con-
cessions are sought whereby there is
.compensation for the indusiry to
instal anti pollutionn measures or re-
cycling measures for water and anti-
air pollution equipment whereby the
pollutant air which js emitteq from
the industiry is purified. It is a costly
-equipment. The investmentg made in
that equipment could be somehow or
other compensated either by subven-
tion or tax compensatiom I doubt
whether any other body except the
newly formed Department can go into
these details and suggest some such
pecuniary aid although being aeve-
loping country we may not pe able 10
afford in the initial stages. But ‘he
pattern will have to be set even from
now onwards. Whilst I fully gupport
the Bill, today, I consider it to be
my Red Letter Day, because I very
d.istmctly mmember that on the 11th
of August, when I brought up a sub-
ject for 2-hour discussion on ‘Rape of
Mother FEarth' on the floor of this
House, the hon, Prime Ministey inter-
-vened, and whilst she gave her delibe-

r of
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will be implemented forthright ang it
is being done so. So, it gives me a
great sense of pride. 1 fully support
thjs Bill. There is only ong last view
which I would like to convey to the
House. Sir, Members of this House
and the Upper House have decided
to have a ‘Forum of Environment’
composed of Members of both the
Houses. 1 may put it across that the
Members should be fully apprised of
future legislations which will be
coming on this subject in the next one
year and these matters should be
looked into. I request hon, Mem-
bers to lend their support to this forum.
With these words I conclude my speech.
Thank you.

SHRI R. K. MHALGI (Thane): Sirq
at the very outset I must congratulate
the Government for bringing in a long-
desired legislation to dea} with the
air pollution problem to some extent.
Within the given time. I would
like to make a few observations. 1
shall be brief.

Sir, I represent in this honourable
House those lakhs of people around
Bombay, who have to face since so
much years, the worst possible effects
of air pollution. To them this Bill is
a kind of blessing. This Hon. House
must be aware that Bombay and sur-
rounding areas including Thane, my
constituency, account for more than
15 per cent of Indian industral activity
and almost one half of it, the Chemical
Industry. This caused the citizens to
be exposed to an atmosphere with the
high content of noxious fumes.

Sir, air pollution affects human
health as well as the physical attracti-
veness of the atmosphere. The poten-
tial effect of pollution is far-reaching
and subtle. Air currents can carry the
emissions from the burning of fossil
fuels to a considerable distance. So,
this is not a problem of big industria-

not human health which alone is at
stake, nor the blue and beautiful sky.
Whatisahoatstaleisthe talmte.
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Hence, it is a wrong notion to think
that pollution is a problem only with
nig cities like Calciifta, Bombay, Delhi
and Ahmedabad.

[}

This Biil is merely a preventive
measures. THe problem of pollution is
mainly on account of concentrated in-
dustrial activity. The urban structures
thus need to be regulated so that they
do not cause ecological aamage. The
slogan should therefore be not indus-
trialisation at any price, but industria-
lisaion with adequate safeguards.

The slogan should be not industri-
alisation, industrialisation is a must
for India under the present circum-
stances, but it should be with ade-
quate safeguards The policy of de-
centralisation and emphasis on small
scale industries, may, to a certain
extent. be an answer to the problem.
The entire question therefore, has
to be viewed from the stand point
of synthesis between economic and
ecologica) factors.

The scheme of the Bill is all right
but I have a few suggestions to make
in that regard:

1. The Bill seems to vest all po-
wers and functions under the Act
in the Board without making any
specific provison for delegaton of
powers. It is necessary that such
a provision is included.

2 The Provision directing the
State Board to lay down standards
of emission for different industrial
plants after taking into considera-
tion the quality of pollution in
that particular area or the existing
wind pattern is necessary

3 Sddtion 17(2) aukhorises the
State Board to establish or recog-
nise a testing laboratory while Sec-
tion 28 authorises the State Govern-
ment also to establish or specify
a State Laboratory. Such a provi-
sion is nothing but duplication.

4 The punitive provisions (See
Section 37) are very mild. They
Pprovide for 3-fine upto Rs.:5000 for
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one-time offence and if the offence
continues a fine of Rs. 100 for
every day. The penalty needs to
be enhanced.

5 The enforcement Section of the
proposed Act enumerates several
varieties of offences. It is suggested
that on the lines of food and drugs
Administration Act, a schedule
showing the minor offences non-
cognizable and compoundable should
be appended to the proposed Act.

Sir, 1 hope that the Government
shall apply their mind quite serious-
ly to the suggestions 1 have made.

SHRI JAGANNATH RAO (Ber-
hampur): Mr, Chairman. Sir, this is
a wholesome measure and it has not
come a day soon. Sir, God has
created man and nature so that man
can live in harmony with the nature
and be happy. But with the advance-
ment of science and technology and
in the name of modern civilisation,
man has destroyed the nature that
has been created by God. The re-
sult is that we are living in an at-
mosphere where land and has been
polluted, water has been polluted, mir
has been polluted. So. life has become
hazardous on this planet. In the Unit-
ed Nations Conference on the Human
Environment held in Stockholm in
June 1972, our Prime Minister at-
tended that Conference as a leader
of the delegation. In 1974 we propos-
ed for a Water Polluton and Preven-
tion Act and the then Congress Gov-
ernment wanted to introduce a Bill
to this effect. Then for some reason
or other, it could not be introduced.
Then during the Janata regime, this
Bill should have been brought for-
ward, but it could not be done. Now
only this Bill has been brought for-
ward.

Now. coming to the Bill, till today,
some State Governments have not
constituteq the State Boards Which
were envisaged under the Water Pol-
lution Prevention Act. The Centre
should see to it that the State Gov-
ernments  constitute those Boards.
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Then those Boards will have to be
invested with the powers under this
Act. To avoid this when an indus-
try is going to be set up in an area
and the promoter applies for an in-
dustrial licence, he should first get a
clearance certificate from the con-
cerned board that the industry would
not emit any smoke or would not dis-
charge its effluents into the nearby
siver so that air and warer are not
polluted because of that unit. Unless
they produce that certificate, the li-
cence for that industrial unit should
not be granted either by the State
Governments or by the Centre. Then
there shculd be a periodical inspec-

tion by the experts in the State Boards
to see whether these conditions are
being comnplied with or not. Suppos-
ing he gets a licence after satisfying
the Government that he has taken
all the precautions to prevent pollu-
tion, but subsequently he does not
observe ihose conditions, then what
happens? Therefore, there ghould be
periodical inspection by the special-
ists from the State Boards to see that
the condilions are being observed.

My hon. friend Dr. Swhmy said that
there is 1.0 mention in the Bill about
the publi: sector. I would like to tell
him that it applies to private sector
and publiz sector alike. Any person
who contravenes the provisions of
this Bill is required to be punished
under this measure, That is not the
point. I would like to submit that
whichever sector establishes a wunit,
which is likely to pollute air, they
should take all precautions before a
unit is set up and subsequently - ob-
serve necassary safeguards and con-

ditions to see that pollution does not
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We do not know what action the
State Boards are taking in their res-
pective States. The Central Govern-
ment being in charge of the environ-
ment, they should get reports from
the State Boards every year and they
should be consolidated in the form
of an annual report and that should
be laid on the Table of the House so
that Parliament would be in a posi-
tion to know how far the Act is be-
ing successfully implemented.

The transport vehicles in the cities
emit a lot of smoke. What are the
precautions that these transport vehi-
cles should take—in that respect no-
thing has been done. This is one ma-
jor source of pollution of air. These
things have to be taken care of
and the Government should see that
precautionary measures are observed
by the transport owners.

Then, wherever a breach of any
of the provisions of this measure is
committed by a unit whether in the
industrial area or other areas. that
should be made a criminal offence,
otherwise the penal provisions sug-
gested in this Bill have no meaning.
It should be considered as a public
nuisance under Sectiond133 of the
Criminal Procedure Code. It should
be made a cognizable offence. Only
then, we would be able to achieve
our objective. Otherwise, the business
men know how to keep the Board in
good humour. Have you got any re-
port in this regard from the State
Boards from 1974 to 1980 about the
pollution of water or air by the in-
dustrial units? Nothing. The owners
of these industries know how to be
on the right side of the . Board. I
would, therefore, like that there
should be stricter penal measures in
this Bill if you want the Act to be
effective, otherwise such measures
will not produce the intended effect.

MR. CHAIRMAN: You want that
deterrent punishment should bé spe-
cified for violating the provisions of
this Bill.

_SHEL - JAGANNATH: RAO: Yes,
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that the industrial licence should be
cancelled if the unit does not observe
the precautionary measures and they
go on emitting smoke and pollute air.
They should be given a show-cause

notice and then action should be
taken,
This is a very good measure; it

should be implemented sincerely and
effectively so that the objective en-
visaged in the Bill is achieved. Sir,
another thing is that I have seen
a number of townships attached to
these industrial units both in the
private sector and public sector. It
invariably so happens that a town-
ship is established on a side to which
the smoke flows. I have seen in so
many industrial cenfres {that the
township is located on that side
where the smoke flows, Therefore,
before setting up a township near an
industrial unit, they should study the
weather conditiens and to which side
the wind blows; and then set up
the township in a different side so
that they would not get the bad and
injurious effects of the smoke. There~
fore, all the precautions have to be
taken before licenée is granted, and
only later, licence should be granted
for the unit to be set up. The State
Advisory Board should periodically
visit the industries and see whether
these conditions are being observed
strictly. Then only this Act will pro-
duce the effect. But, something is
better than nothing. This Bill has
come after six years. It would have
come much earlier had the Congress
Government not been defeated in
1977. I hope in 1974 we brought
that Bill the Water Pollution Pre-
vention Bill and this was also under
consideration of the Government, I
think, during 1975-76. But late than
never. I welcome this measure and
let us see that this Bill is given effect
to sincerely so that the désire of the
Bill is achieved.

3099 LS5
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About penalty. I would again men-
tion, that there should be deterrent
punishment and the way in which the
Government wants to punish the de-
faulter, the offender, I do not think
this will achieve the objective. Thank
you, Sir.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): Sir. I am extremely
grateful to the hon. Members for the
wholehearted support they gave to
this Bill. I was listening to them
with rapt attention and I found, Sir,
that most of the points raised by Hon.
Members were in the form of sugges-
tions. I have noted down the sugges-
tions and while implementing this
Bill, those suggestions will give a
lot of help to Government.

Sir, there is not much scope to
reply because the aims and objects
of this Bill are known to Hon. Mem-
bers and there is unanimous view in
support of this Bill.

Some Members raised their doubts.
I want to mention a few of them.
But before mentioning and meeting
their points. I would, Sir. through
you, inform the Hon. Members that
this Government is determined to
control water and air pollutien. And
not only air and water pollution, some
of the Hon. Members have said even
about noise pollution. But, you see
the State Governmentis can take ne-
cessary steps in this regard.

Sir, 1 want to cite an example to
you. It will indicate the seriousness
of this Government in tackling this
problem. Sir, in the first joint session
of 'this 7th Parliament, the President
referred to the need of setting up a
specialised machinery with adequate
powers for incorporating planned
development measures to maintain
ecological balance.

And, Sir, not only the President
but the Prime Minister, Shrimati
Indira Gandhi., while speaking a% a
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function organized by the World Con-
servation Strategy on March 6, 1980
said that the interest in conservation
was not a sentimental one, but the
rediscovery of a truth well known to
our ancient sages. The Indian tra-
dition teaches us that all forms of
" life—human, animal and plant—are
so closely inter-linked that distur-
bance in one gives rise to imbalance
in the others.

Through you, Sir, 1 wanted toem-
phasize the seriousness of this Gov-
ernment in tackling this problem. Mr.
Bhagat spoke about pollution of
water in the Jamuna river. I want
to assure him that Government will
take all necessary steps to prevent
water pollution in Jamuna—and not
only in Jamuna. I have explained to
you the intention of this Government
in this regard.

The total number of hon. Members
who participated in the debate, is 11.
As I said, I have noted down their
valuable suggestions. Nobody has op-
posed this Bill; everybody has
whole-heartedly supported it. So, I
am thankfu] to them.

I want to reply to a few points
which have been raised, and which
1 feel are very important. Dr, Swamy
had some doubts aboit the citizen’s
rightsy 'and how they  will exercise
their right for the prevention of air
pollution. Every citizen can point out
things to the ‘State Boarq and
the State Board will take necessary
action. They have to take. We have
given them powers.

DR. SUBRAMANIAM SWAMY:
There is no penalty for not listening;
ie, if the State Boards do not take
any action. You must say that you
will suspend them.

SHRI BHISHMA NARAIN SINGH:
The aim and object of the Board is
to implement the decision They will
have to implement the decision, and
Government will see that they im-
plement the decision.

DECEMBER 28, 1980
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SHRI R. K. MHALGI (Thane):
Something to this effect should be
incorporated in other rules at least.

SHRI BHISHMA NARAIN SINGH:
A Joint Committee was set up in
Parliament. That Committee went in
detail into the matter. Mr. Mhalgi
was one of the members of that Com-
mittee, We have accepted all its re-
commendations. They have been in-
corporated.

DR. SUBRAMANIAM SWAMY:
In the part of the Bill dealing with
delegated legislation, you can say
that if a citizen files a complaint.
the Board must ,either take action
on it or give reasons for not taking
action—within 10 days.

SHRI BHISHMA NARAIN SINGH:
I have noted Mr. Mhalgi’s sugges-
tions. 1 know Mr. Digvijay Sinh
personally, and know that he has a
keen interest in the subjecf. He has
done a lot of research work also. Dr.
Swamy might also have done. If he
has done, it is a right thing that he
has done.

Once again, I thank the Members
who have given their support te this
Bill. ‘

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): [ had asked: how
many States have not formed the
Board? The Minister mentioned 5
States. )

SHRI BHISHMA NARAIN SINGH:
1 will give you this informatien. It
is available with me.

SHRI KRISHNA CHANDRA -HAL-
DER: For West Bengal one Board
should be located at Calcutta. And
there should also be another Board
for the Durgapur-Asansol belt.

SHRI BHISHMA NARAIN SINGH:
7 States have not adopted the Cen-
tral Act. They are; Tamil Nadu, Ma-
harashtra, Orissa, Manipur, Megha-
laya, Nagaland and Sikkim. We are
writing to them repeatedly.
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According to information given to
me. Maharashtra jg there. I thank once
again all the hon. Members and com-
mend my motion for acceptance by
this august House.

MR. CHAIRMAN: The question is:

That the Bill to provide for the
prevention, control and abatement
of air pollution, for the establish-
ment, with a view to carrying out
the aforesaid purposes, of Boards.
for conferring on and assigning to
such Boards, powers and functions
relating thereto and for matters
eonnected therewith, be taken into
consideration.

The motion wgs adopted.

MR. CHAIRMAN: There are no
amendments to clauses 2 to 36. The
question is:

“That clauses 2 to 36 stand part
of the Bill.

The motion was adopted.

Clause 2 to 36 were added to the Bill.
Clause 37—(Failure to comply with
the provisions of section 21(5) or
section 22 or with order or directions
issued under the Act.)

MR. ; CHAIRMAN: There is an
amendment to clause 37.

DR. SUBRAMANIAM SWAMY:
I beg to move:

Page 18—

after line 17. insert—

“(3) Notwithstanding anything
above, if any public sector unit
fails to comply with Section 21 or
22 or with any order given under
this Act, the entire management
from the Chairman, Managing Di-
rector and the Board of Directors
shall stand suspended and its po-
wers taken over by a Committee
of Parliament till such time the
responsibility for the said breach
is firmly established.” (2).

The idea is that the public sector
must be specially made to realise its
duty. If the Minister assures the
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House that he will take special care
to see that public sector behaves, 1
am willing to withdraw this amend-
ment,

SHRI BHISHMA NARAIN SINGH:
Clause 37 of the Bill contains a pro-
vision jfor dealing with the failure
to comply with the provisions of sec-
tions 21 or 22 or with an order or
direction issued under the Act. The
amendment of the hon. Member does
not come within the purview of this
clause. The acceptance of the amend-
ment would tantamount to making
discrimination between the public
sector and private sector.

MR. CHAIRMAN: Therefore, you
say that it applies everywhere?

SHRI BHISHMA NARAIN SINGH:
It is applicable everywhere and I do
not think there is any need for giv-
ing any assurance on it

DR. SUBRAMANIAM SWAMY:
I take his statement as an indirect
assurance and therefore I withdraw
my amendment.

MR. CHAIRMAN: Has Dr. Swamy
the leave of the House to withdraw
his amendment?

HON. MEMBERS: Yes.

Amendment No, 2 was, by
withdrawn.

MR. CHAIRMAN: There are no
amendments in belween upto clause
54. T shall put them together.

leave,

The question is:

“That clauses 37 to 54 stand part
of the BIill.”

The motion was adopted.

Clauses 37 to 54 were aqdded to
the Bill.

The Schedule, Clause 1, the Enact-
ing Formula, the Preamble and
the Title were added to the Bill.

SHRI BHISHMA NARAIN SINGH:
I beg to move:

“That the Bill be passed.”



135 .Coal Mines Latour

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

16.52 hrs.

COAL MINES LABOUR WELFARE
FUND (AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Sir, I beg to
move;

“That the Bill further to amend
the Coal Mines Labour Welfare
Fund Act, 1947, be taken into consi-
deration.”

With a view to improving the living
ang working conditions of the coal
minerg and providing the basic ame-
nities and facilities in respect of hous-
ing, water supply, health, etc,, the
Government of India had promulgated
in 1944 an ordinance, subsequently re-
placed by an Act known as the Coal
Mineg Labour Welfare Fund Act, 1947.
The revenues of the Welfare Fund,
constituted under this Act is derived
from the levy of cess imposed under
section 3(1) of the Act at a rate not
exceeding 75 paise per metric tonne on
the despatches of coal and coke, This
revenue is apportioned between Cen-
tral Welfare Account and the Housing
Account.

Under this scheme, free medical aid
is given to the workers. We are also
going to inaugurate a hospital in Janu-
ary, 1981, where artificial limbs will
be made available to the workers. The
extent of welfare activities hag been
consistently going up. In 1979-80 about
Rs. 10 crores was spent on these acti-
vities, This year, i.e. 1980-81 we have
raiseq it to Rs. 12.35 crores and next
year we intend raising it to Rs. 16.15
crores. Consistently we are also build-
ing more houses and giving more sub-
sidy, In 1979-80 about 8900 houses
were being glven the benefit. This
year we lutend raising the number to
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11,300 houses. Similarly, in respect of
subsidies given to the States, to West
Bengal we have given Rs. 70 lakhs for
water supply schemes. To Bihar we
have given Rs. 40 lakhs, The mea-
sures we are taking for the welfare of
workers are showing excellent results.
This is evident from the fact that the
rate of accidents has been consistent-
ly going down. In 1980-81, for the
same period, the number of fatal acci-
dents and injuries are much less, as
compared to last year., We are going
to constitute a Coal mines Safety
Board, which will look into the inter-
ests of the workers. These are the
broad features,

The Coal Mines Labour Welfare
Fund Act is administered by the Cen-
tra] Government, on the advice of a
tripartite body, consisting of repre-
sentatives of tbe Governments of West
Bengal, Bihar and Madhya Pradesh,
six persons representing {he owners of
coal mines, six persons representing.
the workmen employed in the coal
mines a woman and two mining engi-
neers.

The Coal Mines Labour Welfare
Fund (Amendment) Bill, 1980 seeks to
insert a provision in the Coal Mines
Labour Welfare Fund Act, 1947 so as
to confer powers for retrospective am-
endment of rules. The amendment has
become imperative in view of the am-
endment of Rule 3(1) (a) (i) of the Coal
Mines Labour Welfare Fund Rules,
1947, which was notifieq by the Minis~
try of Labour on 12th May, 1973, but
wag given retrospective effect from
25.8.1972. This rule, as it had existed
before this amendment, provided that
the Secretary or Joint Secretary in the
Ministry of Labour and Employment
could be appointed as Chairman of the
Advisory Committee, A Joint Secre-
tary, who was acting as Chairman of
the Advisory Committee, was promot-~
ed as Additional Secretary on 25.8.1972,
and he continued to act as Chairman
of the Advisory Committee til} the rule
was amended in May 1973, although
Rule 3(1) (a) (i) did not provide for an
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Additional Secretary to act ag Chair-
man of the Advisory Committee. Dur-
ing this period, he had also presided
over two meetings of the Advisory
Committee, As such, the amendment
of Rule 8(1) (a) (i), which was notified
on 12.51973, was given retrospective
effect from 25.8.1972. This amendment
provided that an Additional Secretary
could also be appointed as Chairman
of the Advisory Committee,

In the year 1974, the Lok Sabha Sec-
retariat raised this point as to how
retrospective effect had been given to
this amendment of Coal Mines Labour
Welfare Fung Rules, though the Coal
Mines Labour Welfare Fund Act, 1947
«does not provide for retrospective am-
endment of rules,

After considering the reply of the
Ministry of Labour, the Committee on
SBubordinate Legislation (Fifth Lok
Sabha) in para 65 of their Twentieth
Report, presented to the Lok Sabha on
3rd November, 1976 observed that the
Rules in  question should either be
given effect to from the date of their
publication in the Gazette or, alterna-
tively, steps should be taken to incor-
porate a provision in the relevant Act,
empowering the Government to give
retrospective effect to these rules.

After discussions with the Ministry
of Labour, the Committee on Subordi-
nate Legislation and the Ministry of
Labour, it is proposed to amend sec-
tion 10 of the Coal Mines Labour Wel-
fare Fund Act, 1947 so as to empower
the Central Government to make rules
wth retrospective effect from a date
not earlier than the date of the com-~
mencement of the Act, subject to the
condition that such retrospective effect
of the rules shall not affect prejudicial-
iy the interests of any one.

Sir, I move:
‘MR, CHAIRMAN. Motion moved:

“That the ﬁlll further to amend

the Coal Mines Labour Welfare

. Fund Act, 1947, be taken into consi-
deration.”
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr, Chairman, the
hon. Minister in his statement has
mentioned that the Bill has been
brought for a very limited purpose. At
the same time, he has mentioned that
the Government is trying to improve
the welfare of the coal miners. He
knows very wel] that the coal mine
workers work under very difficult con-
ditiong in order to bring black diamond
from several thousand feet below the
earth and they are serving our nation
to the best of their abilities. Yet, they
are not getting g fair deal from the
Government, notwithstanding  the
statements that are being made here.

The Government have mentioned
that the safety measures are not ade-
quate, After the nationalisation of
coa] mines the number of accidents
have increased. So, first of all, steps
should be takep to implement the
safety measures to save the coalmine
workers from the accidents and when-
ever any death occurs to coalminers
due to accidents, their family members
should be given the job immediately
and sutficient compensation should be
given to the workers.

17 hrs.

Sir, the Government had instituted
one Committee headed by Mr. Man-
mohan Singh  Adviser, Labour and
Employment, Ministry of Labour, That
Committee submitted its report on 3ist
January, 1979, But this Report had not
been laid on the Table of the House.
What steps the Government has taken
regarding implementation of the Man-
mohan Singh Committee Report? The
Report agrees that the Fund has failed
to fulfil the objectives for which it wag
set up. You know, Sir, that less than
27 per cent of the coalmine workers
have been provided with quarters ang
the Fung is unable to spare specified
‘amountg to raise the housing standard
on par with other public sector indus-
tries where they have made housing
arrangements fo round about 40 per-
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cent of their employees. The Railways,
for instance, have been able to provide
quarters to 40 per cent oOf their em-
ployees. But in the coal mines, less
than 27 per cent of the coalminers
have been provided with quarters, So,
I demand that among the welfare
measures, the housing problem of the
coalminers ghoulg be solved as early
ag possible,

Regarding medica] facilities, 1 would
say that the medical facilities to the
coalminers are practically limited to
the distribution of routine medicines
that too not in adequate quantities.
The workers are generally forced to
purchase medicines from outside with-
out any prospect of reimbursement be-
cause there are no medical facilities
provided to the workers properly. So,
they have to purchase from the mar-
ket, but even after purchasing the me-
dicines, reimbursement is not made in
proper time, You know, Sir, that be-
cause coalminerg have to work in very
difficuly conditions and their quarters
are not in proper condition ang there
is no proper sanitation there the inci-
dence of Tuberculosis is the highest
among the coalmine workers. There
are no proper preventive measures and
even to get admitted in a bed in the
hospital, workers have to wait for more
than one year for receiving sanatori-
um treatment, +

MR, CHAIRMAN: You mean many
coalminers are suffering from T.B.?

SHRI KRISHNA CHANDRA HAL-
DER: The percentage of T.B. is the
highest among the coalminers, of
course, bidi workers also have to work

under difficult conditions and ere
affecteq by it.
In spite of the welfare measures

taken by the Government, even potable
water has not been provided to all the
coalminers, and they have to take
water from the coalmines. So I- de-
‘mand that potable water should be
provided to all the coalminers.
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1 mentioned earlier about public hy~
giene and gtated that the preventive
measures which they have taken are
not up to the mark. That should be

looked into.

MR, CHAIRMAN: Are the curative
measures adequate?

SHRI KRISHNA CHANDRA HAL-
DER: They are not adequate, Earlier
I mentioned that.

MR. CHAIRMAN: I thought you
were speaking only about T.B.

SHRI KRISHNA CHANDRA HAL-
DER: I have already said that the
curative measureg are also not up to
the mark,

Coalminers are not encourageq to
take to adult education, because after
acquiring literacy there js no prospect
of their promotion. The adult educa-
tion campaign gmong the coalminers
should be taken up not only by the
management, it should be extendea
with the help of the trade unions, At
the same time, those who become lite-
rate should be given opportunities for
promotion.

17.07 hrs. )
[MR. DEPUTY-SPEAKER in the Chairl

The report points out that there are
a number of vacancies in important
posts which have not been filleq up.
On the other hand, there have been
many irregular appoiniments made
at the sweet will of those in authority.
Now that Mr. Deputy-Speaker is in
the Chair, I think my proposals and
observations will be given due consi-
deration and implemented properly.

The Manmohan Singh Committee re-
port pointg out that because of paucity
of funds, the States could not raise up
to 75 paise per metric tonne as men-
tioned by the hon. Minister earlier. So,
ways and means should be found to
increase the Coalmines Welfare Fund
so that welfare measures can be pro-
perly implemented.
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In my constituency this is the major
problem_ Railway line is necessary
from Raniganj to Bankura to arrange
welfare measureg for the coal miners.
Our former Minister Shri Tripathi is
here. I¥ this railway link from Rani-
ganj to Bankura is made, then welfare
measures can reach the coal miners in
proper form and at the earliest possible
time, Shri A. B. A, Ghani Khan Chau-
dhuri also agreedq that this is an im-
portant railway link as it wil] develop
the Mejhea coal fleld. They want to
construct thermal power station on
the pithead of Mejhea coal fleld. I
would request Shri Mahajan and Shri
A_  B. A. Ghani Khan Chaudhuri to
take up the matter with the Railway
Minister Shri Kedar Pandey so that
thig railway link can be made as early
as possible,

I hope my suggestions will be taken
up by the Government and implement-
ed for the welfare of the coal miners.

SHRI K. LAKKAPPA (Tumkur): I
seek your protection. This is the last
day of the Session. I moved under
Rule 222 a Privilege Motion against
Shrimati Margaret Alva, Editor,
Blitz.........

(Interruptions)

o) WA wreal (9eAT) ;3w
AN @i Imiaw @
T\ ARFBIGE, AW ARG |
...... (mxeww)...... #=w ¥
W qIE q @TEE ISAT AT & 4

coo . (cTREW) ...

MR, DEPUTY-SPEAKER:. Mr, La-
kkappa, I have already received no-
tice and it is under consideration. The
procedure will be followed. It was re-
ceived late also. Had it been receiv~
ed in the morning....(Interruptions)

SHRTI SATISH AGARWAL (Jaipur):
(Interruptions). Tle hon. Member
pounced upon you and stated some-
thing without your pemusaton

(Interriptions) ‘
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SHRI K. LAKKAPPA ;: [ sought your
permission. (Interruptions) I have
written a letter.

SHRI SATISH AGARWAL: This it
something very un-usual and extra-
ordinary, (Interruptions) When a
Member speaks without permission,
you say that nothing will go on re-
cord. You expunge it,

(Interruptions)

MR. DEPUTY-SPEAKER: You leave
it to us. Now Shri Ananda Gopal
Mukhopadhyay.

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol); ]| welcome the
Bill presented by Shri Mahajan in
this House for the welfare activities of
the coal mine workers, While support-
ing this Bill, I would like to draw the
attention of the hon, Minister to the
present condition of the existing Board.
For historic reasons coal mines Wel-
fare Board was formed at g time when
the coal mines were in the handg of
the private owners. It was a sort of
a machinery to go in for the welfare
of the workers—which says per tonne
of raising coal gnd with that consoli~
dated funq this Board used to look
after the welfare of the workers,

If you look at thig organisation you
will see that this organisation—if I
say, incompetent, it will not be pro-
per—is insufficient to look after the
welfare of the coal mines workers.
Coal ig nationalised now, In the pub-
lic sector, there are minimum respon-
sibilities to be performeq by the Gov-
ernment to look after the welfare of
workers, Let us examine how the
welfare activity is maintained. Let us
take the case of health.

If you look at the health measures
taken up by them, in the coal belt area
there are central hospitals set up by
the Coal Mines Welfare Board. The
second set-up iz where the publie
health and medical care is taken by -a

‘Reattly orgimisation of Ceal Mipes:Board

any fhe thivd set-up iy that of local
State Governmments = where- they bave
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dispensaries here and there. After the
nationalisation, each of the nationalis-
ed sectorg has to arrange for their own
medical centres. The ECCL has got its
own centre; the BCCL hag got its own
centre, There is triplication in their
arrangement, that js, there are the
Coa] Mines Welfare Board hospitals,
the Coal Mines Board health organisa-
tion and the public sector projects
have got their own arrangement. The
source of finance is the same.

The Central hospitals are manned by
the staff of the Government of India
according to medical gervice rules. If
a doctor is absent in the hospital for
years together, the ECCL, the mine-
owners of the public sector, cannot do
anything. If there is no amenity pro-
vided, they cannof do anything, If
some equipment is necessary, they will
have to negotiate with the Coal Mines
Welfare Board, Previously this De-
partment was under the Labour
department. 1t has now come
undey the Mines Department. As
a minimum responsibility, after the
nationalisation, 1 would suggest to the
hon. Minister, if not today, tomorrow,
these measures must be taken up by
the public sector undertaking, by
the Coal companies.

It is not only the health measure.
As you know, the coa] mines are
scattered in different parts of the
country and, after the mining opera-
tion is done, the sub-soil water is not
.available. I know, the plight of coal
mines workers in Asansol gnd Rani-
ganj areas where, in the whole area,
‘the workers do not get a drop of
water in summar. Only the pumped-
out water from the coal mines is sup-
plied to the workers. There must be a
‘proper arrangement for the supply of
drinking water in the coal mines. In

- 'some of the areas, g part of it is
covered and, in some of the areas, it
is not covered at all. There must be
some c¢omprehensive organisation. It
is not possible for the weltare orga-
nisation to do it. A massive machinery
is required to cater to the needs of six
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lakh coal mines workers in the coun-
try to provide them drinking water.

The measures that are taken are that
water is supplied from the collieries to
the distant areas by tap or by tempo-
rary connection. The water is supplied
to the colonies by trucks. It is a scarce
thing. The epidemics and other disea-
ses are very common in that area. As
regards the public health organisation,
there is no proper arrangement pro-
vided there. It is an organisation run
by different State Governments. I
know, how in Asansol, it is being run,
It is completely politicalised. The Vice-
Chairman is a political man and,
instead of looking after the welfare of
workers in the neighbouring areas, he
looks after the welfare of his party.

If you look at the housing in public
sector projects, the lowest number of
houses are provided to the workers.
My hon. friend said that it is 27 per
cent. In the total coal belt, I can tell
you, it is less than that. T would re-
quest the hon. Minister to have an
organisation under different Coal com-
panies to tackle that as other public
sector units do. They do it for the
welfare of workers, for their education,
for their housing, for water supply and
for other things. They are run by the
same public sector. Why not the Coal
companies also do it by themselves?
It they want to have a separate
machinery to look after lt the entire
structure will have to be changed

This structure is unsuitable to look
after this organisation. Most of the
time you will see that the top man is
absent, most of the time you will see
that they have less number of persons
to look after the organisation, most of
the time you will see that the exper-
tise is not there.

Housing, education, medical and
water supply, these four things are
essential for the coalmine workers, and
if the Government is serious about
looking after the welfare of the coal-
miners, 1 would suggest  again, this
must be under the different coal com-
pama so set up after nationalisation.
This is the first step for improvement
of the whole thing.
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I wil] give you an example. A5 re-
gards education in the eastern coal-
bei:s you will see that the existing
collieries are running schools. So far,
no secondary school has been estab-
lished by the Coal mines Welfare Board
for the education of the children of
the workers. There are certain schools
existing in the neighbouring areas,
the boys go and get admitted there.
There is no proper provision for buil-
ding, for education and for other
things. Every public sector has a cer-
tain percentage of money for the
welfare of the workers, for the educa-
tion of their children and for other
purposes. It must be planned properly.

The coalmines are situated in remote
areas. If there is an accident in the
colliery or if there 1is any illness,
there must be a neighbouring outdoor
Centre in each coal mine from where
the workers and their dependents could
get treatment. There must be regional
centres built up so that, from the
neighbouring area. they can be trans-
ported to the hospital for proper
treatment of the employees or their
wards. The present arrangement is
inadequate, insufficient, incompetent.
The coal mines are situated in remote
do that. This concept will have to pe
changed. The entire structure should
be changed. The responsibility should
be given to the companies so formed
in the country to look after all these
activities.

1 welcome this Bill because this is
the first step, and I would expect the
hon. Minister to give a candid consi-
deration to this matter, so that at
least the essential supplies are provi-
ded to the coal mine workers. If you
come with me to the coal minearea in
the summer season, you will see the
plight of the workers. For want of
water ,they cannot take bath; they do
not get proper protected source of
supply; water is a very scarce thing.
Then I have mentioned housing, edu-
cation, and medical.

Again, I repeat, the Coal mines Wel.
fare organisation was built up due to
historical reasoms; it is an ancient Act
a creation of the then Government
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just to provide g show for the welfare
of the workers. It is necessary that
there should be a structural change
angd authority given to the coal mining
companies for providing these facili-
ties to the workers.

S TTI W TR AAT (WETRT): IT-
ST AEITT, FYANT AT 7 Feqmoy fafy
oo A § qegT & fag aafeas
afaedrm wET Y fawrfant & smnax
At WY THEY A1C & | grifw giway
A5 v & A 7 fawifr 8 o fw
Fufas afvafaaan §1 e & fag
TAHT ATARFAT § A G AZE ¥AT
Fmfas ufrafagal § g #@ &
fara ar faafaaamsit #1 7@ ¥ foo saa
qM | AT AT WAET 9T, AfwA
[T &Y q1T FFT B« @ & swfawi 1
@ AT § 99 9T TEA FE faET
g frar wrafs wfagwrd aal & oo
ga-gfaard agra & fao fromre sifow
Ft | ag wivatraar a7 1972 ¥ F=@T
W HIT 1973 | Y OF T a047 14
IaF g W I qIAT & FIA qATH
] Fifrw F AR AIEA F FAT F
forg, e fe gk #E ATl aewT A
I FT oA Wi 6T 8, e
FGTFA PTG | 1947 F FTA
¥ a5 25 ¥ 75 4 @& wfa #o
2T 7agd & fga ¥ fag < agw faar
stra, |18 fRdt WY T #T fEem ar
TS ¥ AEME w7 @A g 75 G/ oY
AAZA & Hearor & fog wra vy ¥ Ty
QT FT AOH! FH & F7 Q wy  wfw
#few e S AM gy | WA AW
9 f§ e g faar § 1 wfuerd w it
#1 frafve gfaed wfas feg @ &
fa=r o=t § =& M I e fear
g

Faen @ wfaw s ffa afe-
faw 1947 M arw 10 F Ao &
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wegror %1 faare firar way v ) Afew
forg sre & Wt af FF 5 ST gm-
gfaa fad & 8 fvr av Y &9
FOAT GAl ¥ §@ 8 I F w04
FHATY FTH A § | e agi vy G|r
g fr el & " A} A woge @
g %o aw@ ¥ @Y & AX AT C@F
g1, 3T Hi q@TIAF WA F @A
g | 7 faor=iy A, 7 gy A, g A7 S
Y W1 F A5G q4T FY Iq* foQ swFEqr
TR AR AH I a=ui ¥ forw Sfea
fmr wrH yww T {1 A A g
 saeqT 9@ @' & AfFT g
afywrd & & faqg @ @t & 1 =
wTE & Y FTH § q FaA FWN 9T &Y
g g

FAT FEIATT Y ArgAET A §
F[WRI|AT | qgafwid g
TET 9K TF BT W § | IEHT §F
FET ¥ | wOg & TeA1 & WU A erT-
g § | AfeT agt daw 9 g6l &
@Y T § Jaear & | 99 ufar § &%
A AR FTHFTIE | FNAFHQ
oY T & @A FY AT A TET ATIRY
FT NfET | TH T & fag wR 75
G § a7 7T afy Ay & TqAT i dfew
A WY ag afwr < ¥ @ Td 91 wAfa-
IE arT TE AT afgd | S "A9ge
Fygw T § ag e sfeamsat &
AT &, fraet wfear & o w@r @, WK
o ag o ¥ drfar g i &,
o dro, T FdTg & JaT &, SEAY
fafrear &1 it WO w9 @
aifed Wi fafemr wife «t sgaear
WOHT ®T wifEh | A IO A}
¥ gl o 1 W SER
dodaT F wEw IIT @ § Afew
w8 feadr @war @, S
el WA ¢, feoy Siwmfol
FT GOT AGE S AwAT § @I W
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At A aifge 1 F e §
fesi Wit waeT gt SwfEl & @
g ¢ g wiw Y AR A
Fror fag 78 g€ § 1 ™ A s
AYET ;W JT AR |

fafa & st o sTEEE WA &
T TET AT E | TR q@H ¥
IS "HUR 939 ¥ AR wEr
wifgr ar | ¥ gwwar g fv wq g 3
FT GUEA FIA FT AT 9T FUT AT
75 G8 § 9g1 FX Qq A Wiy dfew
T T Ahwr 1 FT &7 |
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wT TR ATt ('QEFIT):
A, FEAT 9 AN Foqroy  fafw
s fadas, 1980 X W fawi
TR 1 T @ 1947
F ww A doew feam oo @r @,
TN gaEER gfafy ¥ 73w T
w0 oW fawfgx ¥ A
frdza § fs o a% oy 9 afafy
1 Afgwe Fa@ qOAT ] FT
Wy A M fF IR 39
sfgs Wt difse Ty ag feafw
F IGH FA FEEHT FE T
F R, FHEPA AT G | GF
% T Afuwe T IO, WO
fgma 7 w & )@ FW FG,
™Y AT AT AW T & AR
MEF 9T FATT FT A § Hf5ATE
EAL LI

Faga & feafa adr =T g1
faadr st ST FeaTr AT A F
g Fa9 FOA 9T A AF § AfFA
ITHRT 100 WFE AIZT F IATEAT
g FH T F@ | sEAC
ST WY HEFR w9 ST gEd ¥
TR F fag W oAy & 9w
aq ¥ Wi W SEerT  der Aw
AT @ A9gd # fa

99 & q § gwmfa S, g
g faar wi sgav § v 22 et
gl ® wew Ay § w25
FEY FFAT & 1 XY AR R
wafas 20 wfawa & SO F1 AFw

<

# gfgar & | AfEAAaT 25 B
aa & &y W 33 @& WY
F qE 6 AT PENT FAGU
F & fral &t o faem ? @

T WX WY JATRT AT @

BRI

2’“’%5’

Ay
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W@AT WEAWEE ¢ | WU A6 @
*Fr FEey @oft, frard el TS A
ferer 7 st g g, geieTw & farwTT
T @ AR & W ¥ e
@t @ mfgx A & f oz am W
YT WG FEAT JEEA € II97 |
oot g § 5w ¥ wmew
IR I MiF wrEwm S 99,
faoet & weET A% § =, o mfear
T A9, W owfa F TR 9X
ot a3, ar fag o wwa @m
qq FGAT AIGA d @A I AITT
g, 3% w31 AN w1 oww |
qoET wew g fF Saem wegd v
Tgad fage @ gare, frdfeg, gomd-
TN &l A g AR W F T
i AR wEeae § #fmw &

DR. SUBRAMANIAM SWAMY

(Bombay North-East): Give them.
vodka.

SHRI RAMAVATAR SHASTRI: 1
do not know the meaning.

DR. SUBRAMANIAM SWAMY: You
know the meaning in Russian.

Mo QAGOTR Ty ATH T
md § 937 T
st TR Wl ¢ A g €7 w7
v S faear wfge | o & Afeew
T ¥ fag fead Paw @l ?
queETr W F AW § A WUE
dis wy W &, ot i &
# 3w s fF ST AT &
forg fear Arde T 3T & 1
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If that is the meaning, 1 stand cor-

rected.

MR. DEPUTY-SPEAKER: He has
not learnt that language from Russia.

W TR mEwy . qrard gy
g wIX A * Agi @Ay §, FIA
9T 1Y § M AIX FH G AT A
qaT A A WIA 97 A ¥ Ay
g1 33% faqg Wt W F& I
ffwa )

TE AT FFY FAF N oaga
vag wAX § fwasr sEyAw 39
agisfas AAT Aar W F@ §
St wg® 3T aftad @ & v A3-
FT HIA qE gfad wEAar IEgar §,
TRz F fae qE-aal &
wxar fwar swar § 1 399 AT
FEI(EA A, FAT IAFC IABTT [
T AW FIFAT ?

IATIIAL FIAAT AAGLT FAT AT
C X qafgar § wig ST A s X
qfsr feared | St a3 AW E
A¥ f AR gAearg fAadr @
FATGI G FT 7 IT7 X A9 &
wIT TH B FET T A9 A FD
FE OFAG AAM | W T WORT

et ST =iEg |

W faC Wigems AT HAL,
Jg T FRATH § Tw FHA
41, 3af foe @ 5 9a o @
A& T FIW, 20 & GE A T WS
N AT TG FA, IJ¥ I§ IARA
He A4 QM | TF IE W AN
aar =fge

giemwl ¥ W Ww gdew
v X § s wfafawr = Ifw
wgmar A W O wwewEE
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E ¥ 0F A W FQ JTHT
T, SEHY AAT T AT N Femd
@t IEN A0 af &,

:
£
3
3
4

afgg + WX FwgE ¥ WU KEar
qAZA & FoATO F AW FQA § @
T aTH &AM AT AT |

AY$T TF FGAT @ w0
FATEE HgAGR A g TG T 400
AL oHT W FE ¥ FH OFT ]
€ 8 8 @R 10, 109 ¥ FJ@EY
FW T @ & AfFT ot N Fyaw
9 ¥ § 1 ag Hdr mmEear 7
W § a1 WX g 180 f&w wW
F@ X frafgg g 1 ="fasre
Aagz # faw smar @, AfFT waw
AT AL A & | WU THHT 97T TG
fo war ag && g & 400 wIFg
st wiwafaa & | = s fAafag
T, ITHY FA JIFAT FT FEAT-
IR 9T |

dqr ] FT W@ TH gAA §,
g &g f& ofma Sma &1 g
FX A 70 dt@ TN, fagr A
T FT 40 19 AT AFE T9q
Fiag faar | Ig AT I F HE N
o g, WY wT gW awr g ?
TF FUT 10 d™@ T gAm,
fea aam qqq, feowr sfawa e
N fusd 1 ¥w wgw g f s
¥ S qar difgg, wWifs ag 97
A N agfama 3w &0
. 5@ W @TEm A A @
g v @@ ¥ wHad € FAER
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aer T R | 3T W ¥ T F
W faor &1 a7 ¥ §

SHRI A. K. ROY (Dhanbad): Sir,
thig Bill seeks to legitimise certain re-
commendations of the Committee on
Subordinate Legislation of the Fifth
Lok Sabha, Nobody should object to the
attempt to legitimise the recommenda-
tions of the Committee on Subordinate
Legislation. But I am surprised that
some Joint Secretary presided over
some meeting of the Advisory Com-
mittee as an Additional Secretary and
for that we are called upon to pass
this Bill. Anyway, I wish to point this
out, that this Bill touches only a fringe
of the problem. Some of the hon Mem-
bers here took advantage of this dis-
cussion on this Bill to draw the atten-
tion of the honourable House and of
the Minister to the general deplorable
condition of the workers of the
coalmines everywhere today, Dhanbad
happens to be the headquarters of the
Coalmines Labour Welfare Commis~-
sioner. That prestigious organisation is
decaying day by day. If you go to
Dhanbad you will see the situation
there. Sir, [ am told, you are a good

labour leader, in addition to being a
good Deputy Speaker here. This
Coalmine Labour Welfare Organisation
used to be the bpiggest organisation

PAUSA 2, 1902 (SAXA)
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there at Dhanbad. This Labour Wel-
fare Commissioner used to be the
highest executive authority in the dis-
trict. Under him there was Health
department, Education Department,
the Department which was intended
to build houses and supply water; all
these functionaries used to be there.
Today if you go there you will find
things in utter confusion. We are:
legitimising what one Joint Secretary
did presiding over that Advisory Com-
mittee some 10 years ggo. After that
so0 many remodelling has taken place;
so many changes have taken place;
these restructuring activities have-
stalled many of its operations. There
is no provision at all for protecting the
health of the workers. There is no
provision for supply of pure drinking
water to the workers. Only last year
there was a firing in Dhanbad. The
coalmine workers got submerged in
water when there wag flood in the
mines. The pumps and machinery
got submerged in the waters in the:
mines. In Chesnana mine this thing:
happened. Many persons died in the
water. We had to pump out the water
to ensure the safety of the mine. I am
sorry to point out that there is no
proper gscheme, a comprehensive
scheme for conserving that water.
If there js a scheme which is formu-
lated judiciously, properly and scien.
tifically, to use that water, that water
could be putto proper use for the
entire township; that water will serve-
for the irrigation purposeg of the local
villagers. But no such comprehensive
scheme has been brought up. The peo-
ple get various diseases like T. B,
Cancer and Tuberculosis. I request the-
hon. Minister to visit phanbad. Then
he will pe able to see the deplorable
condition obtaining there.

There used to be a hospital previous.
ly in Tetulmari for giving treatment
to the miners affected with leprosy.
The hospital is decaying, There were
some gpecial departmentg where these
miners used to be treated, especially
for leprosy patients. Now, that it
being abandoned. I asked the Gene-
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ral] Manager of the Mines the reason
for abandoning these gspecial depart-
.mentg in the hospital for these miners,
The poor workers and the poor
people, Harijans and Adivasis who
.form the Jowest strata of the gociety
work as miners jn those areas and
they are proned to be affected with
leprosy disease, There are already so
many workers who have been affected
with this disease and some of them
have died dque to non-availability of
‘proper ireatment. 1 already suggest-
ed that this kind of disease should be
treated with utmost care, but no
-action has been taken go far.

Now, they are talking of education,
What are they doing for imparting
education to these poor people? They
are only eliminating the poor work-
‘men, These workmen used to work
in the coalfield. Now, under the
plea of mechanisation, they are re-
cruiting skilley workers. They need
technically qualified men, they need
-persons with expertise. In the name
of mechanisation, they are only eli-
‘minating these poor workers, I sug-
‘gested to them not only an education
scheme put I also suggested that there
should be an jnstitution jn each area
for jmparting technical education to
these poor people so that these poor
miners who gave birth to the coal
‘mines to the country cpuld equip
‘themselves with technica] qulification.

With the technical = qualifications,
‘they could also work in the mechanis-
‘ed mines.

Sir, you may be aware that the
head office of the Coal Mines Welfare
Commissioner is named after Bapu
Jagjivan Ram. The colony has been
named as Bapu Jagjivan Ram Nagar.
‘It was goriginally meant to see that
Harijans and the Advasis get justice
from that organisation. Just now as
‘my colleague has said, 400 workmen,
mostly Harijang and Adivasis, are
rotting there for the last 20 years or
so without being regularised, without
getting any regular scale of pay. They
#ire not getting equal wages for equal
“labour they put in. They gre still in
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the muster roll and they are getting
payment arbitrarily. Not only that. In
that Jagjivan Ram Nagar, there is a
Central hospital. ] wrote to the Home
Ministry and also to the Ministry of
Energy in regard to a Harijan boy who
has been working in that Hospital on
a temporary basis. 1 pointed out to
them that this Harijan boy should be
absorbed in regular employment but it
was not done. There, the post of Lift-
man was reserved for Harijan put
later on that was de-reserved in order
to accommodate their own man. Some
of the hon. Members have suggested
that the welfare work should be given
to the Company. But I would suggest
that it is not going to help so long as
bureaucratisation continues. Bureau-
cratisation means increase in ineffi-
ciency. Sir, we know that houses were
built previously for the workers in
the coal mines. These houses are still
there. Now, the colliery companies are
constructing houses but those houses
are crumbling down. '

It is very important that they func-
tion more democratically. Bureaucrati-
zation would not solve that problem;
democratization will do. Now_ they are
having advisory body. In that body

there should be workers’ representa-

tives and peoples’ representatives. 1
want to know who are the members
now and who used to represent earlier.
I was a public representative from that
place; we had a union also. It is a
mysterious thing; we do not know
who guides, advises and looks after
that. That is why I say that the coal
mineg labour welfare organization has
to be remodelled, not on the lines of
bureaucratization, but on the lines of
democratization. You take the genuine
representatives of people and workers
and trade unions, involve them and
only then the welfare measures would
work.

The original Coal Mines Labour
Welfare Fund Act was passed in APpril
1047 it is a pre-independence Act.
Tven in those British days, the people
used to think that only by providing
welfare measures for the minefs, hey
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could get praper production. Now-a-
days, we hear that the Ministers are
giving threats here that they would
make use of the National Security Act,
if need be, to raise the production.
Even in the old days, people thought
that by giving more facilities, more
housing, good water, etc. You could
increase the production but not by
threats. We should, therefore. give
them more facilities if we want the
production to go up.

Lastly, 1 would like to mention that
there used to be prohibition in the
coal field area. Then, the prohibition
was scrapped. We protested against
that. We know how the total money of
the workers is being drained into the
liquor shops. We have been impres-
sing upon the Ministry and other
authorities that these wine shops
should not be allowed to come up in
the coal field areas, in the areas where
the poor adivasis and Harijan people
live, but no action has been taken in
this respect. If you cannot supply them
with milk centres, if you cannot sup-
ply them with pure water, for God’s
sake, do not provide them with pure
wine. This is very important.

I am sure, the Minister while reply-
ing would assure the House that they
are going to enlarge or increase the
welfare facilities for the workers and
are taking necessary steps in this
Tegard so that the workers may give
us the required production and also
baeome a part and parcel of the society
in which they are working.

DR. SUBRAMANIAM SWAMY: I
rTise on a point of order under Rule
376. The House should continue to sit
till all the items on the sgenda  are
disposed of.

MR. DEPUTY-SPEAKER: Yes, why
"have you got that doubt?

SHRI VIKRAM MAHAJAN: Mr.
Deputy-Speaker, Sir, 1 am grateful to
‘the hon. Members for the valuable
suggestions that they have made.
After the nationnalisation of the coal
industry, 3 massive effort has been
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made to improve the lot of the coal
miners. The pate of welfare activities
in the coal industry is much faster as
compared to any other industry.

So far as the medical facilities are
concerned, 1 would like to point out
that we have three central hospitals,
12 regional hospitals and 4 T. B. hos-
pitals. Then, there are a number of
Ayurvedic ang allopathic dispensaries.
There are beds reserved for leprosy,
T. B. and cancer patients. This acti-
vity is also developing fast. We are
also constructing new hospitals. We
have already sanctioned the setting
up of a hospital at Dakra in 1980 after
the new Government came to power.
Similarly, a post-mortum Centre at
the Central Hospital, Dhanbad is under
construction under the All India
Hospita] Post-mortum  Programme.
Similarly, there are restrooms which
we are constructing in all the hos-
pitals at Dhanbad. Again, another 50
bedded regional hospital at Chandra-
pur has been taken up for a sum of
Es. 94 lakhs-

The proposal for the construction of
another hospital at Bisrampur is also
under consideration. There is a hos-
pital under construction in West Ben-
gal, the artificial primary limbs centre
will be set up at Sidhbari in West
Bengal. Similarly, various steps are
boing taken to improve the activity
in this particular sector, I had already
mentioned that we are sanctioning
new schemes and we have already
sanctioned Rs. 70 lakhs as subsidy to
the West Bengal Government out of
Rs. 1 crore for the water supply
schemes. Similarly, an amount of Rs.
40 lakhs has been sanctioned for Bihar.

So far as educational activity is
concerned, the House would be glad to
know that multi-purpose institutions
have been set up. 59 multi-purpose
institutioins have been set up on edu-
cational side for the welfare of
workers. for imparting them education
where we give vocational training to
the female workers and rapid progress
has been made in this sector. Not
only this, Sir, regarding the sefety
measures, this is one of our main effort
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in this sector and 1 had already earlier
mentioned that efforts that we have
made have resulted in declining rate
of accidents. Previously, for example,
in 1978, 151 fatal accidents took place.
in 1979, the number went down t{o
143. In 1980, it has gone down to 92.
Similar is the case of serious injuries.
There also, the number has progressi-
vely gone down. The Committee on
Safety which was appointed gave a
report. It had given 66 major recom-
mendations out of which 11 recommen-
dations regarding accidents, ioternal
safety organisations, planning and so
forth, they have already been imple-
mented. 49 recommendations gre under
implementation and 15 recommenda-
tions relate to the Ministry of Labour
and State Government gnd we are try-
ing to see that they are also imple-
mented. The Minister announced that
there should be a Coal Mine Safety
Board which will be set up which will
continuously monitor safety measures
in the coal mines and render the
advice to Government regarding fur-
ther improvement in safefy standards.
It has been decided in principle to
constitute a high-level coal mines safety
Board. Similarly, we have enhanced
the compensation so far gs workers
are concerned.

After nationalisation, gpproximately
60,000 houses have been constructed
which is a great number. And  this
Year we intend constructing about
12,000 and odd houses. Similarly, Sir,
after nationalisation, the wages have
gone up and under the ggreement of
1979, the minimum wage of a coal
miner has been fixed at Rs. 512 per
month. -
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Not only this. We provide employ-
ment to one member of the family of
every worker who dies, or is disabled in
an accident. The Coal Mine Workers®
Organization was under the Ministry
of Labour, and came to our Depart-
ment only in October 1979. We are
now considering the merger of this
organization with other coal organiza-
tions, so that an integrated activity
takes place. We would have raised the
maximum cess; but it is fixed under
the Statute. We will have to decide
it after consulting the House, in case
we find that the amount we collect
under the cess is not enough.

Before nationalization of coal mines,
only 227,000 worker-population was
covered by the drinking water schemes,
After nationalization, the number on
31st March 1980 has gone up to practi-
cally 12 lakhs. You can understand the
quantum of effort which has been made
in this direction.

Regarding Dhanbad, a team of
Ministers visited the Dhanbad area;
and they set up coordinating commit-
tees. It was towards the end of Sep-
tember. After that, the law and order
situation has considerably improved
there. So also the production. In fact,
in 1979-80, production was hardly 103
to 104 million tonnes of coal. This year
we intend raising it to 130 million ton-
nes. From this month, i.e. December,
every month we will add 1 million
tonnes of production over the earlier
month’s production. It means every
month there will be an additional pro-
duction by 1 million tonnes, which they



W%MW:&-‘
port itisundertheconsﬁeuﬁono!n
the Government; and we will take a

decision soon. So far as . casual

workers are concerned, we ape Will-"

ing to absorb them. We have referred
their case to the Finance Ministry.

I am not saying that we have achiav-
ed perfection in the wejfare activity.
There are shorteomings; but a tre-
mendoug work has been done afier
nationalization of the coal mines, and
we hope ta achieve international
standards, The suggestions made by
the hon. Members will be seriously
considered,

Sir, I now commend the Bill.
 SHRI A. K, ROY: I requested for a
general assurance or some sort of &
statement that the wine shopg would
removed from the coal belt area,

SHRI VIKRAM MAHAJAN: I am
sorry I forget it. We have faken strong
steps to see that they are removed.
Ang it speciﬁc instances are brought
tomymhee J;wmhnmedhtdyu;:}',

. o RN LS )

jiﬂﬁ.l‘hm&reno lmandmemg w
‘chhmzandsmmenh o

“Thttchmqsﬂana&standpaﬁ
ottheBﬂP’ o
‘I'h, motion wae cdopted
Clauses 2 and 8 were added to the Bill,

CltmseltheEﬂachmF’ormulathbaa
and the ﬁﬂewmaddedtothem'.

SBRIVIKRAMMAEAJAN Ibgg )
to move: i

“That the Bill be passed.” )
MR. DEPUTY- SPEAKER: The :
question is: .
“That the B be passed’.

The motion was adopted. o
18.66 hrs.

MESSAGE FROM RAJYA SABHA
SECRETARY: BSir, I have to re- -
PMthetouowingmmcm
from the Secretary-Gleneral of Rejys -

“In - sccordance . with the provi-
- sions of rule 127 of the Rulds "o -
Procedln-eandcmdmtofm
hmm&mrmmfa
wmmmmmmﬁ
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HIGH COURT AT BOMBAY (EX-
TENSION OF JURISDICTION TO
GOA, DAMAN AND DIU) BILL,

* THE MINISTER OF LAW, JUST-
ICE AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKAR): I beg
to move#*:
¥  “That the Bill to provide for the

extension of the jurisdiction of the
High Court at Bombay to the
Union territory of Goa, Daman and
Diu, for the establishment of a per-
manent bench of that High Court
at Panji and for matters connected
therewith, be taken into conside-
ration.”

The Uniop Territory of Goa. Daman
and Diu is the only territory re-
maining in the country which is not
served by any High Court. Soon
after the liberation of Goa, 5 judicial
commissioner’s court was set yp for
that Union territory. Although the
judicial commissioner’s court hag been
declared a High Court for certain
purposes of the Constitution, the in-
stitution hag certain jimitations and
there hag been persistent demand for
the extension of the jurisdiction of a
Hight Court to that Union territory
and for the establishment of 5 per-
manent bench there of that High
Court. The judicial commissioner’s
court is not a full fledged High
Court, Since the judicial commissioner
holdg office during the pleasure of the
President, he does not enjoy those
constitutional safeguards which pro-
tect the independence of 3 High
Court Judge. The earlier justifica~
tion for thig institution was that the
Union territory was administered
largely under Portuguese laws. This
argument has 1ost much of its force
ag Indian laws have gradually been
made applicable there and only a
small proportion of cases pending
in the judicial commissioner’s court
now prtains to Portuguese laws. The
High Court of Bombay (Extension of
Jurisdiction to Goa Daman and Diu)
Bill, 1980 thus seeks to meet a long
standing and just demand of the peo-
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ple of the Union Territory and to
improve the tone of judicia] adminis.
tration there by extending to it the
jurisdiction of the Bombay High
Court and establishing a Bench there
of that High Court. This is g non-
controversial measure, which, I am
sure, will get the support of all
sections of the House. I move that
the Bill be taken into consideration.
MR, DEPUTY-SPEAKER:. Motion
moved:

“That the Bill to provide for the
extension of the jurisdiction of the
High Court at Bombay to the Union
Territory of Goa, Daman and Diu,
for the establishment of a perman-
ent bench of that High Court at
Panaji and ifor matters connected
therewith, be taken into considera-
tion.”

SHR1 SATYASADHAN CHAKRA-

BORTY (Calcutta South): Ag the
hon.  Minister said, this is a non-
controversial Bill and we whole-

heartedly support it. In the state-
ment of objects and reasons, it says
that there should be a permanent
bench at Panaji but the Point is:
why could there not be a regular
High Court for Goa and Daman and
Diu. It has been the demand of the
people of that area. 71 think the go-
vernment should consider it serious-
ly; instead of extension of the juris-
diction of the Bombay High Court,
they should have a permanent High
Court there to serve the people of
that territory.

It appears to all of ug that these
days justice has become a very costly
affairs. There are thousands of caseg
pending in the different courts. It
has also become very expensive. So,
I take this opportunity to impress
upon the Minister through you thet
efforty should be made not only in
speecheg but in action to make justice
available to the poor people at a very
low cost. That i3 why I think in-
steag of damaging the independence

*Moved with the recommen—t.igion of the President.
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of the judiciary, talking about trans-
fer of judges and of elected judiciary,
'they should give serious thought
about how the poor people can get
justice. You know that justice delay-
ed ig justice denied. I would jike the
Government to come forward with
certain positive measureg which will
ensure justice to the pbor people.

In thig House, on innumerable
occasions, our Law Minister has said
about the defects in the judicial sys-
tem. I would humbly submit to him,
as a student of Constitutiona; Law,
that it is the duty of the executive
and of the elected representativeg of
the people to maintain the integrity,
independence gnd impartiality of the
judiciary, because as Prof. Laski said,
a country has to be judged by the
nature of its judiciary, whether it ig
functioning independently-or not, The
freedom of the people and liberty of
the people j5 protected by the inde-
pendent judiciary, Why do 'we hear
irresponsible talkg by  irresponsible
politiciang denigrating the judiciary
and undermining its independence? 1
should gsay that in spite of its many
defects, the Indian judicia} system
has been able to preserve the free-
dom of the Indian citizens, though
our Constitution containg certain un-
democratic  principles because of
which they have to uphold preven-
tive detention or jaws like the Na-
tional Security Bill. In gpite of that,
‘We have seen that in times of danger
ang in times of stress and gtrain, the
Indian judicial system to a large ex-
tent has been agble to uphold the
liberty and freedom of the Indian
citizen_ In spite of the attempt of the
executive to torpedo the judicial sys-
tem. That i why I say that the pre-
sent Government should give up its
attempt of attacking the independence
of the judiciary. 1 would like to re-
ming the Minister that the gystem we
are having today is not the gift of
any political party. It ig the outcome
of a long, protracted struggle of the
Indian people against foreign rule
and colonial powers which wanted to
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rob us not only of our wealth and
resources but also of our freedom. As
I said, thig judicial gystem has many
defects. You know I am a Marxist
and I know that in a class-divided
society, judiciary cannot be impartial®
It is titled towards the proportied
class. But still, even within this
system, it has maintained itg limited
independence and protected in a way
the rights of the Indian people. I want
to emphasise this on the Government
through you: Today when you are
attacking the judicial gystem, when
you want to have a judicial system—
in your pown language a ‘“commitbed
judicial system”—you are acting
against the aspirations of the Indian
people, I would like to emphasize
what we fought for during our free-
dom struggle, and it is for bread, it
is for our shelter, it is for education,
it is for our health and also it is for
oyr freedom. That freedom ghould be
guaranteed by the people themselves,
no doubt, but also there should be
constitutional checks ang balances.

There jig the theory of geparation
of powers. I do not want to sermonize.
I do not want to educate, but I
only want just to remind you that it
has been the contention of gll political
scientistg that thig system of checks
and balances is necessary for main-
taining impartiality, The executive is
checked by the judiciary and the lawsg
passed by ths Legislature also go to
the judiciary for it scrutiny. This
ig a healthy system. 1 would utilize
this opportunity to emphasize once
again that this limited democracy.
this limiteg freedom which we enjoy
should be preserved. Because, I say
that our Constitution does not contain
the full aspirations of our Indian peo.
ple there have been curtailments of
our rights, the Constitution does on
contain certain undesirable provisions;
even then the attempt of the preseqt
ruling clasg to do away with the limit-
ed freedom, to have » committed judi-
ciary, will simply destroy the whole
system, which guarantees the limited
liberty.
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Some of the memberg on the other
side gshow their jmpatience, because
these are hard truths and very diffi-
cult to swallow. Even then the truth
should be said, however difficult it
may be to swallow. Like good food,
it ghould be swallowed, even if it is
difficult to digest; that is what the
doctors say.

With these words, I would urge

upon the Law Minister that our judi. .,

cial system ghould be re-organised,
not to undermine it, not tp attack its
integrity, but to make justice avail-
able to the million of pur people, who

remain jn the villages, who dwell in -

the bustees, who live jn the slum
areas, who do not have the where-
withal to go to the courts of justice.
Sir, I am sure you will ggree with me
that even today it ig said that money
power is able to buy justice. Let us
do away with thig system and let us
have a fresh look at the judicia] sys-
tem so that the poor people can get
the benefit of justice.

With these words, I support this
Bill,

SHRI V. N. GADGIL: (Pune): Sir,
1 would like to congratulate the Gov-
ernment and the Law Minister <for
having brought this Bill, a Bill which
extends the great history and the glo-
rious traditions of the Bombay Hizh
Court, to which I have the privilege

, to belong, to the Union Territory of
Goa. In 1956 a similar extension was
made and the territories belonging to
the fbrmer Nizam State. which are
popularly calledq Marathawada area
were brought under the Bombay High
Court.

The Statement of Objects and Rea-
song says that there has been a persis-
tent demand for a permanent Bench
at Goa in grder to tone up the judi-
cial administration Very briefly, I
would like to invite the attention of
the Law Minister to another ares,
where there has 'been a persistent
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demand for a permanent Bench with
a view to tone up the judicial admi-

nistration, and that is the Maratha-

wada area. There was a political-

moral commitment in 1956. all par-
ties agreed at that time, at the time
of the States’ Re-organisation Com-
mission, that this Marathawada area

should have a University of its own
and a permanent Bench of the High
Court. The University of Marathawada
was established a few years back but
the demand for a permanent Beuch
has not yet been satisfied. This has
been an all-party commitment given
at that time, at the time of the SRC,

and that commitment ought to be
fulfilled. Therefore, I would request

the Law Minister, from the point of

view of moral-political commitment ~
of 1856, from the point of view of

regional aspirations of the people of

that grea, their claim to have g per-

manent Bench in that area should be

satisfied.

Lastly, it will provide a great con-
venience and will mean lesg cost io
a number of litigants, who have to
go all the way to Bombay. How cost-
ly Bombay is, how crowded Bom-
bay is, every body knows. Further,
this demand has been supported by
the Maharashtra Legislative Assem-
bly, the Bar Council of Maharashtra
and, last but not the least, the West-
ern India Advocates’ Association, the
importance of which, I am sure the
Law Minister knows. That Bar has
produced Dr. Amdedkar and Dr.
Jayakar; that{ Bar hag produced num-
ber of Judges and two Chief Justices
of India; and that is the only Bar in
the country which had the honour to
get the highest award in this coun-
{ry, namely, Bharat Ratna for Maha-
mahopadhyaya Dr. P. V. Kane. That
Bar Association, which had this
proud privilege and a proud history,
that Bar Association has unanimously

“resolved that a permanent Bench for

Marathawada should be conceded. So,
from all these points of view, I would
request the Law Minister to do justice
to that area, hy giving them a seat
of justice.
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*SHRI R, K. MHALGI (Thane):
Mr. Deputy Speaker, Sir, I rise to ex-
tend my support to the Bill moved by
the hon. Law Mirister, and congra-
tulate him for bringing this Bill. It
had already been included in the Busi-
ness of the House. But the hon, Law
Minister was pressurised by some hon.
Members not to include it. It was
not shown on the list of Business for
quite some time and I had to raise
this matter in the House and asked
the Government to bring it forward
and pass it. In the meantime, Maha-
rashtra-Karnataka border dispute
cropped up. Some hon. Members
thought of having a bench of the Kar-
nataka High Court instead of a bench
of Bombay High Court. I am happy
that the hon. Law Minister did not
yield to the pressure and has moved
the Bill,

Sir, I welcome the Bill all the more
becayse the hon. Law Minister has
refused to accept the recommendationsg
of the 4th and 14th Report of the
Law Commission to the effect that
the benches of High Court should
not be established. He has given up
the outdated ideas and has agreed to
establish the bench of Bombay High
" Court at Panji. The hon. Minister
has done justice by recommending
the establishment of the bench at
Panji. Why not do the same by
establishing benches of the Bombay
High Court at Pune and Aurangabad?
I would like to point- out that there
has been a persistent demand to
establish benches at Pune and Auran-
gabad. Some hon. Members of this
House namely, Shri
Uttam Rathode alongwith me have
demanded this by introducing Private
Members Bills o the subject. Shri
Vaishampayan, and hon, Member of
Rajya Sabha hag also moved a similar
Bill. 1 woulq nof like to plead for
the bench of High Court at Thane
because Thane is nearer to Bombay,

Gadgil, Shri
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but I insist that the bench of High
Court should be established at Pune.

The hon. Law Minister has taken’
a good step by setting aside recom-
mendations of Law Commission. I
would like to humbly submit that
Section 51 of the SRP Act of 1986
should be duly considered in this con-
text. The Section says, I quote:

“The President may, aftey con-
sultatipn with the Governor of new
State anq the Chief Justice of High
Court for the State by the notified
order, provide for the establishment
of a permanent bench/benches of
that High Court at one or more
places within the State other than
principal seat of the High Court and
for any other matter connected
therewith.”

The provision allows the Govern-
ment to establish more than one ven-
ches of the High Court. In accord-
ance with Clause 2 of Section 51 of
SRP Act, it would be well advised to
establish permament benches of High
Court at Pune and Aurangabad.

From the pract‘ical point of view I
would like to make a few suggestions.
Let us know whether ‘justice at the
door of litigant’ is just a slogan or it
is to be put into practice. We have
already given up outdated ideas that
the judges of the High Court alone
can give justice. Some people des-
cribe bencheg to be the glorified district
courts. But this criticism is not pro-
per. The efficient judges are avail-
able in Pune and Aurangabad. There
are well-equipped libraries in t{hese
places. Therefore, the persistent de-
mand for the establishment of ben-
ches at Pune and Aurangabad should
mnot be neglected.

4The original Speech was delivered in Marathi. -
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Sir, hon. Shri Gadgil has pleaded
the case of five districts of Maratha-
wada in very befitting terms. The
five districtg namely, Sangil, Nagar,
Kohlapur, Pune, Solapur’should have
a bench of High Court at Pune, The
Bench of High Court at Pune would
reduce the burden of work on Bom-
bay High Court. I may hardly re-
mind that after 1974 in 18 Courts
more than 4,25,000 cases are being filed
every year and many of them are still
pénding. Decentralisation, therefore,
would be a good measure.

I ‘would like to make gne or two
points regarding this Bill. The hon.
Members who know the geography of
Goa, Daman and Diu know that Diu
and Daman are to the north of Bom-
bay whereas Goa is towards the South,
Would Panaji be nearer to the people
of Diu and Daman? That is the ques-
tion which I woulg like to pose. The
proviso of Clause 9 of this Bill crear-
ly states: I quote:

“Provided that the Chief Justice
of the High Court may, in his dis-
cretion, order that any case or class
of cases arising in such territory
shall be heard at Bombay.”

‘What about Filing? Whether the
word ‘heard’ includes filing of ihe
cases? If it is not ‘so, the *people of
Daman and Diu will have to go to
Panaji to file the cases while the
cases woulg be heard in the Bombay
High Court. I, therefore, feel that
filing the cases and hearing them
shoulg be done at Bambay only. Such
; iJllzvrovislion should be made in this

Sir, I would like to stress that
Aurangabad and Pune should be con-
sidered for establishing benches of
High Court. Please do mot reiect this
proposal outright. The Urban Deve-
lopment Minister of Maharashtra Shri
Adik has already annunced that Au-
rangabad is going to have a bench of
the High Court. I would like to re-
quest the hon. Law Minister to in-
form the House in his reply to the
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debate on this Bill whether there
would be a permanent bench of High
Court each at Aurangabad ang Pune.
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SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I stand to support the
Bill and I join my hon., colleagues in
.congratulating the hon. Law Minis-
ter. Though this Bill was on the
Business List from 17th November to
28th November, may be for the rea-
sons told by Shri Mahalgi, it did not
come on the Business Paper. Better
late than never. At least at this fag
end of the Session we are considering
this particular Bill.

I would like to make certain sug-
gestions to the hon. Law  Minister
with reference to this particular Bill.
But before making those suggestions

I woulq like to make a request in all -

humility to the hon, Law Minister if
really he wishes that our Judges in
the High Court and Supreme Court
should act and discharge their duty
of administration of justice without
fear of favour, as we usually say, if
day in a day out all the top leaders
including the hon. Law Minister are
going to criticise the judges, I am
afraid they will not be in a position
to discharge their duties of adminis-
tration of justice without fear or
favour. They have no forum to re-
fute the charges 1levelled against
them.

The other day, it is reported that
hon. Law Minister said that ogpr
judges are sitting on ivory towers.
They are not conversant with social
legislation and, therefore, they are
not in a position to interpret the laws
which the Parliament and the State
Assemblies are legislating. May be.
He may call all the judges. tell them
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what is his intention. But in public
speeches to say this! I met certain
judges on the Bench. They have ex-
pressed their regrets. I take this op-
portunity to express anq convey their
regrets on this particular issue. They
say whenever we st for writing the
judgement we feel what the hon. Shiv
Shankar would say, or what the
Prime Minister would say. In ithat
way are we having the administra-
tion of justice? I would tell the hon.
Members and the hon. Law Minister

that we will not get fair justice.

The second point to which reference
was made' by Shri Gadgil and my
friend Shri Mahalgi is about the
establishment of benches where it
shoulq be at Aurangabad or at Poona.
If it is to be given at Poona, it is at
120 mileg from Bombay. I am at 400
miles, It is the birth place of Lok
Manya Tilak who fought litigation
throughout. 1 will be justified if I
claim that. But I am not on this point
whether it should be given at this
place or that place. I am on this point
that the litigant should be provided a
facility of a High Court so that no
one should be required to travel more
than 200 miles. We are speaking of
the legal aig to the poor. We have
to bring justice at the door step of
the litigant. My Constituency people
are required to go 400 miles to Bom-
bay. May 1, therefore, request the
hon. Minister that in my Constituen-
cy Ratnagiri five taluks are at a maxi.
mum distance of 50 miles from
Panji, but I will be required to travel
500 miles to go to Bombay. .Is it not
possible to make an amendment in
this particular clause, if not now, but
subsequently and connect these five
taluks to Goa sp that they may not
be travelling 500 miles for maiters
being heard especially when both are
under the same High Court viz, Bom-
bay. I have made thisparticular sug-
gestion ang dgain I will take this op-
portunity to suggest that more ben-
ches shomly be established sp  that
nobody is required to take long jour-
ney. .

One more suggestion I would like
to make. If really we want to do
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our buysiness, we will have to give
serious thought that delays have to
be curtailed. Many people say jus-
tice delayed is justice defeated. 1t is
true but I do not want justice to be
midway inbetwten the two. In that
in a hurry. Our Advocate General
once said—justice delayed is justice
defeated and justice hurrieq ig justice
burried. So, we have to find
the midway in between the two. In
that connection I would request you to
consider the suggestion so that the de.
lays especially of the matters which
come from the muffasils could be cur-
tailed. You can divide this work bet-
ween the work coming from mofussils
and the work coming from the metro-
polis. In the Bombay High
Court, if you take into con-
sideration  the ratio, 80 per
cent of the matters pending are from
Bombay city and 20 per cent are
from districts. We have to stand in
queue for months and years because
Bombay matters are not being decid-
ed. This can be made applicable to
Goa also. You can legislate so that
the matters from the metropolis or
big cities can be entrusted to some
persons and other matters to other
judges That way, the delays can be
curtailed.

With reference to the suggestion
made by Mr, Mhalgi I endorse that.
The litigants from Daman and Diu
will have to go to Bombay, will have
to pass through Bombay, and 4ravel
500 miles for reaching Panaji and the
people -from Ratnagiri have to come
from the north—the people from
Damap and Diu have to come from
the south—and travel 500 miles. Why
waste money? We are poor people.
‘We cannot afforq to engage advocates.
If the Benches are established at
various places, the same advocate who
is engaged in the lowest coyrt can
continue ypto the High Court. It
would not be correct to say that only
persons practising in thg Bombay
High Court can appear and argue. We
have meritorious advocates in mofus-
.sils. They.can go and practice in the
High Court. This excuse which is
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being given at high levels. I am sorry,

-1 am not in g position to agree.

I would like to make one more
submisgion. It is with reference to
the Judicial Commissioner. I triad to
go through the entire Bill. I do not
find as to what status we are going
to confer on the Judicial Commission-
er. At the most, you may refer us to
clause 5. But that is no reply. I want
to know whether the Judicial Com-
missioner automatically becomes a
High Court judge, What is the status
that is being given to the Judicial
Commissioner? Are you going {o re-
vert him as a Sessions judge? He
has put in 8 or 9 years as the Judi-
cial Commissioner That will be a
demotion.” You have to take into con-
sideration the position of the person
concerned. At present, the Judirial
Commissioner is a freedom fighter
who was convicted and who was in
Lisbon for many years. He was prac-
tising in the Bombay High Court; he
was a Sessions Judge and he became
the Judicial Commissioner.

SHRI XAVIER ARAKKAL (Erna-
kulam): Please refer to Clause 3
which says:

“On and from the appointed
day, the Court of the Judicial Com-
missioner shall cease to function
and is hereby abolished;”

SHRI BAPUSAHEB PARULEKAR:
1 think I have not made myself clear.
What statug are you going to confer
on the Judicial Commissioner Mr, so
and so? What is his position? At the
most, he will be at your mercy. You
have to take into account that aspect
also.

Then, I do not understand how this
Bill has been drafted. I has not
been drafted properly. I would re-
quest the Law Minister to tell yg as to
why Clause 6 and Clause 8 are draft-
ed. I do mot find any difference bet-
ween the two. Clause 6 reads:

“Subject to any rule made or
direction given by the High Court
_at Bombay in this behalf, any per-
son who, immediately  before the

appointed day, is an advocate en- .
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titled to practise ip the Court of

the' Judicial Commissioner shall e

c.antlﬂed to practise as an advocate

in the High Court at Bombay.”
Again, Clause 8 reads:

“Any person who, immediately
before the appointed day, is an ad-
vocate entitled to practise “in the
Court of the Judicial Commissioner
and was authorised to appear or to
act in any proceedings transferred
from that Court under Section 7,
shall have the right to appear or
to act, as the case may be, in the
High Court at Bombay in relation
to those proceedings.”

\

Ag verbum, it is the same. I do not
know whether there is a mistake or
whether there ig some negligence in
drafting this. This will speak volum-
es. When the matters go before the
people they will say, this is how the
Parliament of India draftg the Bill. I
would request the Law Minister to
have one clause, eithey Clause 6 -or
Clause 8.

I would say a worg with reference
to employees also. In other Bills,
like, the taking over of the Bengal
Chemicals. a provision was made for
the employees. What about the emp-
loyees of the Court of Judicial Com-
missioner of Goa? Are they servants
of Goa Government or are they ser-
vants of Central Government? Now,
they come under the Bombay High
Court. I want to know whether they
will be the servants of Maharashtra
Government. You have not made any
provision with reference to that.
Complicationg will arise and there
will be many writ petitions. The
problem: will not be solved. No sericus
thought. has been given to it, I do not
want this matter to be delayed. This
Bill should be passed. I would re-
quest the hon. Minister to consider
all these things and make proper
amends.

"With these words, I support this
particular Bill and, as.early as passi-
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ble, the Bench shoulj be established.
On behalf of the people of Goa, I ex-
tend an invitation to the Law Minister
to come to Goa for this particlar
function.

-

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): Sir,
I congratulate the hon. Law Minis-
ter, who is worthy of his name, on his
having brought forward this Bill to
extend the jurisdiction of the Bombay
High Court to the Union territory of
Goa, Daman ang Diu, for the estab-
lishment of a permanent bench of
that High Court at Panaji. At the
same time. I was thinking that he
would bring a comprehensive Bill for
such other areas also- where the peo-
ple .are facing a lot of difficulties,
where litigants are facing a lot of
difficulties for getting justice, such as
my constituency, Andaman and Nico-
bar Islands. For a long time, the
people of that area have been de-
manding a permanent bench of the
Calcutta High Court at Port Blair.
The reply I have receiveq from the
hon, Minister to that the Calcutta
High Court is not willing {o have a
permanent bench at Port Blair. This
is one argument. Another argument
he has given is that there may not be
sufficient number of cases which would
justify having a permanent bench in
that part of the country. I would like
to urge one point here. There are.
certain areas in the north-easterp re-
gion which may not justify many de~
velopmental activities there, but the
Government of India, if they want to
do certain things for improving the
lot of the people of that area, have
to do. Areas like Andaman and Nico~-
bar Islands, Lakshadweep, and seve-
ral such isolated areas are areas where
it may not be justified, but still Gov-
ernment has to do. Sometimes what
happens is that people, because of ‘he
long distance involved and the expen-
diture that they have to incur, do not
like to go to Calcutta to file suits for
seeking redressa] of their grievances.
If you provide an opportunity for
them by having a permanent bench
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of the Calcutta High Court at Port
Blair, automatically those persons
who are aggrieved and who could not
otherwise go to Calcutta, will go to
the permanent bench and seek justice,
Thus, the number of cases will ayto-
matically increase. That is why, my
submission is this. It is a very com-
mendable move that the hon. Minis-
ter hag made, The court of Judicial
Commissioner is an inferior type of
judiciary anq in these days, we can-
not have such inferior type of judi-
ciary. That is why, he must consider,
. so far ag Andaman and Nicobar Is-
lands are concerned, providing a per-
manent bench of the Calcutia High
Court at Port Blair, .

I woulg also like to say a few
words to Prof Satyasadhan Chakra-
borty 'who was very eloguent while
he was speaking about independence
of judiciary. I would like to ask him
one point. Ig not the Left Front
Government in West Bengal interfer-
ing in the matter of judiciary? Has
not the Left Front Government in
Calcutta withdrawn thousands of
cases, including even murder cases?
Not only that, when the particular
Magistrate.. . (Interruptions) we did
net interfere when your leader spoke.
Why are you interferring now? If you
have any faith in democraty, you
must not interefer. You must have
the patience to listen....

SHRI SATYASADHAN CHAKRA-

BORTY: On a point of only clarifi-

cation. ., -

MR. DEPUTY-SPEAKER: Mr.
Bhakta, are you yielding?

SHRI MANORANJAN BHAKTA:
No, Sir. In West Bengal, thousands
of cases have been withdrawn, in-
cluding murder cases—cases of per-
sons against whom there are charges
of murder. Not only that; when
some Magistrate or Sessions Judge,
did not agree to withdraw parti-
cular cases. then he was trans-

ferred on promotion, and persong of ..

their liking were put there so that

the cases could be withdrawn. . (In-
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terruptions) My point is this Prof.
Chakraborty talks about independence
of judiciary. He claims to be a Mar_
xist. Can he cite an example. in
which Marxist-ruled country or com-
munist country, they have indepen-
dent judiciaries? They will always do
what suit them under the circumstan-
ces. My submission is this. When I
wag listening, I was listening to my
hon. friend on the other side very
carefully. Then I thought he should
be speaking on a public platform but
all of a suddem, I realised that we are
in Parliament and we are debating
some important issues here, My hum-
ble submission and request to the
hon, Law Minister is that he should
not be cruel. He should be very kind
to the people of Andaman, Nicobar
Islands. They are in very remote and
far-flung ‘areas and they are scattered
islandg anq I will request him that
in the next session he should bring a
Bill so that a permanent Bench “can
be set up in the Union Territory of
Andaman and Nicobar islands.

SHRI SATYASADHAN CHAKRA-
BORTY: Only one point of clarifica-
tion. The hon. Member, Shri Mano-
ranjan Bhakta has rightly said that
many cases are withdrawn against
criminals, That i true. But the rea-
son js this, The Congress(I) there
claimed that they are all Members of
Congress (I) and assureqd the Chief
Minister that they will take responsi-
bility for them. But what happened
on .22nd—we all know....(Interrup-
tions).

MR. DEPUTY-SPEAKER: If vou
had got up and said in the House that
you have not withdrawn any case like
that, it would have been good. I
expected that from you.

SHRI SATYASADHAN CHAKRA-
BORTY: 1 say, Sir, that we have
withdrawn cases because Congress
(I) took the responsibility/saying
that “They are our members and you
release them.” and we believed them
and released and now they are mis-
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SHRI MANORANJAN BHAKTA:
Against one of their members there
was a case. It was withdrawn and
he wag made a Minister in the Left
Front government,

MR. DEPUTY-SPEAKER: Mr.
Vijaya Kumar Yadav.
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MR. DEPUTY-SPEAKER: We-
are not discussing it here in this Bjll.
Where is the provision? Please speak
on the Bill proper.

5t fasa T gex oS-
e WEIRA, TEHT Wr aga &
e & Wi gfefwaw  faww
WOE g @ FR )W
Afew

MR, DEPUTY-SPEAKER: You
must help me. Why should I tell
you on what you should speak? I can
tell you that you should speak with
regard to this Bill proper.

ot fawz wwr graw : F @
fat & qafes S@ W g1 ™
W F AR WEAAT S FEA A
T § 7 fafree dk oo
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MR. DEPUTY-SPEAKER: One
hour wag allotted to this Bill. We
have already completeq it. We gtarted
at about 5-41. Now it ig 6-55. There-
fore, 1 would request the hon, Minister
io reply.

. SHRI HARISH KUMAR GANG-
WAR (Pilibhit): I want to speak on
this Bill.

MR. DEPUTY-SPEAKER: No, no.
The time is over. I have to conduct

the business. The Minister will now
reply. I have no powers to extend

the time. The Minister will now
reply, Please help me. This Bill is for
a limited purpose, '

Shri Daga and shri - Arakal will
please listen, The time for the dis-
cussion js over. Everybody is making
@ request for starting a bench in his
constituency.

1 have already asked the Minister
to reply. So, all of you will please
take your seats. Now, the Minister
will reply. Shri Shiv Shankar.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY ATFFAIRS
(SHRI P. SHIV SHANKAR): Mr.
Deputy-Speaker, Sir, by and large, the
hon. Members have supported the Bill
and 1 am grateful to them for the
"support that they bhave extended Two
‘Members from the hon. House, while
.supporting the Bill, had extended
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their left-handed complements to
me on the general question of the
criticism of the judiciary itself, my
hon, friend from the Marxist Party
had complained and blew hot and
cold. He even found fault with the
persons who were trying to criticise
the judiciary. At the end, he concluded
by saying that we do away with the
system and give a fresh look and
bring in a system which ultimately
caters to the needs of the poorer sec-
tions of the society. That js how he
broadly put it. I thought that this
was a Chinese jjne which he was
very fond of (Interruptions) Sir, the
point is this, The question is, time
and again whenever a matter of this
‘type is coming up my hon. friends
from the other side are raising @
bogey of criticism that we are criti-
cising the judiciary. I am compelled
to presume, Sir, that there seems to
be some oblique motive in hurling
this type of accusations when, in fact,
it is not so.

Sir, I would like to ask a question
to the hon. members whether any-
body has said about X’ judge, Y
judge or ‘Z' judge. If somebody says
that this judicia] system which is the
legacy of the Briltish Imperialism is
not suited to the hopes and aspira-
tions of the people of India does it
amount {o saying that it is a criticism
of the judiciary itself. I fail to under-
stand this concept. One of the hon. ’
Members has gone to the extent of
saying that we are even affecting the
independence of the judiciary. These
are very good phrases that could be
coined and used on a public platform
but I am only sorry that they would
like to uge the debate in the Parlia-
ment on Goa, Daman and Diu Bill
with, reference to a bench of the Bom-
bay High Court to be established
there for the purposes of vailing out
their feelings in order to gain a very
wrong sympathy from those reaction-
ary Tclasses with whom they would
like to become very good bed fellows.
But unfortunately they would never
be allowed to share the bed with
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them. This seems to be the position,
I would not like to go into the detailg
because this is a different Bill al-
togetehr. But I am prepared to face
the challenge from the other side on
any other occasion when the matter
with reference to the judicial system
comes up.

Sir, I am proud because one hon.
Member has said that I have said
that the judges are living in ivory
towers. I repeat that. 1 am proud
tecause if this system doeg not adopt
* itself to the cry of the millions in thig
country I have a fear that the system
might develop strains and jt might
one day break. If at all I am raising
this voice I am only trying to raise
the voice so that there should be a
correctional approach. Those who
are concerned with the judicial sys-
tem jncluding my friends, Shri Paru-
lekar and Shri Chakraborty and
and others who have something to do
with the judicial system must think
to re-fashion and analyse the role of
the judicial system so that jt sub-
'serveg the interest of the people et
large. We cannot rest our ears on
the legacy of the British who built
up a system which suited their genius
- of administration of justice. If T have
voiced this, I voice it more from the
point of a correctional approach; more
from the point of view of my in-
herent interest in the system ijtself of
which I had been a part for the last
thirty years. My friends cannot
doubt, my bonafides. I have said this
more in the jinterest of the system.
You must watch it and coolly ponder
over the whole jssue. Al] my frie
are gware of how this system is
developing strains. We have got
necessarily to stop thig deteriorating
trend in the system. I gm adminis-
tering only a warning when I say
that one day we will have to repent
once the system breaks. You cannot
allow it to deteriorate. This gystem
bhag become more or less obsolete to
our needs and hopeg and aspirations...
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DR, SUBRAMANIAM gWAMY:
Preview of the next month you are:
giving. . e

SHRI P. SHIV SHANKAR: You
have been giving previews of the past
and if I give about the future you
must welcome it.

DR, SUBRAMANIAM SWAMY: I
am 3 reactionary; you are a professor.

SHR] P. SHIV sHANKAR: You
are gsuch a reactionary that (In-
terruptions), You hobnob on one
side with China anq on the other side
with the Unied States; you seem to
have become a strange bed fellow
with both these persons. Any way, let
us not go into those things..

DR. SUBRAMANIAM SWAMY: If
it i reflection on morals I object
under Z.R,ule 353.

SHR1 P. SHIV SHANKAR: I am
saying about good conduct; I am gjv-
ing a certificate; why axe you getting
worried? 1 would not like to go
deeper into this aspect least it should
be misunderstood that I am teking
any advantage of this Bill to say cer-
tain things. Now, Sir, some of my
friends have referred to bencheg at
different places. Benches would be:
constituted in the background of tak.
ing steps to take justice to the door-
steps of the common-man, T firmly
believe in this theory, whether it is
Aurangabad or any other place, for-
that matter. But it would be difficult
for me to consider at thig stage segre.
gating Ratnagiri from Bombay or
Bombay with Gog because the people
there might say that the entire work
in Gog gets dominated by persons
like the hon. Member from Ratnagiri.
I would not like to give him any
undue advantage over the others.

The hon. Member said about filing
of the cases. This js.provided in the-
rules that have been framed by the
Bombay High court. It may be Nag-
pur or any other place; undoubtedly
before this bench the filing process
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will have to be taken up; otherwise
no purpose wil] be served by estab-
lishing a bench there. So far as the
position of the Judicia] Commissioner
is concerned, the said office goes with
the establishment of this bench. My
hon. friend from Ratnagiri is very
well aware. He cannot ipso facto
become a High Court judge. The
process will have to be gone jinto.
The procedure that is laid down in
Article 217 will be followed. (An
hon. Member: Til] then what will be
his status?) [ get reminded of my
erstwhile Hyderabad State; when it
was trifucated two Judges of the
High Court were left in the lurch and
both of them were brilliant judges.
But they had to be rest assured by
the protection of their salary, by the
protection of their tenure and their
status could not be of the status of a
High Court judge of Hyderabag be-
cause when Hyderabad jtself got dis-
integrated, they were accomodafeq in
a different position. I can only say
this much that whatever rights that
a person enjoy$, I can assure on the
floor of this House that those rights
would certainly be preserved and that
would be ensured to him but whether
he would be appointed as High Court
Judge or not, I cannot say. That is a
matter which has got to be looked
into from a different angle altogether.
My Hon. friend from Ratnagiri has
raised a question about the' defect in
the drafting and drew my attention
to Clauses 6 and 8. There is an essen.
tial gifference between Clause' 6 and
Clause 8 of which he is well aware.
“The Janguage of both the clauses js so
‘clear that one deals with the transfer
-cases where the advocates must have
already filed their ‘vakalatnama’ once
under clause 7 of the Bill, those cases
are deemeq ag transferred and treated
‘ag the cases to be disposed of by the
Bombay High Court Bench, the right
is given to the advocate not to file
again the ‘vakalatnama’ or ggain any
type of case but to appear in those
‘Procgedings . as though those proceed-
ings gre the proceedings where they
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received instructions from the parties
but when jt comeg to the question of
Clause 6, that gives the general right
to the advocate and I am aware that
the hon. Member from Ratnagiri. ..

SHRI BAPUSAHEB PARULEKAR:
You are practising in High Court ang
I am practising in a motussil court,
That is the difference,

SHR] P. SHIV SHANKAR: I can
assure you, as 5 few of the hon.
Members have said, that the talent is
not merely confined to a High Court
at all and I am one of those people
who believe that there are much
better advocates in the District Courts
as compared to many in the High
pour‘cs and one such person I can cite
s my hon. friend from Ratnagiri,
One question _ that was raised was:
why don't you have a separate High
Court? 1In fact the opener of the de-
!Date himself raised this question that
1t would have been better to have a
separate High Court. gir, there is a
High Court Judge why is normally
expecteq fo gispose of 650 cases, Thig
figure hag been arriveg at not by the
executive in any form but l-;y the
Highest judiciary itself and norms
have been laid down and jt is 3 mat-
ter of immense “satisfaction that by
and large, generally, the various
judges of the High Court have been
disposing of cases at this standard,
1\'Tow, if a High Court ig to be estab-
hghed, in an only, the person who
Wwill be the Chief Justice wil] also be
a8 puisne Judge ang everything is
imbibeqd in himself: So, that creates
4 problem. The game problem is to
be faced by Andaman ang Nicobar

. Islands. 1 do not know if the hon.

Member from Andaman and Nicobar
I:slands is interes,ted in more litiga-
tions. The people in Andaman and
Nicobar Islands are very peacetul,
Tarely they fight and if it ig hig in-
tention ang if it is his meotive......

SHR! MANORANJAN BHAKTA:
Everyone is going to Calcutts, There
are shoyt 2000 or 3000 cases pending.
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SHRI P. SHIV SHANKAR: My
hon. friend knows very well that in
a month, hardly one or two cases
come to Calcutta. He is very much
aware of  that...... (Interruptions).
What we have been doing is that
whenever there are cases, the Cal-
cutta High Court sends a bench for
the disposal of cases there, and the
matters are disposed of so quickly
that even one week’s work is not
available for a judge who goes from
Calcutta, In view of this, it may not
be possible to consider at this stage
for a permanent bench there and
burden the administration.

SHRI MANORANJAN BHAKTA:
The Calcutta High Court judge who
goes to Port Blair for circuit bench
does not take up the cases which are
filed at Calcutta High Court itself,
Only the cases which are filed at
Port Blair are attended to by him.
That 'is why the people have to run
every now and then to Calcutta.

SHRI P. SHIV SHANKAR: The
filing part has necessarily to be done
at Calcutta. because the judge has
to go whenever there is work and
dispose of the cases there.

SHRI MANORANJAN BHAKTA:
At the Port Blair also, there is a
registrar there. But the cases under
“Article 226, writ petitions are not
filed at Port Blair; these are filed at
Calcutta and are taken up at Cal-
cutta only, not at Port Blair.

SHRI P. SHIV SHANKAR:
'1‘!1§ question is—how many cages
'amtheresotygt_abenchcouldbe
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constituted there. That was the diffi-
culty which I expressed.

SHRI MANORANJAN BHAKTA:
Because of the special conditions of
the Islands, you may reconsider this.

SHRI P. SHIV SHANKAR:
He is appealing to my heart that it
is a matter of Islands. But he
has never invited me to come there.

SHRI MANORANJAN BHAKTA:
I invite you readily.

SHRI P. SHIV SHANKAR:
Sir, I do not think that there is any
other point which I should reply
now. I again thank the hon. Mem-
bers for their valuable suggestions.

SHRI BAPUSAHEB PARULEKAR:

In the high courts they take up
matters on chronological basis and
the matters from the mofussils are
not decided for years together unless
the matters from the metropolitan
areas are decided. Can we not bifur-
cate? Will you seriously do some-
thing so that the mofussil matters
could be disposed of earlier and they
do not stand in the queue? As we
know, the ratio in these cases is 80:
20,

SHRI P. SHIV SHANKAR:
1 assure the hon. Member that I will
take up this with the Chief Justice
of Bombay High Court and request
him to consider the grievances of
my friend and see if the cases com-
ing from the mofussils, which are
called the appellate side cases c?uld

be disposed of early.
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SHRI P. SHIV SHANKAR:
I am'sorry that the hon, Member has
not followed me. Perhaps my Eng-
lish wag not that good that could
make him understand. I said that
the principle that would be follow-
ed by this Government would be to
view the interest of the

common man and wherever it is ne-

keep in

cessary from that point of view to
take justice to the door of the com-
mop man, we will certainly consider
establishment of the  benches.

, the Title were added to
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I think, this should make the point
clear.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for the
extension of the jurisdiction of the
High ~ Court at Bombay to the
Union  Territory of Goa, Daman
and Diu for the establishment of
a permanent bench of that High
Court at Panaji and for matters
connected therewith be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now,
we will take up clause by-clause
consideration of the Bill. There are
no amendments to Clauses 2-.to 14.
The question is:

‘“That Clauses 2 to 14 stand part
of the Bill.”

The motion was adopted.

" Clauses 2 to 14 were added to the

Clause 1, the Enacting Formula and
the Bill.

SHRI P. SHIV SHANKAR: I
beg to move: ‘
“That the Bill be passed” -

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.” _
The motion was adopted.
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MOTION RE. DISAPPROVAL OF
DRAF?— NOTIFICATION UNDER
SECTION 620 OF COMPANIES ACT

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy Speaker, I
beg to move:

“That this House disapproves the
draft notification under clause (a)
of sub-section (1) of section 620 of
the Companies Act. 1956. (1 of 1956)
previding that sections 255, 256 and
257 of the said Act shall not apply
to a Government Company, laid on
the Table of the House on 18th
November. 1980.

“FPhis House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

MR. DEPUTY-SPEAKER: I do not
take much time. This is a very simple
but a meaningful motion. This " mo-
tion is moved under Section 620 sub-
clause (2) of the Companies Act. Sir,
the Hon. Law Minister laid on the
Table of the House this draft noti-
- fication under Section 622 on 18th De-
cember, 1980.

Sir, on 18th December, 1980, about
19 documents were laid on the Table
of the House and the Hon. Law Mi-
nister himself laid about 8 documents.
Sir, probably that this may go unno-

ticed, along with other documents..

this document came to be laid on the
"Table of the House; I do not
know. Sir, it was expected that some
Expert evidence would be given
along with this particular draft.noti-
fication so that Hon, Members can
know the reasons as to why the Gov-
ernment felt the need of producing
such a draft notification on the Table
of the House. Sir, this morning® in
papers 1 got this clarification. Apart
from the merits 6f that particular
clarification, I would like to tell the
.august House, this clarification was
laid on the Table of the House of
- Rajya Sabha on 8th December.
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR):
They raised an objection,

SHRI BAPUSAHEB PARULEKAR:
They raised an objection but, imme-
diately thereafter it was laid on the
Table of the House but it was not
laid on the Table of the House im
Rajya Sabha.

SHRI P. SHIV SHANKAR What
happened was that when I was laying
it on the Table of the House; oune
of the Hon. Members there said, why
are you giving the exemption. Yow
give some reasons. Then I promised
him that ] shall lay it on the Table
of the House. That is how I laid it
on the Table of the House.

SHRI BAPUSAHEB PARULEKAR:
I have nothing to say about it. On
the very day this could have been
laid on the Table of the House. Sevem
days passed. But, apart from that.
Sir, this particular clarication men-
tions in the last but one paragraph,
after issue of the aforesaig notifica—
tion dated 24th January, 1978. it was
represented to the Government that
subsidiary companies of Government
companies should also be exempted
from the provisions of the Sectiom.
1 would like to request the Hon. Law
Minister to tell this august House as
to who submitted this representation
and when it was submitted. That
would be necessary for me to know
about this particular statement which
you have made in the last but one
paragraph of this notification. The-
Government on many ‘occasions issu-
ed notifications of this particular type.
I do not know whether the intention
of the Government is to give retros-
pective effect to this particular noti-
fication.

In the years 57, 61 and 65 suchr
exemptions were given. I have no
cbjection to giving exemptions but
1 should like to know whether with

" a particular company in mind this

particular draft notification had been
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laid on the Table of the House. How
many government companies are
there functioning? If my information
is correct. Thereiare 150 government
companies; in 80 or 85 of them the
board of directors is not appointed
because of the deletion of this parti-
cular provision. The draft notification
mentiong that section 255 238 and 257
should not be made applicable to
government companies. These sections
speak about the retirement of direc-
tors, one-third, two-thirds, re-election
by the general body, ete. These are
democratic principles embodied in
the particular section of the company
law and they are made not applicable
to government companies, The ques-
tion is: Why on this day the particu-
lar notification was laid on the Table
of the House. I invite the attention
of the hon. Law Minister to clause 6
of Maruti Bill which mentions power
of Central Government to direct vest-
ing of the undertaking or the com-
pany in a  government company.
There was a notification issued during
Janata Government in 1978; thzs noti-,
fication reads:

“In supersession of the Ministry
of Law, Justice and Company Af-
fairs Notification No. GSR 234 dat-
ed 31st January, 1978 and in exer-
cise of the powers conferred by
clause (a) of sub sectich (1) of sec-
tion 620 of the Companies Act...”

That notification in clear terms lays
down that -sectiong 255 256 and 257
shall not be applicable to government
companies. ~Where is the occasion
for the government now to amend
ihat notification? . Now, I want to in-
form the House, what was the origi-
nal notxﬂcatxou and what is the pre-
sent notification. The original notifica-,

- tion says that these sections shall not
apply fo government companies in -
- which the entire pmd up share '

is held by the central gove:

or by m%&te gm'nmept
Mﬁm

v—
_mments. iﬂ'ow, go

620 of Companies Act (Mot.)
referred to in clause (a) above,...”
This is because they wanted to .ex-
empt the application of these sections
to the newly arquired Maruti Com-~

pany because such a company comes
under section 6. Otherwise there was
no necessity to do that. Therefore
my question is: how many companies
are there which are government com-
panies. After the various notifications
by which you made these sections not
applicable, how many companies are
there where the directors-board is
not appointed. Ig it a fact that about
80 per cent of the companies are such
where director-boards are not appoin-
ted because the particular sections
are deleted. Because of the deletion
of the particular section more than
60-70 per cent of the companies. are
in a chaotic condition because dirsc-
tors-boards could not be appointed.
What was the necessity for extending
its application to the subsidiary . of
government companies? If only this
has to be made applicable ‘to the
government company to be acquired
under section 6, I submit this should
not be approved.

SHRI P. SHIV SHANKAR: My
hon. frieng from Ratnagiri hag de-
monstrated his capacity for advocacy,
to which I had-referred when I was
trying to reply to the debate with
reference to the other Bill. The point
is simple and I do not know why
he has taken upon himself to object.
On 31-1-1978 my predecessor issued
a notification under section 620 ex-
empting government companies from
the purview of sections 255, 256 and
2517.

So far as these three sections are
cancerned, I am glad the power to
exempt has not been challenged. At
least to that extent, my hon friend
has been. chantable to me. Under the
Comgpany Law, :a particular -percen-
tage - of directars have to .retire . at
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adhm 358 and 257, In a
‘(ﬁnrmnent company, all the shares
‘bélong b the  Government _itself.
“Thiere 18 no purpese of some direc-

tors retmng becpuse all the directors
are nominated ty the Government.
Once the directors are nominated by
the ‘Governiment, there is no question
election, as it is in the ordinary com-
panies. Why should they retire and
agiiin be re-nominated? In the Gov-
ernment companies, because the share
holders are the Governmient and the
directors are persons nominated by
‘the Government themselves to follow
this process laid down in sections 255,
256 and 257 is otiose and meaningless.
Because of this reason, the demand
was made on behalf of Government
companies as to why this procedure
should be followed. Of gourse, this
was taken up sometime in 1975-76.
Ultimately my
decision that regarding the Govern-
ment companies, there is no question
of retirement and election, since it is
a case of nomination and the share-
holders are wholly the Government
itself, this cumbersome procedure is
meaningless. That is why power
under section 620(2) was exercised
in exempting the Government com-
panies from the purview of these
three sections 255, 256 and 257. After-
wards, there were certain companies
which were wholly subsidiary com-
panies of wholly Government compa-
nies. They also said, “Look After
all, the shareholdings in these com-
Danies also belongs to the Govern-
ment. The entire money is
that of the Government. There is no
question of general body meeting
election, retirement etc.” I can give
an instance—Minerals and Metal-
Trading Corporation of India Lid.
This type of companies came forward
and asked, when they are whally sub-
sidiary cmsmes of wholly Govern-
ment companies, why the same
principle shoyld gt be adopted and

why they should not be exempted from

the provisions of sections 255. 256 and
257, .so thaf the ordeal of going
tbtmlghtheprowuofso—canedelec-
tion, which in fact is 3 farce, could be

predecessor took a.

820 of Companies Act (Mot.)

avoided. It is purely in this ‘background.
that action was taken by notification
to exewipt these wholly gubsidiary
cempenies of wholly Government com-
panies from the purview of section 255.
256 and 257. My {friend need not un-
duly read too much. He has referrec
to clause 6. Of course, he read it'in
hurry. j3f the Maruti Co. on being
taken over does not become a whall"
subsidiary company of a- wholly Go-
ernment company—because he wa:
trying to attribute some motives—if a"

-all it will fall in the category of &«

wholly Government company for
which safeguard has been made, my
predecessor was a very good astro-
loger—He fore-saw the argument tha:
was going to be addressed by Mi.
Parulekar, This exemption has nc
relevance with reference to Maruti
Company in any form whatsoever, It-
‘objects will come within the purviev-
of the notification of January, 1978.

My friend asked as to how many Gc-
vernment companies are there. I have
the information that has been supplied
to me by the officers on the spot. |
jthank them because they immediatel:
seemed to have worked out and passed
it on to me. As on 31st March, 197%.
there were 701 Government companies.
So, nothing much need be read in an
innocuous notification of this type.

SHRTI BAPUSAHEB PARULEKAR-
Out of all these companies, what - is
the percentage where Board of Direc -
tors is not apponrted?

SHRI P. SHIV SHANKAR: On the
spot, it will not be easy to give ar:
answer. I am only trying to say tha'

- one need not strain one’s merves to

bring thls exemption also within the
purview of an argument with reference
to Maruti Limited where there is ho
basis st all. But | dppreciate mY
friend's capacity to urge ‘the peint
from the point of view of politica’
gimmick rather than with any logical
basis.
MR. TEPUTY-SPEAKER: The ques-
tion is:
.. “That this House dlsagprovcs sthe
dragt notification under chuse (a) of
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sub-section (1) of section 620 of the
~Compenies Act, 1956 (1 of 1956),
providing that sections 255, 256 and
257 of the said Act shall not apply
to a Government Company, laid on
the Table of the House on 18th
November, 1980.

This House do recommend to
Rajya Babha that Rajya Sabha do
concur in this resolution.”

The Moation was negatived.

————

1932 hrs. .. ®

DISCUSSION ON CHOICE OF TECH-

NOLOGY AND FOREIGN COLLABO-

RATION FOR UREA AND AMMONIA

FERTILISER PLANTS TO BE BUILT

ON THE BASIS OF BOMBAY HIGH
COMPLEX

MR. DEPUTY-SPEAKER: Now we
. take up discussion under Rules 193.
Before I call Shri Unnikrishnan, 1
would like to inform that Shri K. P.
Unnikrishnan bhas given intimation
that during the course of a speech
raising discussion on the choice of'
tachnology and foreign collaboration
tor the urea and ammonia fertiliser
plants, he would quote from certain
documents.

I have looked into the matter. It
has been held by my distinguished
predecessor on 26 February, 1965
that—“A Member can ordinarily.
quote from a document that s treated
by Government as secret or confiden-
tial and which Government have not
disclosed in public interest.”

It has also been held that—

“While Government cannot be com-
ptlled to admit or deny the correct-
ness of any alleged copy of a docu-
ment which is classified as secret or
confidential; it is necessary for the
Member who quotes from such a
document, to certify that. he has
verified from his_personal know-
- Iedge that the document is the true
copy of thé original with the Gov-
ernment and the Member wm do 50

Jor Urea and ammonia plants (Dis.)

on his own responsibility, and the

Chair will permit him fo proceed.

In case the Member is not prepared

to give a certificate in these terms
and he insists on quoting from such

document the Chair may find out

from the Government about the

authenticity of such a document and

the facts placed by the Government

before the Chair will pe final in

determining whether ,such a docu-

ment is genuine or not. Where Gov-

ernment decline to admit or deny

the correctness of any alleged copy,

the Chair will allow the Member

to proceed and it will be for the:
Government to give such answers as

they think fit.”

In the light of the ruling 'quoted by -
me above, I would like to know from
Shri Unnikrishnan whether be is pre-
pared to certify that he ‘has verified
from his personal knowledge that the
documeilits from which he wants to
quote are a true ropy of the originals
with the Government gnd he will do
so on his own responsibility.

SHRI] K. P. UNNIKRISHNAN (Bada-
gara): Certainly, Sir; before I begin, I
shall fully ‘authenticate it and lay it
on the Table of the House, if there is
demand in the House; or,-the Minister
can deny it. I will certainly abide
by your ruling. All these are true and
genuine capies of what is contained in
the respective files. .

Sir, History tells us that when
Rome was burning, Nero was fiddling.
It is disturbing indeed to think that
some of our Ministers, in particular
the Minister for Petroleum and Chemi-
cals, for whom I have "great personal
affection and regard, is indulging in
the same feat by fiddling with the fate
and fortunes of the Indian fertilizer
industry and the future of our fertili-
zer technology and, consequently, the
future fate . and forfunes of the poor
Indian farmers, who have been crying
for better tools and inputs.

Before gomg into the details of ﬂﬂs
transter of technology andcopsultancy
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arrangements, | would like to put in
a wider canvas, if you would permit
me, the Indian fertilizer scene gnd the
present set back to the nitrogenous
fertilizer industry. .

A\

Even since this Govgrnment came
into office, the capacity of the nitro-
genous fertilizer industry. in terms
of the utilisation of installed capacity,
has come down from 69 per cent in
1978-79 and 61 per cent in 1979-80 to
less than 50 per cent in 80-81 April-
Sept. This is in the context of the
poor per hectare consumption of ferti-
lizer in India. As against the inter-
national average of 120 kg, it has
come down to 20 kg, and this year it
is likely to be much less. In the
interpational market the feed-stock
prices are going up. The price of
urea has been steadily climbing up,
and it is in that context that you
should calculate the damage done by
the decsion of the distinguished Minis-
ter, because the urea import bill has
been going up and up and, as a result
of this decision, we have already lost
over Rs. 600 crores. \

Based on the four ammonia plants
proposed to be set up in Thal Vaishet
and Hazira with a capacity of 1,350
metric tonnes, making 13 total of 5,450
metric tonnes per day, depending upon
the level of technology, it was possible
to convert 1.8 metric tonne of urea
with 1 metric tonne of ammonia.
Thus, 5,400 metric tonnes of ammomnia
coulg have been converted into 8,460
metric tonnes of urea.

" The 7 urea plants proposed . to be

" set up in the Bombay High complex
would have had an installed capacity

of 8,400 metric tonnes per day. The

value of these 8,400 metric tonnes of

urea, under the present import price

of Rs. 2,060 per metric tonne, would

came to gbout Rs. 1.75 trores a day. It

we assume 330 working days. the value

would be round about Rs. 580 crores,

by fiddling

last one year since he came in, and

1 shall also prove how he was pri-

marily responsible for the decision of

around with it for the .

for Urea and cmmonia plants (Dis.)

disapproving this contract initialled
as early as in December 1979, because
of which the national excheguer has
already lost over Rs. 600 crores. Now
it is in this context, that whatever
I shall have to say narration of se-

-quence of events of the Bombay High

will have to be judged,

In Bombay High, as early as in
1976, when Shri Sethi himself wa;
probably the Minster, if I could re-
call it correctly, it was decided,
ONGC had said that these oil fields
were capable of yielding over 20 mil-
lion cubic metres of natural gas every
day. And it was capable of going
in for 10 plants and immediately 4

. plants of the capacity of 1,350 metric

tonnes a day. So, I do not know whe-
ther it was he himself or his prede-
cessor who has appointed a study
group under Mr. K. C. Sharma, who
went into  these details. The most
important and significant part of the 8
conaitions that the Sharma Working
Group has suggested was that plants
would be of (a) 1,350 metric tonnes
per day and more important, the te-
chnology to be imported in thesc
plants would be so standardised that
the benefits of standardisation for
both size and technology are obtain-
ed by this country and also that will
be transferred to the then Fertilizer
Corporation;  subsequently FPDIL.,
Fertilizer Plant and ‘' Development
India Limited. a public sector under-
taking so that we can go in for other
plants and that it will be financed by
the World Bank.

In October 1977 the Tpolitical for-
tunes of the Congress Party had un-
dergone a change and a new Govern-
ment had been installed here. Heow-
ever, in  October 1977, a Working
Group under the chairmanship of Mr.
Lavraj Kumar pre-qualified six in-
ternational companies, namely:

1. CF Braun (USA)

2. Toyo Engineering Corporatmn
{Japan).

3. Technimont (Italy)
4. Humphreys Glasgow (UK)
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[Shri K. P. Unnilmshnan;
B. Pulm’an-Kellogg (UK).

6. Haldor Topsoce (Denmark),

‘Ang it was agreed that another
Working Group under the same Chair-
man, Mr. Lavraj Kumar would
draw up the procedure for evalua-
tion of bids and award of contracts
and its criteria to be taken into ac-
count in evaluating the bids in con-
sultation with the World: Bank. In
pirsuance of this decision, bias were
invited in March 1978 from the above
six perties and Government appoint-
ed a high powered expert Committee
headed by Mr. Paul Pothen, one of
the internationally recoglused fertili-
sers experts, Managing Director of
IFFCO, dlrectly concerned’ with Ha-
zira and the following members: —

2. Duleep Sinh, Chairman and
M.D., RCF.

3. B. B. Singh, Chairman and MD,
National Fertilisers

4 H. Jethanandani, Executive
Director, FPDIL.

So pids were recejved in August
1978 and in November 1978 three
were eliminated and. three remained.
Partwuhrly it is unportant to remem-
ber that Haldor Tobaoe was eliminat-
ed as. technwally and commerctally
not mable Thip firm, I must say, is

heladed by a distinguished fechnolo-

gist of a small organisation _ which
has. not - gone into any mdependent
kind of research, nor has it: the capa-
city, not even in Italy where there
is g plant runnipg shout 1,350 metric
tonnes, they” went in for- collabora-
tich Wwith ainotﬁer Ttaliap Camgang

Even here, they pht, in their
bidy ag T’ | prbve subSeg;wntly,
frst fey came *with an Americe
Company' cail!d *Brovm a:;lla'ao;t,c ax;e
bggqu ﬂ 1 au
;\” cettﬂs':: i m the Minister

“as I am prm'thp ‘view-of the
hon. Minister for - Petroleum .and
"hemmls—-—now this Paul - Pothen

y&r Urea ang ammonia plants *(Dis.)

lowing companies for further comsi-
deratwn —_

1. CF Braun

2. Toyo Engineering
3. Pullman Kellogg of UK.

Again, 1 repeat, Haldér Topsoe was

Sir, after a prolonged visit abroad
to several plants, the very same Com-
mittee reached a unanimous conclu-
sion that the offer of CF Baraun was
both technically and commercially-
viable and the best and recommended
Braun for award of all the four con-
tracts.

Now, I can do no better regarding
the claims or otherwise of CF Rrayn
than to quote firstly the Secruiary,
Fertilisers and Chemicals on 7th Ju]y,
1979, as follows:

“The special Committee (of Sec-
retaries of Fertiliser projects) have
gone carefully into the provenness
of Braun technology, Braun’s expe-
rience in  setting up of similar
plants and Braun’s inexperience m
Indian conditions.....

“Some of the other bidders such-
as Kellog, Toya and Humphreys &
Glasgow have made a number of
submissions to the effect that: the
Braup technology -is not proven:
and- that it is not suitable to Indian:
canditions, particularly in: view of
the. poor power position here.
These points have been dealt with:
by the Adviser (¥) in this Depari-
ment in his note at pages 45|75 ante.
The Special Comxmttee alsa. heard
both the Adv (F) and’. Paul Po-
thmmgreatd‘etaﬂ " on theae'
issues. . o

‘The C'm:rmtteé was® cbnvineed'
that there wéi¢ no problem which?
‘were gpecial to'the Brauh pmcess'
 that ‘the Brauh procéss was'nd more-
- suseeptible to power disturbances
or unstable . opérating conditiciis’
thanﬂ:eoﬁaerpmdusesmﬂthnt'
:inmdthemﬁvimanot‘ aptives .
.mmthe  plints
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. there was no need for any appre-
" hension that the advantages of the
Braun process would be  counter-
balanced by unsatisfactory power
conditic

Now 1 quote from the Agriculture
Mmistrys note to the Cabinet dated

25th July, 1980 advocating this case.
I quote only selected portions:

“(i) In selecting the Engineering
Consultant, the intention hai been
to attempt standardisation of am-
monia technology and to aim at
complete transfer ol this technola-
gy to FDIL. ..

(ii) It instead of C. F. Braun, a
different- consultant is selected, the
outlay of licence fee would be
higher by rupees 8 to 10 crores.

(iii) Energy consumption in
Braun technology is distincily lo-
wer."

Then it goes on to higher price and
higher subsidy by Government. Then
in page 2 it says:

“(i) C. F. Braun has a technolo-
gy which 1s essentially different
“from that followed by other con-
sultants and used by them since

- the early 60s can 4 result in sav-
: ings of more thah 10 to 20 per cent
in the input of energy.....

(ii) The Braun process provides
more carbon dioxide than the other
processes, permiiting the conversion
of almost of gll ammonia to urea..

(ii) ...Other firms like Kellog
have quoted a separate price for
. technology transfer and have pro-
- posed-that the technology transfer
should be separatdd from the work

- o the pro]ect” :

This went in for .scrutiny by tbe
Petroleum & Chemicals Ministry in
March, - 1979: There was a full eva-
!naﬁon by this committee and it was
turther . scrutinised by the Ministry
of Petroleum & Chemicals & Fertili-
2ev3, and then sent. to the Committee

animnonia plants (Dis.)

of Secretaries as is the normal prac-
tice in the Government of India.

The Committee- of Secretaries in
June. 1979, fully endorsed the recom-
mendations of the Paul Pothen Com-
mittee. A negotlatmg committee was
subsequently set up under the chair-
manship of Shri Duleep Sinh, assisted
also by technical, commercxal and, I
underline the word, legal experts, 1
do not know, whether he recalls in
formed C. ¥. Braun of their selection
ag consultanis and invited them for
megotiations and final contracts were
drafted and initialled after- four
months of negotiations in December,
1979. The initialled contracts were
again approved by the Petroleum &
Chemicalg Ministry and the Commit-
tee of Secrefaries. IFFCO also ini-
tiated actlon and finalised contracts in
January-February, 1980.

The political situation had changed
again anad the future and fortunes of
Indian fertiliser technology also. It
need not pe, but that is how it hap-~
pened. Mrs, Gandhi came to power
with g massive mandate in January.
1980, and my hon, friend—I have
affection and regard for him, which I
think he will bear out—was appointed
the Minister of Works and Housing,
and after a few days also to hold addi-
tional charge of Petroleum ana Che-
micals.

One of the first acts of this Govern~
ment was regarding the finalisation of
the urea plant. The Minister argues
that it ig' very wrong to put all eggs T
one basket, but here he gave away all
the seven urea plants to Snam Prb-
getti. Now ] hope Shri Sethi will
forgive me if I mention, not that I
am fully convinced but there has been
‘talk earlier and it was his business fo
see that these rumours were dispelled.
SN'AM's successful way of doing busi-
ness in Indig has come yp in this
House for the last several years. I
do not know, whether he recalls in
early geventiegs when three was apipe-
line scandal. Probably, he would re-
member some of us from other ben-
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«hes had raised it There wag an en-
quiry Commijssion and so on. But,
however, the present Minister, Petro-
Yeum and Chemicals has always been
an old frienda of this group and ac-
cording to the documents available,
1aid on the Table of House, of the
‘Shah Commission, it wag Mr. Sethi
who once threatened Chairman of
Gujarat Narmada Fertilizer Valley
Corporation, Urea Project, with arrest
nnder MISA if he did not withdraw
Aetter of intent from Toyo and gave it
#0 SNAM. Now thre are more reasons
than this and beyond Mr, Sethi. That
is why I do not want to go into the
detmls of it than the various other
Italian connection to which Mr: Bala-
subramaniam, one of our distinguished
Journalists referred to in an Article
“Playing Favourites” dated Septem-
ber 17, 1980, in “The Hindustan
Times”; He says; “SNAM PROGETTI
incidentally is rather famous in the
andian Capita]l very energetically re-
presented and reported to be highly
eannected politically®.

Mr, Jyotirmoy Bosu haq during the
<iscussion on the Finance Bili, Third
Reading had mentionea this—I quote:
“Then Mr. QUDTROCHI, Agent of
SNAM PROGETTI, you remember
Barauni Pipeline scandal, his name
was there. He is 5 close friend of an
Ralian lady V. L. P.” I do not want to
ge any further.

Mr. Sethi naturally decfaaed in
favour of SNAM PROGETTI. But as
far as Ammonia Plants are concern-
ed after Mr. Sethi’'s arrival entire
procedure underwent a dramatic
<Thange. From the day he entered
Shastri Bhavan till the day he left in
March 80 o yiela place to Shri Veer-
endra Patil, he showed a remarkable
and inexplcable bias fo Pullmano
Kelloge. On 25th January he wrote—

“I quite share the apprehensions’
<ontained in the minutes of 20th
July, 1979 of the then the Minister
nf state at page 82/N with regard
1o C. !‘ Braun.  The wholé ques-
tion, therefore, needs to be re-exa-
wmined ﬂtorouzhly by~ an mert

, shows his car—saying, “

Committee hefore we take further
action in the matter”.

This is only quoting Mr. Yaoav hal.t.
Mr. Yadav, he says—.

“All said in favour of selecting
M’s C. F. Braun it will be prudent if
we do not put eggs in one basket
Braun is absolutely new to Indian
Conditions. This inexperience alone
will certainly affect the constructions
schedule of smooth progress of work”.
This is what he saia. Then the
Secretary, Petroleum and Chemicals
goes on top deal with his objection
which was also raised earlier by
Member (Industry) of the Planning
Commission and he is satisfied. -

Now Mr. Sethi rightly decided to
leave things this " point of time to a
New Expert Committee. On 9th

_ February, 1980 ne constituted a new

Expert Committee and asked them
immediately to report. But however,
not fo leave anything to chance or
even to this Committee he had ap-
pointed, he remarkea on 21st Feb-
ruary, 1980:—

“In order to re-examine and to
properly evaluate the capability
of the consultant and his techno-
logy and supenorlty of the terms
‘of :the contract for techno-
logy, it is necessary for the commit-
tee to negotiate alsg with Pullman
Kellogg for a contract for consul-
tancy and technology immetiafely
and then to decide appropriately
the selection of consultant/s”

1

Mark the words. “It is necessary for
the Committee...,” The " Committee
has just been constituted. Here is
the Minister, before the - Committee
is constituted and its terms of refe-
rence- are finalised, before they go
into the whole question—the Minister
..to nego-
tiate elso with Pullman Kellogg—he
specially mentions a firm, this is 2
firm—for a- contract for censultancy
.and technology, immediately ana then



209 Choice of technology PAUSA 2, 1902 (SAKA) & for ezgn colleborut'on 210 °

to decide appropriately the selectxon
of consultants.”

~ This was dobe before the Commit-
tee had started its qeliberations.

On 23rd February, 1980, the Secre-
tary, the Ministry of Chemicals and
Fertilisers, however, explained the
background and basis for selection of
Braun ana the undesirability of pego-
tiating with Kellogg after contracts
had been concluded. This also viti-
ates the contract procedures. In any
global tenders, once they are opened.
unless there is g specific term for
negotiations, it cannot pe re-nego-
tiated. This is one of the unaer-
standings that the Government of
India had, as far as I know—he can
deny it—with the World Bank. But
Mr, Sethi was not convinced as to
why not Toyo of Japan who was plac-
ed second? Mr. Sethi will not have
it.*

On 6th March, 1989, that is, the day
the information had come that he was
being relieved, a day before the new
Minister came. Mr. Sethi writes ‘on the
file:

“I am surprised tl.lat Secrelary
has not fully appreciated and incor-
porated my orders of 9-2-80 and
21-2-80. I am thus compelled to

arrive at the conclusion that some- ’

how or other “attempts are being
made to bypass my orders so that the
entire object which I have in view,
that is, of giving a full and fair
opportunity to everyone including
Pullman Kellogg proved abertive.
1 am unable to understand why a
deliberate- attempt is being made to
bypass Pullman Kellogg....I now
direct that the memo constituting
the committee be amended in ferms
of my orders dated 21-2-80.”

My distinguished friend, the -hon.

Ministre, was clearly backing up
Pullman Kellog. It is further clear
from a telex dated March 17, 1980
sent by one Mr. R A. Guillet of
Pullman Kellogg to Mr. Masayosh
Nato President of Toyo Engineering,
Japan. This. telex was sent by TOYO'S

for-Urea and ammonig plants (Dis.)

Delhi representative-in a letter qated
22nd March addressed to Secretary,
Department of Chemicals and Ferti-
lisers, Government of India. The
telex reads:

“SUBJECT BOMBAY HIGH GAS
BASED AMMONIA PLANT/GREE-
TINGS. IT IS OUR UNDERSTAND-
ING THAT THE ' SUBJECT PRO-
JECT IS UNDERGOING A NEW
BREATH OF LIFE [ ALSO
UNDERSTAND THAT THE PRE-
SENT POLITIGAL CHANGES IN
INDIA MAY FAYVOUR TOYO AND
PULLMAN KELLOGG COMPETI-
TIVE POSITION.”

Poor Mr. Guillet did not know what
was being cooked because he was also
being dropped.

Then, the new Minister concerned,
Mr. Veerendra Patil, on 10-3-80. after
looking through Mr. Sethi's noting of
6-3-80, wrote on the file:~

’

“We may, however,
report of the expert committee
before taking the next step. The
commiktee should be asked to ex-
pedite its report.” . '

And he sent the file to the Finance
Minister,

19.59 hrs.

await the

(SHRI CHINTAMANI PANIGRAHI in the
Chair).

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): On a point of order, Sir.
My hon,_ friena has quoted what is writ-
ten on the file by the Minister. Again
he quotes what is written on the file
after another Ministey comes. I
would like to know whether the file
has been circulated to my hon, friend,
Mr. Unnikrishnan, who has noted it
down and places before the august
House. .

DR. SUBRAMANLAM SWAMY
‘(Bombay North East): Don’t pe S0
innocent,
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SHRI MAU.IKARJUN How he
cameteknowthonoﬁnnonthem

mcmmm Thelﬂnuterwm
disprove t;

SHRI MALLIKARJUN: Mypojntis,

how a file on which these notings
havebeenmsdeha.comeinhhpos-
session. How can the exact wording
be quoted by an hon. Member from a
file of the Government? I want to
get it clarified.

20 hirs:
MR CHAIRMAN: The hon. Mem-

ber has given all the points fo the
Speaker. The Minister 1; quite cap-

able of uﬁﬁﬂz

SHR] MALLIKARJUN: Thig is a
very mysterious thing,

SHRI SATYASADHAN CHAKRA-
* BORTY (Calguita South): Sir, I want
that these papers the hon. Member is
quoting from should be laid on the
Table of the House,

MR. CHAIRMAN: That is a diffe-
rent thing. ’

SHRI K. P. UNNIKRISHNAN: )
will lay it on the Table.

SHRI SATYASADHAN CHAKRA-
BORTY: Those papers should be laid
on' the Table.

- SHRY M«AIJ.IKABJUN The hon.
uembgr ig;mentioning a file, not from

any newspapey.

hm.,CHAImAN Mr'Unmknshnan-

unmmm

SHRI SATISH ' AGARWAL (Jar
our): It was ade amply clear by the

Daputy-smkér that he had received -

{atimation fram the hon. Member re-
%;rﬁﬁeﬂiﬁphpemm be quoted: ..

“097 with nuinbers . (Iu!ermiiﬁohs‘?

'mt

ianmaudammplaﬂts(

SHRI MALLIKARJUN: How could
he get photostat copy from xﬂm,
ment file? The hon. Member is in-
duiging in anti-national activities;

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Why are you afraid of the
truth, my dear friend? In that cask;
he will lay it on ‘the Table.

SHRI K. P, UNNIKRISHNAN: I’
will lay on the Table. [Placed in Lib-
rary. See No. LT-1767/801. '

(Interruptions)

SHRI MALLIKARJUN: My point is
this. How could he get photostat
copy of the file?

MR. CHATIRMAN: The Minister will
reply to all those points.

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI P. KX, THUN-
‘GON): The hon, Member wanis to
impress the House by quoting the
notings, it it is a fact, that he has

got the exact notings of the file.
an he reveal as tan wha ic tha nerson

Wwho has unnlied to him? (Inter-
Fuptions) If he cannot quote where -
from has he got and what js the
source, I ask him whether he is Yore-
ing the House to believe his state-
ment, :

SHR! SATISH AGARWAL: It is for
the Minister to contradiet it.

SHRIKPUNNIKRISHNAN The
hon. DeputyMinisterxsanew-com
toihisnouse. He is a very likeable
person. -

SHRI P. K. THUNGON: I am not
neﬁrsotaraslegwhtwexﬁﬂtersm
concerned. Mr. Unnikrishnan, you
aré ‘a V¥ good friend of mine. I
wuhmrymtomcyoumx
mohve»dedtmsueh
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nﬁs CHAIRHAN: 1 will tell you.
Pleige take your seat,

SHRI P, K. THUNGON: Otherwise,
‘he is trying to mislead the House

DR. SUBRAMANIAM SWAMY: The
Minister can contradict.

SHRI SATISH AGARWAL: He has
given the quotations—quote and un-
apote, It is for the -Minister to con-
tradict him.

MR. CHAIRMAN; Just for the infor-
mation of the Members, the hon. Mem-
ber has informed the Deputy-Speaker
that he is prepared io certify that he

- hag verified from his personal know-
ledge that the documents from which
he wanfs to quote are true copies of
the originalg with the Government and
:xe will do so on his own responsibili-
y.

~ AN. HON. MEMBER: He has done
that in the beginning itself,

BHRI K. P. UNNIKRISHNAN: 1
have already given the notice and
_given g copy of the notice fo the hon.
Mmisfer It is upto him.

After Mr. Virendrg Patil sends it to
the Fmanee Minister, Mr. R. Venka-
traman—-so far there were only
two..

MR. CHAIRMAN: How much more
time would you take?

SHRI K. P. UNNIKRISHNAN: Five
or ten minutes. So. far, it was only
Pullman’s case, Kellogg’s case—it is.
very importan‘l:-—which was being ad--
vocated by my friend, Mr, Sethi.

But now Mr, R. Venkataraman intro-
duceg-a new element. I quote:

“PM.bas seen the file. It is better
that the relative merits of six par-
Ues are assessed by -the expert com-
mittee, As early as possible.”

Nowfrcm Pullman we come to
Topsoe: = 'While; - as- I said, Mir( Sethi

‘Wag. arguing fox/ w«mf

‘Commitiee:

even before the experts’ committee has
gone into it—the experts committee
was appbinted by him—but he did not
want fo leave any thing to chance.
Now Topsoce, a firm 51 per cent of
whose capital was owned by the Italian
Snam Progetti is brought back. That
is the result of Finance Minister’s-in-
tervention.

The terms of B. B. Singh Committee
were thus enlarged on 19th  April,
1980, While the Ministry said on 22nd
April, 1980. ‘The Expert Committee
should assess the relative merits of all
the six parties on the basis of avail-
able information.” Mr, B. B. Singh
insisted on April, 20 on updating the
bids, In that process, Kellogg reduced
its fees from 43 million dollars to 30
million dollars, vitiating the proce-
dures,

When B. B. Singh Committee, a
technical committee, appointed by Mr.
P. C, Sethi also came to the conclusion
that selection of C, F. Braun by Paul
Pothen Committee was logical and
correct and recommended the award
of Thal Vaishet plant to C. F. Braun,
as regards Hazira plant, there was a
difference of opinion among the mem-
bers, While three wanted it to be
given to Braun for standardisation, a
principle that was upheld right from
the beginning four felt that all the
four need-mot be given to one consul-
tant. Others felt differently as the
Minister knows.

Now, the Chemicals and Fertilisers
Ministry, in their note to the Cabimet
Committee on Economic Aﬂairs, pro-
posed on the basis of B. B. Sirigh's re-
pori award of Thal Vaishet contract
to Braun. I will only read the last
sentence of the notd to the Cabinet

“Mi.inister for Petroleum and Che-
micalg. and Fertilisers, Minister ©f
_¥Finance ang Minister of Agriculture
bave seén and amroved the note

Now the Ministry ot Agricultme, as
admimutrative Ministry concerned -
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for IFFCO, also recommended C. F.
Braun for Hazira. The last sentence
only 1 will read;

“Minister for Agricullure approv-
ed.”

But suddenly something happened.
The item itself was withdrawn at the
las{ moment from the agenda of the
meeling of the Cabinet Committee on
£fconomic Affairs scheduled for July
25 and now it came back o the full
meeling of the Cabinet on July, 29,
1980,

On 29¢h July, 1980 no decision was
taken. Instead the matter was to be
referred to a new Sub-Committee of
the Cabinet consisting of Mr. Sethi
himself, the prime-mover, Mr, Venka-
taraman, Mr. Veerendra Pati] and Mr.
Shiva Shankar, Obviously, the opinion
of this committee was divided sharp-
ly. Finally, Mr. Vasant Sathe, the
Minister of Information gnd Broad-
casting is also included to tilt the bal-
ance in favour of Mr. Sethi.

This committee overruled two ex-
pert committees’ findings—one expert
commitiee  was appoinied by Mr.
Sethi himself—anq also the findings
of the Secretaries Committee throwing
away all the normg to the winds on
the Independence Day of 1980 and
awardeq the contract to ‘Halder Top-
soe and Kellogg, There was an ela-
borate defence of it in the Press on
17th September. One defence is:

C. F. Braun has no experience in
India! -

Now how am I to explain how a multi-
crore project like the Alumina project
of Mr, Mohanty’s State has been given

to Pechney of @rance. Have they -

ever got into the soil of India? Did
they use 747 planes before it was
brought in here? Which kind of tech-
nology has come in here for the first
‘time? 1If there is a separate_ discussion
and more time I shall tell you of the

.

lechnelogy transfers coming in like

Another reason ig legal lacunae.
Then. there it is a bit too thick—I
should say. “The technology offered
by C. F. Braun was not ‘forward.logk-
ing.” What about Toyo then? Was it
alsp backward.looking? Probably what
is more forward-looking for the Minis-
ter is the technology touted by the
familiar bearded presence in Delhis
court and power corridors and also ex-
hibited by Sathe’s TV.” He knows this
technology ang its various ramifica-
tions. Now, Sir, I do not wani, ta go
into varioug other things.

1 would only say this, Now, there is
a question about Snam’s owm experi-
ence in India and about the other
firms. Before I conclude, I weuld only
say this. There is a Phulphur plant,
Mr. Sethi knows that a foundation
stone wag laid in 1974. It is still not
commissioned; till 1980, it is still not
commissioned, Six years delay has
occurred. There is a Kellogg Topsoe-
Snam Progetti combination for five
TromYay's ammonia projects, How
much cost escalation and how much of
delay is there because of this Snam-
Topsoe's combination?

I conclude, Mr. Chairman. The
gravaman of my charge today is that
the Minister showed an extiraordinary
interest in the fortunes of a consultant
Pullman Kellogg from the day he en-
tered the office, totally disregarding all
official advice ang expert committee’s
recommendation. He had come back

"to this office after full five years to

revise his own expert Committee’'s ad-
vice,- My charge today is that he col-
ludeq with certain extra constitution-
al sources of power to subvert all
norms of propriety observed in this
country for the last thirty years. I
know that he is not the personally
corrupt, I shall vouchsafe this any-
where in this House or outside. But
by providing an umbrella for those
with or without beards for signiors or
senoritas he committed a grave dere-
Hetion of duty.

My charge is: -this consequently has
resulted In a colossal loss fo matieaal
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exchequer and out-go of foreign ex-
change. It is alarming_ to find that
everybody is sitting pretty on this If
it had been in any other country, this

king of scandal ipn national ang inter-

national press and media would not
have happened. You are an old Mem-
ber, You know what happened to
Shri T. T. Krishnamachari and to
Shri K. D. Malaviya and other Minis-
ters. So, I demand—let there be =a
Parliamentary Probe with the aSsist-
ance of distinguished scientists as
Members may be, like Dr, Ramanna
or Dr. Sethna or Prof. M. G. K. Menon
or let the Prime Minister hand over
all the filles and everything to a judge
of the Supreme Court, and have a
Commission of Inquiry to enquire into
this, -
MR. CHAIRMAN: Dr.
Please be very brief.

Swamy.

DR SUBRAMANIAM SWAMY: I

- shall be brief, I won't go into all the
technieal details which Mr, Unnikrish-
nan has gone. Certainly, I would not
like to repeat what he has said. I want
to draw some conclusions ang I would
like to ask the Minister some ques-
tions. There is no doubt that thig de-
cision to award the consultancy con-
tract to Pullman Kellogg and Topsoe
has been universally condemned.

Somebody said that this was a qQues-
tion of U S Lobby speaking. Yesterday
somebody said that this is reactionary
force speaking. I would like to say
that I have the newspaper cuiting re-
presenting all sectiong of opinion.

There is a Link Magazine which ig’ by

no means a reactionary magazine by
the standard. In September 14 1980
with Mr. Sethi’s photograph there is
a heading—the genesig of big scandal,
here is a press cutting from India to-
day, September, 16—20th issue of 1980
‘Fiddling with the fertiliser’. Similar-
Iy. here is the Financial Express which
says ‘Fertiliser Consultancy Contracts
—why this volte face?” Then, comes
the Patriot paper which is, by no
means, aﬂaperwhichlwouldthmkfo
be highly bad, I know many Mem-

jor Urea and ammonia plants {D:s.)

berg on that side do that. 1 am quot-
ing from the 6th September 1980
‘Controversy over the - Consultants’
The Indian Express, which I have a
good opinion 6f, says: Costlier know-
bow for ammonia plants. Then Hindu-
stan Times, by no means Balasubra-
maniam writing plain favouritism
Blitz of which I had never a good word
for and that has a front page story

/ ‘Multi-crore fertiliser sell ocut’. This is

not a question' of US. company that
has lost a contract that we are un-
happy about. In fact, another Ameri-
can company has got it. Pullman-Kel-
logg is an American’ company. It is a
very old railsroag company purchaged
by another U.S. company because Pull-
man-Kellogg is financially in a difficult
position, I do not know whether the
Fertilisers Minister knows about it.
But he must - know that since the
award of the contract to Pullman-
Kellogg thig company is in grave finan-
cial difficulties and it has been taken
over by another American company.

The question is that the decision to
award the fertiliser contract to C. P.
Braun was taken not by one committee
set-up during the Janata rule but a
series of committees gpanning the old
Mrs, Gandhi government down fo
Janata government through the Lok
Daj government and even the new
Indira Gandhi or Congress (I) govern-
ment. From November, 1976 it goes
to Janata government time and them
in August 1979 when Lok Dal govern-
ment propped up by the Congress (1)
party they have issued this Rashtriya
Chemicals and Fertilisers, Chembur,
Bombay which says:

“To
C. F. Braun—

Let me congratulate you on your
" selection as consultant for the four
gas-based ammonia pla’nts.”

The decision is taken and afterwards
the B. B, Singh committee was set-up
by Mr, P. C. Sethi or his. government

. and they too said that as far as Thal
. Vaishet ig

concerned it must go to
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C. F, Braun and as far ag the other
ia concerned it may be given to some.
one else. This was after
a complete .review. are the
documents which Mr. Unnikrishnan
bas presented, But the Cabinet, which
consists of politiciang which normally
should evaluate scientific information,
took a decision without consideration
for the technical facts and made the
decigion, on what I do not know, It is
true that shares of Haldar Topsoe are
by and large owned by Ifalians and I
‘would like to know what ig that power
which the Italians kave over this gov-
ernment. What is the connection—
Italian connection? Well I do not
know. He says ‘Senorita’. This deal
has been condemned by the Press and
there is a feeling that some pay-offs
are involved and the Italians have a
hand in it. Who ig that Italian who
cap wield that kind of power so as to
change the decision of the six techni-
cal committees and see that this award
is given to gomeone else? .

MR, CHAIRMAN: Please conclude.

DR. SUBRAMANIAM SWAMY: 1
would . like to conclude by asking
three questions. I would hke to ask
dig you do any cost analysis or is it &
fact that the Braun technology would
have saved our country Rs. 1,100
crores over thirty years and by not
giving the contract to C. ¥. Braun you
have lost Rs 1,100 crores, Why did
you over-ryle all the six technical
committees? What is the status of
the Worlg Banking financing today be-
cause I have read from the Press that
the World Bank gays that it is a stink.
ing decision and they do not have
anything to do with it and they may

. not give the promised soft loans? Do

¥ou know that Pullman.Kellogg is in
financial mess and you have given the
contract to a compeny sehich is on the
vergeofﬂganciﬂbanh-uptcy

mCHAMAAI Before I call the

‘handed over ghe papers at tiny Table

for being laid en the Takle of ithe
House, Thege papers will be enamined
by the Speaker whether they would be

- treated as Laid on the Table or not.

SHRI NIREN GHOSH (Dum Dum):
I will touch only 2 or 3 pointg short-
ly. First 1 would say that this is a
scandal which is analagous to that of
Dalmia-Jain scanda} that wag busted
by Mr, Feroze Gandhi on the floor of
this Lok Sabha liere and I request that
a similar treatment should be given to
this. Secondly, I would say how the
umbrella was spread over in order to
bring in HALDOR TOPSOB. It is
widely known that HALDOR TOPSOE
of SNAM PROGETTI of ITALY is
very close to the son and daughter.in.
law of a very, very high dignitary in
India, That is How it was brought in.

THE MINISTER OF STATE IN

" THE MINISTRY OF HOME AFFAIRS

AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): It is an insinua-
tion Sir, it should be expunged,

MR. CHAIRMAN: You don't go into
all these points. You simply state your

views.
*

SHRI NIREN GHOSH:. I have not
nameq anybody, I only said: ‘high
dignitary’, When Mr. Sathe was in-
ducted, shri Birendra Singh Rao was
kept out, whose Ministry, in a note has
said, even the HAZIRA contract should
be given to C. F. BRAUN. It is his
note because his Departmedt is inti-
mately connected with fertilizer things.
Then, as regardg C. ¥, BRAUN, why
it was selected? The Secretary to the
Department of C&F in his Note dated
7th July, 1979 gquantified the benefits
of Brauy
quote;

“The Braup process uses much Jess
epergy, ahout 10 1o 15 percent less
than others, It results in a sawilg
in memamdwﬁmdw
‘niaot&ﬁgerll.r.asmd
to the copventiana] process. In adidi-

teehnologyasﬁoﬂows I
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quantity of steam for use in the.urea
ilant. What is of equal if not greater
jmportance is the fact that in the
Braup process, a large quantity of
GO,iqwodmedthaninthem-
vmumﬂpmcemuandthenebyal.
most tlie entire ammonia produced

can be converted into urea, This

means that while in the convention-
al process a quantity of about
60,000 tonneg of ammonia will be
"surplus and will have to he moved

elsewhere for use, in the case of’

Braun process, almost the whole of
this will be converted into about
100,000 tonnes of urea which will be
additional production. In a situation

where urea is and will continue for
many yearg to be imported, this
additional production of urea is 2a
tremendoug advaniage, There is also
a saving in the expenditure on addi-
tional storage.....”

The energy-saving
Braun procesg is annually Rs. 16
crores. And because of the additional
urea that they give it is Rs. 42 crores,
al] told, Rs, 58 crores. In 20 years it
comes to more than a thousand crores.
That is what they have lost. Deli-
berately they have done it. They say,
they do not want to put all eggs in
one basket. But I can put a question
to the Minister. How ig it that SNAM
PROGETTI which is not an expertise,
absolutely new to India, has been given
the consultancy, and associated with

others? Braun technology is known

throughout the world; they can be
£iven. This is a fishy-deal; under-hand
deal; money considerations have play-
ed an important part, India’s image
hag been degraded,

This ig the biggest scandal that has
come up in India. A probe under the
Commission of Enquiry Act is abso-
lutely essential. Short of that, 2 Par-
Jiamentary probe must be conducted
iato thig affair. Le‘t us mmanbet that
the Govetmmt of Indla is in the

according to the .
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20.24 hrn

fMr. DzrurTy SprAxER in  the
Chair.y

MR. DEPUTY-SPEAKER: Shri
Satish Agarwal Pleass be brief.

SHR]I SATISH AGARWAL: After
hearing Mr, Unnikrishnan, Dr. Subra-
maniam Swamy and Mr, Niren Ghosh,
1 am 100 per cent convinced that it is
essential in the interest of the entire
national economy ang the prestige of
so many VIPs inveolved in this matter,
that @ Commission of Enquiry under
the Commission of Enquiry Act must
be get up by the Government so as {0
remove any suspicions of nepotism,
corruption and . favouritism in this
entire deal.

Since 1952, approximately two hund-
red commissions have been set up

- under the Commission of Enquiry Act

It will be very clear from this parti-
cular statement that g Commission was
set up in order to enquire about whe-
ther the deal for purchase of 500
metric tonnes of rice in Kerala In
1956-57 was justified. . (Interruptions)
So, 1 am saying that he has made out
a case, particularly by quoting various
portions of official documents. This
controversy is to be cleared; he has
put certain portions of Cabinet meet-
ings and Expert Committee’s opinions
and all that. There is a great contro-
versy, a lot of high VIPs are involved.
I do nof want to name them. Every-
body knows about it. So, in the inter-
est of the present Government; the
present Prime Minister and the- hon.

- Minister who {s here in charge of this,

a Commission of Enquiry be set up
under the Commission of Enquiry Act.

SHRI BHOGENDRA JHA (Madhu~
bani): Sir, the matter that has been
raised by Shri K. P. Unnikrishnan is

worth consideration and I congratu-

late him for having taken the trouble
of bringing before this House authen.
ticated copies of documents. I am ot
in favour -of either €. F. Braun or
Topsoe. As far as T am conocérned, 1
would like to judge such issites on the
mmtotowmﬁoﬂaim T would
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like to know whether it was possible
for us, on the basis of the technologi-
‘cal knowledge that we have got, to
execute these projects on our own
without handing them over either to
Braun or Topsoe collabortors. This
has been.going on since 1976. 1 do not
know whether the Government headed
by the Congress Party or the Janata
Party or the Congress-I Party is res-
ponsible for this deal. I do kndéw
they have a love for the multinationals
whe are operating in our countty ana
many of them are detrimental to our
national interest. The question is: in
case it is beyond our capacity to do
it, whether it was possible to purchase
the technological knowhow on out-
right basis or not? Five years have
elapsed. This is a valuable time and
the production during this period is
- lost.
and loss on the agricultural front can-
not be estimated. Because of this
loss, the country has suffered greatly.
So, taking all these factors into con.
sideration, I would like to know whe-
ther it was not possible to make out-
right purchase of the technological
knowhow. In case tuat was not possi-
ble, then the point that has been nar-
rated by my hon. Friend, Mr. Unni-
krishnan becomes, very relevant here,
because here apart from the national
interest, apart from the production,
self-reliance, etc. other points arise;
the very credibility of the Government
is involved. My friend is right in say-
ing that very high top persons are in-
volved ih this. I want the Minister
to clear whether that involvement, as
has been said and authenticated by Mr.
Unnikrishnan, is true or not. If it is
not denied by the Minister, I want to
know whether that involvement is on
political ground. . I do not know whe-
ther it is on some extra-political con-
sideration, some personal attachment,
some administrative attachment - or
family attachment. With that the
whole country is involved. If such
things do happen in our country, then

none can say what will happen to the -

country. as a whole and there are

many. other issues involved. . Sir, why

these issues are involved? I do not

It is a great loss to the country -
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want to plead for either Braun or this
company or that company. If the hon.
Minister is not in a position to clear
this, then the House will have to de-
cide to have a High Power Committee
to thoroughly enquire into the matter
and then a time-limit should be fixed
and thereafter it should be decided be-
cause this cannot be solved over night.
So, I think this is an issue which is to
be cleared and by a brute majority
decision you cannot muzzie the voice
of the country.

SHR] HARISH KUMAR GANG-
WAR (Pilibhit): Mr. Deputy-Speaker
Sir, the other day we discussed the
Maruti Acquisition Bill and today
another similar thing has come in the
House.

1 want to know from the hon. Minis-
ter whether it is not a fact that the
World Bank loan of 250 million doilars
is in jeopardy because of the unusual
manner in which the decision was
taken.

Further, I would like to ask whether
it is not a fact that the expert com.
mittee headed by Shri Pal Pothen after
detailed negotiations with the three
firms and after visiting operating
plants engineered by them came to the
unanimous conclusion that Shri C. F.
Brawn should be awarded the contract
for all the four ammonia plants, not
only because C. F. Brawn was the
cheapest in the total evaluated price.
but because their technology was the
most advanced? The Brawn technolo-
gy offered unlike others about 15 to 20
per cent saving in energy and the con-
version of all the ammonia produced
to urea. The value of this can be
quantified at a recurring benefit of 55
crores annually at the present inter-
national cost of energy and urea.

Lastly, I would like to know whe-
ther the decision of the Government
was actudted by reasons other than
technncal. That is why the World
Bank is unwilling to finance. the project.

" Thé decision of the Government thus

has caused loss of the best available
technology which was most economical
backed by all the required guarantees
and lost us goodwill among interna-
tional firms besides the promised world

" bank financing.
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These are my three questions on
which I would like to have the answers
of the hon. Minister.

SHRI A. K. ROY (Dhanbad): Mr.
Deputy-Speaker, Sir, I am from ferti-
liser industry. I was in the Planning
and Development division which has
now become FPDIL. 1 know some-
thing of this great man, Shri Paul
Pothen, so-caled Brawn Company,
Haldar Topso, this Minister. It is a
shameful affair that India is charged
doubly aligned, though it is non-aligned
politicaily. 1 do not know about the
trutn of if, but technologically I can
say that we are not non-aligned, we
are doubly aligned. Some are dis-
covering Italian connections, some are
discovering French connections, some
are discovering Americay, connecticns,
some are discovering Japanese con-
nections and some are discovering

connections of very high  political
families.
SHRI K . LAKKAPPA (Tunkur):

What about Chinese connections?

SHRI A. K. ROY: I konow when
Nangal fertilizer plant was buiit, some
correspondents o the Far-Eastern
Review, that is not Chinese, visited
Nangal fertiiizer plant and they also
visited one plant in China. They said
that while the production capacity of
the Chinese plant ig same as that of
Nangal plant, and the Chiaese plant
is absolutely indigenous, the Nangal
plant is totally American imported
plant, the Indian engineers are afraid
to touch even its nutg and bolts.

I have nothing to do with Shri K. p.
Unnikrishnan’s charge, but there are
certain peculiar things which should
be probed. Even I would go to the
extent of saying that if the House re-
fuses to constitute a probe, the oppo-
sition should have an independent citi-
zens probe body for this.

Who is this Paul Pothen and who 1s
C. F. Brawn. Last year when the
Tertilizer technology was debated this
House, I told Shri Bahuguna, the then
Minister incharge regarding the deci-
sion in respect of four plants of ferti-
lizers. It is absolutely a wrong deci-
sion, basically wrong. There should

3099 LS8

““
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be no Brawn, Kellogg, Haldar Topsoe
or Toyto; we have got in India our
own technology to have plants with a
capacity of 900 tonnes of ammonia pef
day. Our Ramagundam and Talcher
plants are coal-based. From Novem-
ber, the production has started and the
results are very good, and it is abso-
lute. Sir, in terms of urea it is to pro-
duce 1,500 tonnes, it is giving 1,350
while their average is only 51 to 60
per cent. That is based on coal, coal
gasifications. In Namrup, from gas
base, Sir, from 600 tonne capacity, the
FPDIL is already producing. 1 pros
pose why don’t you give the Indian
firm FPDIL to make at least three, one
for knowing the technology etc. you can
give 1o anybody. But these four
plants, involving crores of rupees, you
are giving to the foreign firms. In
India, our technologists. our engineers,
are capable of doing it for 900, Why
don’t you divide it? Instead of giving
1350, you divide to $00. One for know-
ing the technology you can put up and
give it to the Indian engineers and and
an organisation like FPDIL or another.
Now, Sir, previously when they gave
to Brown, Brown employed FPDIL
as sub-contractors. Now, the two
plants have been already taken from
the FPDIL and that enlire organisa-
tion is in crisis. I want to put only
one single question: Whether this
Minister instead of running after
American connections, your Italian
connections, whether probed the
national connections, the capacity of
our own research organisationgs and
how much India would suffer, had we
depended on FPDIL or our indige-
nous technology for producing 900
tonnes of ammonia by our own means?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P. C. SETHI);: Mr. Deputy-
Speaker, Sir, I am thankful 1o the
Hon. Members who have raised this
issue so that some of the misgivings
which they have got and which have
been created unnecessarily out of a
political bias, I will have the oppor-
tunity to clear.

Sir, the fertiliser industry in our
country has been suffering with low



229

[Shri P. C. Sethi]

production since last 1-1/2 to two
years, particularly last omne Yyear,
because of the fact that since the
Assam agitation started, Namrup-l,
and Namrup-2 have not been giving
us any production. Then, Sir, because
of the movement and non-supply of
the crude through the Barauni pipe-
line, the entire transport system of
the country is now s0 much under
pressure with the imported petroleum
products and crude and we have to
move the petroleum products and
crude right from our ports to the far
eastern and the northern parts of
the country. With the result that the
supply position of some of the raw
materials just like tne raw material
like coal is not coming in proper
" quantity to Bhatinda, Panipat, LSHS
is not coming because Barauni is
closed to Sindri, Panipat and Bhatinda.
Sir, because of the bad power situ-
ation and drought conditions, the po-
wer supply has been bad with the
result that some of our best plants
like Talcher and Ramagundam which
have come on coal, were shut down
and could not start their commercial
production because power was not
available. Similarly, Phulpur which
the Hon. Member Mr. Unnikrishnan
has mentioned, was constructed which
work started in 1976. Sir, Phulpur is
ready and Phulpur could ‘be commis-
sioned. Phulpur is not being com-
missioned not because it is not ready
and it has not been constructed but,
hecause Phulpur is not getting the
raw materials required. Similarly,
Gorakhpur plant is suffering because
of the power supply. Similarly, Sir,
some of the other plants gre also
suffering.

The West Bengal plant in
Hasira is one of the best fertiliser
plants but the West Bengal govern-
ment, in spite of its various promises
right from 1976, to supply 39 MW of
power has fotally failed to supply any
power; it has recently started giving
3.5 mw; with the result the govern-
ment had to sanction the setting up of
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a 20 mw power station based on tur-
bine. Fertiliser industry is suffering
loss of production as Mr., Unnikrish-
nan said; it is on aecount of various
factors which are not our creation.
Some fertiliser factories are suffering
losses because of labour situation; jt is
the creation of the previous govern-
ment. They have totally misguided
the workers of the country and totally
destroyed the labour relationship and
they made every one free to speak
in whalever manner they like with
the result that Ilabour relations in
some of these plants have also result-
ed in loss of production, It is frue that
nitrogenous fertiliser capacity in our
country has been established to the
tune of 36 lakhs tonnes and we would
be producing only 22.5 lakh tonnes;
therefore there will be a shortfall of
14 lakh tonnes. To the extent, because
consumption is there; imports will
have to be increased which would ne-
cessarily result in drain of foreign
exchange. On the whole I ‘would
say that if the plants are allowed to
receive raw material, if the situation
in Assam improves, and if the power
situation improves agnd if the trans-
port system further improves then I
am sure the fertiliser industry would
be able to do much better than what
it is dving today. Therefore, to say
that fertiliser industry was doing very
well in 1978 and it is not doing well
now, it is only to ignore the basic
facts, the difficulties which the ferti-
liser industry js facing. Rather than
bringing them before the House he
has tried to throyw the entire political
burden on the present~ government
for the short performance of the
plants. That is how Mr. Unnikrishnan
started looking at the fertiliser in-
dustry with a very bleak picture. He
quoted the saying that when Rome
was burning Nero was fiddling. It is
nice to quote with a feminine voice
but it is very difficult to assist the
situation. . . . (An Hon. Member; Sweet
voice). Feminine voice is always
sweet. Besides having a sweet voice,
he has been sweet himself. I have said
that on account of the reasons I have
given we have suffered.
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1 should like the Press, the entire
country and all the hon. Members to
realise how much we are looking at
the facis from the point of view of
the merits of the case and how much
politicking has been going on in this
country, political assassination, cha-
racter assassination, particularly of
the high-ups in this country. Only
because somebody has a foreign rela-
tion, that does not necessarily mean
that the interest of the country has
been lost, particularly by those who
have suffered not only in the present
generation but also in the last three
generations for the good of the coun-
try. Therefore, it is very mean, rather
hitting in the back to bring in such
1issues and say that because of these
relations these ‘contracts have been
given. Various enquiries as Mr. Unni-
krishnan pointed” out were started.
What has happened to Thakru Com-
mission’s report? Nothing has been
dene; nothing ‘has come out. Similarly,
out of cther enquiry commission’s re-
port nothing has come out. Only on
the basis of political bias such things
are referred to here, without going
into the merits of the case. If this is
done like this, it would not be pos-
sible for anybody because somebody
has an American wife, somebody has
an Italiran wife; somebody a Swiss wife
and somebody a French wife. There-
fore, it will be difficult. I should like to
put the whole case of technology trans-
fer in the proper perspective based on
merits. How much strong is the
Braun Jobby and Braun’s work in the
Government of Indiz office can be
easily assessed from the fact that Mr.
Unnikrishnan possesses with him pho-
tographic copies of the various notings
which he is prepared to place on the
Table of the House. (Interruptions).
They may be true or may not be true,
but he has claimed they are true.
Why should I say? I am saying what
I have to say.

SHR] SATISH AGARWAL; Unless
you contradict it, they shall presume
it is true.

(Interruptions).
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SHRI P, C. SETHI: Not only . Mr.
Unnikrishnan, but there are many
other Members of the House who have
got photographic copies. Therefore,
apart from the merits of the case, it
is a very important fact—if 3 compa-
ny like Braun has access to Govern-
ment of India’s office and the files in
the manner they have done it and in
the manner they have been doing it,
then what would be the fate of the
defence of this country?. Therefore.
this verv fact—how did he get copies
__requires a CBI probe and requires
a thoroupgh investigation and enquify
into the matter. It is not only the
Business deal which is important. The
fmain thing 1s, 1if the secret files ana
documents of the Government of In-
‘dia are made available to _people
who are interested in raising such
auestions, then it will be very diffi-
cult to save this country, from .ine
defence point of view.

As far as this contract is concern-
ed. right from the beginning, when I
took over in February, I was convine~
ed that heavy pay-offs have been done
by C. F. Braun and they have tried.

A HON. MEMBER: Vice-versa.

SHRI P. C. SETHI: It is not vice-
versa. It is true and it is coming out
every day, the manner people are
being fed and pay-offs are being made
and it is becoming absolutely clear
how Braun had prejudiced the whole
matter and how these reports were
prepared. barring the facts which
should nave been taken into consider-
ation. Right from the beginning in
this case, when this matter went to
one of the Ministers of State, although
he had na ontion but to agree because
it is very difficult for a Minister of
State to disagree with the Secretaries
Committee’s Revort, but even while
agreering with the Secretaries Com-
mittee’s Report for Braun, he had
very c'early mentioned that it would
not be in the national interest to give
al] the contracts to one varty. (In-
terruptions) He was of the opinion
that it should be dividéd. When I
took over, in Japuary, I thought It
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necessary that this matter must be
looked into by a second expert commit-
mittee. The second expert committee
went into the whole matter and by a
majority of four, they also came to the
conclusion that at least all the four
plants should not be given to one
party. Therefore, to say that Govern-
ment of India has totally over-ruled
the expert committee’s opinion is
absolutely wrong.

DR. SUBRAMANIAM SWAMY :
Will you repeat that? You said, by a
majority of four?

SHRI P. C. SETHI: Four said one
thing and three said one thing. While
they have said Braun, at the same
time, they have said that the con-
tract should be given to two parties
and not tc one. Therefore, the second
expert committee’s view was before
us when we started looking into the
matter. When we started looking into
the matter, first, to say that in the
matter of fertilisers, construction ex-
perience is not very important—this
1s a very important point, because in
the case of companies who have work.
ed here, we have seen their work and
their performance, Braun had no ex-
perience as far as the building of the
fertiliser plants in India is copcerned.
That was one of the considerations.

The second very important thing
was that when the negotiations were
started, Braun was prepared to trans-
fer the technology only if the contract
of all the four plants was given to
them. They were not prepared to un-
equivocally transfer the technology if
the plants were distributed and they
got only the order of two plants.
The_re_fore, it was not an important
question whom we should give, The
main important thing in this is that
we have got the capacity. EPDIL is
one of our good construction organi-
satlons which is dealing in fertilisers.
We pan build plants of 900 tonnes of
ammonia capacity. Therefore, the
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question was of getting the technolo-
gy of a much higher capacity i.e. 1350
tonnes of ammonia to be produced per
day. Therefore, a complete transfer of
technology was absolutely necessary.
It was from this point of view that
we went into this. It is not a ques-
tion of forward looking or backward
looking technology. When we went
into this question further, we found
that Braun technology was almost at
the plateau It had no research and
development activity. It had no cata-
lyst research.

SHRI K. P. UNNIKRISHNAN: Can
you say that Topsoe has anything
catalyst to their credit?

SHRI P. C. SETHI: I am éoming to
that. Gradually everything will be
unfolded and you will be completely
exposed, Mr. Unnikrishnan.

Therefore, the technological trans-
fer in the case of Braun was not com-
plete and they were not prepared to
do it in the manner in which the other
parties had offered us. Apart from that,
whatever guarantees they were pre-
pared to give, there were legal
lacunae in that. He said that there
was one member who was a Jegal ex-
pert. Sometimes, it happeng that even
the legal experts may not be able to
see the defects. The gefect was there.
They were not prepared to give com-
plete guarantee for the functioning
of the plant. They were putting only
this that unless it is proved that
Braun has been responsible for some
mistake or for some setback, they
wnuld not take the guarantee of the
production or anything that happen-
ed. Therefore, it had the legal lacuna
In this contract, no performance
guarantee was there to the extent re-
quired. That was clarified not only
bv me but even by my predecessor,
Mr. Veerendra Patil when he came
out with a press statement. We also
went from this point of view.

Tt is said that Braun i§ a very good
company. It is alsg said that Pullman
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sxellogg has been taken over by some
sther company. IE‘ has also been em-
phasised that I wrote on the file Pull-
man Kellogg. Mr. Unnikrishnan's
~hole thrust and whole emphasis is
igainst Spam, is against Italian, is
against Snam having 51 per cent shares
‘'n Tovsoe. As far as I am concerned
"1e has aecused me of showing favour
to Pullman Kellogg which is an Ame-~
rican company and not an Italian
~ompany. Therefore, I do not under-
stand why, when he has been quot-
.1€ me, he has been saying that I have
:en favouring Pullman Kellogg right
sm the beginning. I have not fav-
% ‘red either Pullman Kellogg, or any-
1y else. In the context of what was
‘g said by Braun, which was some-
-..'ng nauseating, I wanted the whole
i+ing to be examined de novo. That
why I wanted the case and all the
:arties to be examined, because I
' wow deliberately they were trying to
vat out examination of the whole
party and their main point was that
the order should be given to them, I
articularly mentioned that this case
\ust also be examined. He was saying
that I was acting under some political
Jressure, or some extra constitutional
-uthority, in order to favour the Ita-
sians. While he is quoting the exam-
ple of my writing to show I am fav-
.uring Pullman Kéllogg, the entire
hrust of the objection which he has
raised is against Harper Topsoe, and
not against Pullman Kellogg, There-
fore, 1 am unable ty understand as to
why he was doing that.

We also examined-this question as
to how many plants Braun has built
round the country and how many
plants Topsoe has built, not only in
this country but throughout the world
and how many Pullman Kellogg have
done. We found that, as far as Braun
is concerned, in the last two years
Braun could build only one plant
while Harper Topsoe have about 17
and Puliman Kellogg have about 11
or 12. This is the position. Apart from
‘hat, T would like fo point out that I
have got a full Tist.
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DR. SUBRAMANIAM® SWAMY:
Why did not the Technical Commit.
tee realise this?

SHR! P. C. SETHI: The Technical
Committee did not realise this. It
they did not realise anything, do you
mean that the Government has no
authority to look into it? I have got
a complete list of how many plants
Harper Topsoe have done. They have
done it in Peuto Rice, USA, Norway,
Spain, Italy, Georgia (USA) and
of various capacities, of 1,350, 1200
and 1,500 capacity. They have done
more than 97 plants all through the
world as yet. As far as bigger capa-
city is concerned. even bigger capa-
city has been done by them. The
Italian plant is 1,200. They have done
1,500 tonnes, 1,000 toniles and 900
tonnes.

SHRI K. P. UNNIKRISANAN: 1350
tonnes capacity, comparable capacity,
one for thrée years ,one for two years,
100 constructions, with collaboration
DASF in West Gefmany; Kellogg have
two plants in Mexico.

SHRI P. C. SETHI: I have got the
list. I am very happy that Shri Unni-
krishnan knows gall about this. But,
unfortunately, his reasoning is totally
coloured. I would not be mistaken if
he says....(Interruptions) Therefore,
I would request you....{(Interrup-
tions)

21 hrs.

With regard to technology also, the
Committee felt that the technology
offered by Braun was @evéloped by
them in early Sixties and further pro-
gress in the field of forward looking
technology could not be expected
from them because they have already
reached a plateau. Therefore, from
all the points 6f view, W& have con-
sidered the tramsfer of technology
very important, we have considered
the experience of the parties very
important, and apart from that, I
would also like to bring some of the
other basic facts which have been
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raised by other Members like Mr.
Niren Ghosh and and Dr. Swamy.
Dr. Swamy has asked me about the
cost analysis, Mr. Niren Ghosh has
asked me about the question of am-
monia conversion into wurea, which
also Mr. Unnikrishnan mentioned cas-
ually. I would like to point out that
as far as the conversion is concerned,
in the final contract which Haldor
Topsoe have signed the position has
completely changed not only with re-
gard to the conversion from ammonia
to urea, but with regard to consump-
tion of energy. With regard
to cost also, I would like to
point gut that from the cost point of
view also they are very comfortable
and the whole situation has complete-
ly changed after we have taken into
consideration the recruit contract
which has been signed, which
has been negotiated, which the
original Committee did not take
into account the 200 series
offered by them which has been
now taken into consideration. The
entive technological picture and the
cost picture and the conversion pic-
ture has completely changed and the
situation is like this. Now, Braua
guaranteed a carbon dioxide
recovery of 1740 tonnes a day
which would enable a production up
to 2,320 tonnes a day of urea. With
the present situation, the Haldor To-
psoe figure is 1700 tonnes per day
which corresponds to a figure of 2,267
tonnes. That means, for iwo plants it
will be 4,534 tonnes and the total
capacity of the urea plant itself is 4,500
tonnes. Therefore, the conversion of
ammonia to urea would be about 34
tonnes more than what could be con-
sumed in the urea plant itself. The
situation with regard to conversion
has completely changed.

With regard {o the cost also, I
would like to point cut that CF Braun
gave the figure of 65 million dollars
for a single 1350 tonnes per day plant
plus 3.65 million average per plant for
off-side facilities to be shared with the
second ammonia unit. With regard to
this also I will come to later on.
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With regard to the consumption of
energy, now the situation is like this.
As far as the fees is concerned, after
the final negotiation the net which has
been offered by Braun is $ 125319
million and the Topsoe is $ 108.625
million. Therefore, here again it is
19 million less ag far as the cost is
concerned.

With regard to energy consumption.
natural gas, raw water, power, steam
ete., I shall give the figure for all com-
bined in order to save the time of the
House. Braun’s consuraption was
555.15 while Haldor Topsoe was 561.3.

DR. SUBRAMANIAM SWAMY: It
seems the technical committees did not
realise it.

SHRI P. C. SETHI: When you are
not able to realise it, what can 1 do?
Therefore, as far as the relative energy
consumption also is concerned, now
it has been proved that the diff-
ference is hardly that much. With re-
gard to energy consumption, I would
also like to point out that the total
saving in about ten years would be in
the vicinity of Rs. 3.5 to Rs. 4 crores
and not the astronomical figures which
Mr. Unnikrishnan has quoted, while
in the initial phase itself we are pay-
ing Rs. 4 crores less to Haldor Topsoe.

Therefore, I would say that this en-
tire case should be looksd at from the
point of view not of anger, not from
the point of view of political bias, not
from the point of view of character
assassination of this or that person.
Particularly Mr. Unnikrishnan
seems to be very fond of
character assassination of the hijghest
person in this country, realising-little
that there is nobody to replace that
person.

Therefore, I would urge upon him and
friend like him that reality should be
seen, that the merits of the case should
be seen and no character assassination
should be resorted to.

I am very happy at last fo ind a
very good company—Dr. Subrama-
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niam Swamy, Mr. Unnikrishpan and
Mr. Niren Ghosh,

AN. HON. M.EMBER:
Agarwal,

And  Satish

SHRI P. C. SETHI: Satish Agarwal,
I can understand, is an advocate, He
does not indulge in such things in
which the others are indulging.

Mr. Unnikrishnan and Mr. Niren
Qh?sh and Dr. subramaniam Swamy—
it is a strange company. Therelore, [
would only say that there is soizething
common among them in this matter. 1
would not like to say anything more
than that. But I would urge and
again request them that in such mat-
ters they should not be guided by
emotions or try to put politics into
everything. In how many matters
has character assassination been re-
sorted to? It was done in the case of
Maruti. Now Mr, Unnikrishnan has
quoted the Shah Commission for my
action of 1976 in the previous Ministry.
If there was anything in the Shah
Commission about the award of the
contract which was given st that time
to Snam, why did the Shah Commission
not proceed with it?

He says 1 told such and such a
person that I would put him in jail
under MISA. I was not the person
who could put anybody in jail under
MISA. 1 was not the Chief Minister
when this thing was done. I had come
over to the Centre. I would have done
it when I was Chief Minister, but I
was the Fertiliser & Chemicals Minis-
ter here.

Therefore, I would request and urge
upon them that they should go tack
and do their home work again, and if
necessary we can have a further dis-
cussion in the matter when we meet
next.

. SHRI A. K. ROY (Dhaubad): I wish
to ask for a clarification.

for Ureu and ammonia plants (Dis.)

MR. DEPUTY-SPEAKER: | am not
permitting you. It is over.

———

2110 hrs,

DISCUSSION RE. REPORT OF SHRI
JUSTICE C. A. VAIDIALINGAM

MR. DEFUTY-SPEAKER: Now we
take up discussion regarding Report of
Shri Justice C. A. Vaidialingam. Shri
Lakkappa.

SHRI K. LAKKAPPA (Tunkur): I
beg to raise a discussion gn the Report
of Shri Justice C. A. Vaidialingam,
Special Judge, dated the 25th January,
1980 of his inquiry into the allegation
against family members of the former
Prime Minister (Shri Morarji Desai)
and the family members of ihe former
Home Minister (Shri Charan Singh)
laid on the Table of the }louse on the
11th March, 1980.

(Interruptions)**

MR. DEPUTY-SPEAKER: Nothing
other than what Shri Lakkappa said
will go on record.

SHRT NAWAL KISHORE SHARMA
(Dausa): I rise on a point of submis-
sion. Under Rules 340 I have to submit-

“At any time after a motion has
been made, a member may move
that the debate on the motion be
adjourned.”

I request that the debate may be ad-
journed to the next Session.

SHR] SATISH AGARWAL (Jaipur):
You refer the whole matter to the
Commission of Enquiry.

(Interruptions)

SHRI SATISH AGARWAL: Let the

Government prosecute them:.
(Interruptions)

MR. DEPUTY-SPEAKER: It is only

a discussion.

*Not recorded,
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DR. SUBRANM.ANIAM SWAMY: He
does not know the rules. It is only a
discussion and not a Motion.

SHRI NAWAL KISHORE SHAR-
MA: I have moved that. .

MR. DEPUTY-SPEAKER: This is
not a Motion. It is discussion under
Rule 193,

SHRI NAWAL KISHORE SHAR-
MA: This motion tentamounts to
discussion.

MR. DEPUTY-SPEAKER:
is something different,

SHRI SATISH AGARWAL: Ilet it
be referred to the Commission of
Enquiry. You directly prosecute Shri
‘Morarjibhai. Shri Kanti Desai, Mrs,
Padma Desai and everybody. (Inter-
ruptions) Do it. You must do it.

SHRI K. LAKKAPPA: The Mction
under Vaidialingam.. (Interruptions)

SHRI K. P. SINGH DEO (Dhan-
kaual): It is 21.15. How long should
we sit?

MR. DEPUTY-SPEAKER: Do you
not want this discussion?

SHRI K. P. SINGH DEO: No. It
is too late.

MR. DEPUTY-SPEAKER: Minister
for Parliamhentary Affairs wants to
8ay something. Shri, Deo has raised
‘that it is already 21.15.

Motion

. OMGIPND ~  ;390LS 4-2.81

(Dis.)
He wants to know...... o

THE MINISTER OF STATE IN T
MINISTRY OF HOME AFFAIRS Al

DEPARTMENT OF PA_%MENTA
AFFAIRS (SHRI P.. KATAS

BAIAH): Hon. Members want to

It is already 21.15. We have no,c
jection that the House be adjourr
and this discussion may be carried
to the next Session.

MR. DEPUTY-SPEAKER: Gove*
ment has no objection to continue t
discussion in the next Session.

(Interruptions)

MR. DEPUTY-SPEAKER: He
said that he has no objection bec:
it is already 21.15. The discussion
postponed.

(Interruptions)

SHRI SATISH AGARWAL:
cannot be postponed.

MR. DEPUTY-SPEAKER': It will
{reateq as part discussed, -.

SHRI SATISH AGARWAL: No.
(Interruptions)

M.R. DEPUTY-SPEAKER: Is it
pleasure of the House that the Hc
be adjourned sine die?

SEVERAL. HON. MEMBERS:

2115 hrs. ..
‘The Lok Subha then adjourne
sine die.






